Details Regarding Property IDs

44. Shri JAGBIR SINGH MALIK (GOHANA):

Will the Urban Local Bodies Minister be pleased to state: -

a) whether property IDs of all cities falling under the Urban Local Bodies
Department in State have been issued by the Government to every
property owner;

b) whether all the IDs issued by the Government are correct and all the
objections have been removed by the concerned companies;

c) the details of the companies which have been hired by the
Government for the registration of property IDs in State togetherwith
the terms of contract thereof; and

d) the number of wrong IDs detected by the Government in district
Sonepat togetherwith the number of property IDs corrected by the

concerned companies so far?

DR. KAMAL GUPTA, URBAN LOCAL BODIES MINISTER

a) Yes Sir, The work of property taxation survey by going door to door is
being conducted across the State by using GIS based technology
wherein the image of the complete area under the jurisdiction of the
municipality was taken using the Drone/Satellite imagery. The total
number of 42,75,579 properties have been identified and surveyed in
the current survey. The surveyed properties along with property IDs
and all other parameters were uploaded on the Property Management
System portal for online verification. After due verification and data
updation, Municipality-wise Tax Information notices were distributed to

all the properties for providing claims or objections either through



online or offline mode. After disposing off all the objections raised by

the citizens the properties surveyed and integrated were made live on

the No Dues Certificate Portal (NDC) with all the parameters and

Property ID after verification, validation and updation by the ULBs.

b) The surveyed properties along with property IDs and all the

parameters were uploaded on the Property Management System portal

for online verification. After due verification and data updation,

municipality-wise Tax Information notices were distributed to all the

properties for providing any claims or objections either through online

or offline mode.

i)

Before the data was made live, total Claims/Objections
received from citizens through both the online and offline
modes were 3,10,395 and all the objections were resolved by
the survey agency in coordination with respective
municipalities. The properties surveyed and integrated have
been made live on the Property Tax Portal with all the
parameters and Property IDs after verification, validation and
updation by the Municipalities in the month of November,
2022.

Apart from the above objections, a total of 2,21,691
objections have been received on the NDC portal after making
it live since November, 2022 to till date i.e., 21.12.2022, out
of which 1,22,232 are approved and 66,368 are rejected. As
per the report dated 21.12.2022, 33,091 objections are still
pending to be disposed, out of which 31,544 objections are
pending at MCs level and 1,547 objections are pending with

citizens for providing details/documents.



iii)  Municipalities are daily monitoring the data and any
objections received from the citizens regarding any data
correction or updation is being taken up by the respective
Municipalities in a time bound manner.

c) The Tenders for inviting Request for Proposal (RFP) for conducting the
property tax survey including issuance of Notices & bills with technical
handholding support in updating the property tax demand, collection,
registers etc. for all six clusters separately for department of Urban
Local Bodies were invited on 10.05.2018 through e-tendering. Six
separate work orders for conducting the property tax survey along
with the creation of new Property IDs in all the Municipalities of all six
clusters were allotted to Yashi Consulting Services Pvt. Ltd. on
04.10.2018. The project agreements were signed on 13.08.2019
and the work was started after the signing of agreement. The copy of
the Work Orders of all the six clusters and the Agreement of Rohtak
cluster is attached.

d) The Property IDs are provided as part of the survey which is an 8- digit
number and there is no error in any Property ID as such. However,
there could be a discrepancy in the details of the property data. As per
the current survey, total number of properties surveyed in District
Sonepat are 2,62,943 for which 10,127 objections have been
received till date, out of which 5,974 were approved and 2,930 were
rejected. As per the report dated 21.12.2022, 1,223 objections are
still pending to be disposed off, out of which 1,042 objections are
pending at MCs level and 181 objections are pending with citizens for

providing details/documents.



THRT Ug9E U3 O ST RT
44. #t SER R 9fere (Wer):

FT TRl W b 7241 |udr g fo—

(@) w1 IS H AR WY (P & =i Ts drel e

Pl TR YgAE U9 IRBR gRT Udd ART WmEfod Bl SR &l

TS B
(@) T WREHR R AN I Uga=—05 Hel & a7 |4l Smufcri

®T HEfrd T gRT g HR o3 T §;
(M) " H R UEAE—UF & UGB & [y ARBR §RT Sil

HHEIT AR B T8 T AR ART AT § AT IS 3qae B
I T T;

@) \Fud el § ReR §RT fhd Tad Tga=—u=i & awr
fha-r & ?
. HH T, AN WIHE for w430

@) Sl AEIqd, N WX H ER—ER Sd) GURT B A& & B

ST0RTS0UH0 TR dheild &I SUANT & [haT o &l 2,

R gF /Aege SHORI & IYART $Rab UlfeTdl & JX &F
®I TR & Mg T | a9 Faeor H gRAOM H f{A 42,75,579
Ayl @ UgAE 3R WAl fRAT AT 7| FaEer d TS
FAYT & Ty NOTHOUH0 UIcd WR 3fucire fhdr T o7 | Iferd



YA AR ST AUSIE & I8, UlfTbrall gRI a1 AleH
ATeIS AT JABeTg AEIH ¥ < AT ATURTN BT 9T BRI D
forg weft wuRral @1 fadRa fby g o | FRel grT Sorg 7E
| SRl BT FRARYT B & d1q Faeor / Udblpd Bl T

TURTIT Bl FRUIfTHT §RT AATYH, AT AR TSI & 915

I gl N GuRT 3Mgs! & O TuRI &) Uied UR dlgd
P eI 1T o |

Q) IO DI T3 FURM & A1 HURT 3mgosio 3R I AvES! &

g1y 3FeTs 999 & folU gl HoTHOTHO Ui WX IS

fpu U o | Ird IAU 3R ST JMUSIH b dIg, IAAAST AT

JTheTed Aregd I fhdl O g1 a1 Jmuiral &7 U o & foru

N (ON

| HURTA Bl TRUMSDT AR B Fa-1 Alfcd faaRkd ey

MY

) ST aZd By S 9 UBd, 3fiFersd iR 3fiwarg qHl
Thl | ANRSGI W U Bl Q4 /3MURial 3,10,395 ofi
UifereT @& A1 §9ad | fhar T oar| uiforaersit g

AU, AT 3R SUSIE & d1a FA&ul 3R Ydblida

O] TN gey, 2022 P HAeH H oflsd Y fear a7 2 |

i) SIRRH MR & 3rcAT@l, TAeNIT Ul UR AdeR, 2022 9

&I 21122022 o HA 2,21,691 MUK U g o,



S8 & 1,222,232 WIHd 3R 66,368 RGP & | Ufaded
f&Tieh 21.12.2022 & STFAR 33,091 JAMURMAT 31 9 fAyeH
@ fog dffga &, [9H ¥ 31,544 3MURAIT TR M ®R

TR TAT 1,547 JMARTAT ARG & UG fJaR0T / RIS

SUAL B B Afdd & |
iii) TR iferdg Ser &1 ufafed R 3R &) € &R fhe

A1 ST GuR A1 USIE & Hag H ANNRGI W U

JMURTT b7 Gafd TR Ulfoldl gRT O8ddg deld 39
fergeror far o7 3|1 2|
) TN R MR T & foly felT—areT Wl B8 ARl &

forr WUy o) A9FT, dug, IReR dfe B deHiel 8T &
g1y Aifed IR I IR v |fed dulkl B) Fderor manford
A ® oy RaRe ®R UUoTd (QTROTHOU0) S—<SRT &

A 9 QA6 10.05.2018 HI AMEA BT T3 off | AT 6 AHEI
D | Uil H Ay HURY BR AU dRe ® (oY 6
T3 DRI 04.10.2018 I ‘AU BHafocT HAGAS Urgde
fafics’ @ amafed far ar o | SR 3eer 3R Iy &1 Ui
He T | RIS FHSI R 13.08.2019 BT EWIER Y Y
IR TSI W BHNER & d1a B Yo (Bl 1 o7 F491 6

el & BRI QY Ud EAd A8 B AT BT URT Fel T 7 |
€) IAH HAeTU @ SR, [T FIFUd | HIeTT bl Ty AUl
D Rl AT 2,62,943 B, 9D folU 31q T 10,127 SMURRT



U g8 7, ROH W 5,974 WIdd iR 2,930 WIRS &R & TS |
eI 21.12.2022 & RUIC & IITER, 1,223 AMURRT MR &
forg affaa €, T8 | 1,042 MR TRUMGST R W

181 JAMURTT ARSI & Urq fdaror / S¥ATEdS] SUSTS BRI Bq
cfde F |



ﬁ%ﬁ‘ &% ( '!,i s

L]
e

. L - o —— '
Yo, v4ias . WORRE w. dEEen, eﬂ‘nm o FR RGTODI0 % g Ibhry@gmail.co
ke Do 1| 14- Seelor L, Panchkola, Harysans el ST T Ve ulbhawaﬂa gow.dn arnali:

fo,
M/S YASHI CONSULTING SERVICES PVT. LD,
501 510, 5th Floor, Kailash Tower,
Tonk Road, Lal Kothi Area, Jaipur,
: Erail ID: sanjaygupta.yashi@gmail.com
Contact No. 9462511561
tMems No.: IT/DULB/2018/ ]b‘-{".‘.’l-l
Dated: \-’\-' 10— &

Subject: Worlk Order for Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills,
‘ with Technical handholding support In updating of property tax demand, collection, registers etc. for
different Municipal Corporations / Councils / Commiittees of Rohtak Cluster for next 4 years after
: completion of survey work in Department of Urban Local Bodies, Haryana.

{Tentative Cost of the Project: Rs, 2277.56 Lacs (Including GST))
EET EE L E LR S
Your tender dated 31.05.2018 and negotiation dated 10.09.2018 on the subject cited above,

2. I'is office is pleased to inform that your tender after negotiation has been accepted by this office for
Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills, with Technical
handholding support in updating of property fax demand, collection, registers etc. for different
Municipal Corporations / Councils / Committees of Robtak Cluster for next 4 years after completion of
survey work in Department of Urban tocal Bodies, Haryana to be reckoned from the date of issue of this
letter as per the scope of work, terms & conditions as contained TOR and the corrigendum(s) issued and
on the following rates:

- 5T, | _ Phase - Rate UOM Rate Per Property®  Rate Per Property™ (In —‘

No i {Amount In Rs.} Words in Rs.}
Phase 1 (P1): Geo-chabled Land and building asset property Survey, data | Per Asset
rianagement, assessment and data integration inty the web system including
L Issuance of Notice Bamy; Bills, with I'echnical handhelding support in updation | 170/- Rs.One Hucr;;llred Seventy
of property tax demand coliection registers etc. complete in all raspect a5 per v
| scope of work
[ I’l;‘rasﬂ 1 {P1): Integration of survey 1¥ata with Basn map {on avaitebility from the | Lumpsunt Rs. Seventy Four Lakh
2 department. during contract peried) 74,64,000/- | Sixty Four Thousand Only
- Phase 2 (PY): O&M for Supplementary Properties - Year 1: Property Rate Por Asset #s. One Hundred Ninety -
3 : 190/ Only
Phase 2 {P2): D&M for Supplermentary Properties - Year 2: Property Rate Per Assat i -'Ii;.uéﬁ_é"ﬁaﬁa}i?-a_'ﬂ_iﬁéfi '
1 : 195/~ Five Only
Yase 2 (P2): 5 ary Properties Ysar 3: Property Rale Per Asset
. Pf?aso 2 {P7): D&M for Supplementary Properties  Year 3: Property Rale ar Assel fs. Two Hundred Onlv
> : 200/-
PI;' s (P2 O : o i e A i3l ¥ 13 i R
. ?dst 2 (P2): O&M for Supplementary Properties  Year 4: Properly Rate Pexr Asset fs. Two Hundred Five Onlv
t ; 205/-
PI ase 2 {P2): O%M for integration of survey Data of supplemeantary proporties Pé_r Asseai e
/ th Hase map - Year 1 55f- s, Fifty Five Only
[ Phasta 2 {2} O&M for Integration of survey Data of supplementary proparties | Por Asset " o T S
2 | with Base map - Year 2 ' 55/- Rs. Fifty Fiva Only
Pi;aso, 2 {P2): D&M for integration of survey Data of supplementary properties | Per Asset o o
9 with Base map  Year 3 S5/ Rs. Fifty Five Only
Ptimsu 7 (P2): D&M for Integration of survey Dats of supplementary proparties | Per Asset ' R
16 with Hase map - Year 4 55/ Rs. I-lftv Five Dnlv
Plnaso 2 {P2k OZM Including Issuance of Notice &amp; Bills, with Technical | perasses | | -
hgndholding support in updation of property tex demand colleciion registers
11 | efe. complete in all respect for all the properties inclusive of supplementary 23/- Rs. fwenty Three Only
pr_ppprtlm Year 1
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Phase 2 (P2); D&M Including Issuance of Notice Bamngp; Bills, with V'echnical

Hdildhry@gmall.co

Par Asset |
::f:"'?2?&'::::::::’:::&:;:::‘3:‘::.‘::,z'::;z::;::;.’::.":::: ol .| Ry
propprtles Near 2
Phase 2 (P2): O8M Including fssuance of Notice &amp; Bills, with Iechnica} PPer Asset T R
e oot o o gy .| Ty Tsony
p::‘npr-rtrps CYoar 3
Pf}ase 2 {P2): D&M Including 1ssuance of Notice Zamp; Bills, with Technical Par Assot | pmm
| e o e raporo i of supplamentany 23. | R Twenty Theee Only
properties - Year 4
*All abowsz Figures e oxciusive of Taxes (GS1) = T
3. :  paymentschedule:  Asper the followings:-
S.Mo.  |Deliverable Payment
| Geo-enabled Land and building asset property Survey, data gement, nt and data integration into the web system including
"Issuance of Notice &8ills, with Technical hangholding support in updation of property tax demand collection reglsters ete. complete in alt
i respect as per scope of work
1 al  Complete survey of 100% propertias as per scope of work 40%
) (:ohplete validation of all the survf,:v_ed properties as per the scape of work 0%
_? ' ¢ Complate of issuance of 151 Register and distribution of noticgs,_ hills as per scom; of work a0 % o
; Integration of survey Data with Base map(on availability from the department during contract period)
x| : i)  Intepration 5%
-. b Validation of Integrated Data by the purchaser_ 25 %
1 it.‘.l&llulll for Supplementary Properties {Year-wise for 4 years) Equal Quarte::sgavment year:
:08M Including Isstiance of Notice & Bllls, with Technical handholding support in updatlon of property tax  |Egual Quarterly payment year-
4 “demand collection registers ett. complets in all respect for all the properties inclusive of supplementary wise
Epropertles [Year-wise for 4 years)
4, Penalty clause: - as per RFP and corrigendums issued.
5. Time period: - as per RFP and corrigendums issued.
' Keeping in view of above, it is requested to start the work immediately and submitted Bank Guarantee
i within 15 working days @ 10% of the tentative cost of the project as per RFP and Corrigendums issued and
execute the agreement with this office accordingly. R
. L L g
Superintending EngineerT
for Director, Urban Local Bodies,
: Haryana, Panchkula
£ndst. No. 1/DULB/2018/ | DM Dated: b et
A copy is forwarded to the following for information and necessary action:
1. All the Deputy Commissioners of Rohtak Division.
2. EAH the Mavyors of the Municipal Corporations in Rohtak Divisions.
3. éAI! the Commissianers of the Municipal Corporations in Rohtak Divisions
4. iAll the Chairman/Presidents of the Municipal Council/Committee in Rohtak Divisions.
5. ‘;AI! the Executive Officers/Secretaries of the Municipal Council/Committee in Rohtak Divisions
;:. "“-.,‘__l'f\ b ‘}
Superintending Engineer-IT
far Director, Urban Local Bodies,
Haryana, Panchkula
CC:
1., PS/ULBM
2. PS/PSULB
3. PA/DULB
4. PS/MPSCM
5. JDULB
6. 5h. Sundeep MoudgH and Sh. Alok Stivastva, Scientist-t, NIC-hr
7. ;Superintendent (Estt.)
8.  Mrs. Ritu, System Analyst
9. EYLLP
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M/S YASHI CONSULTING SERVICES PYT, LTOD.
501,510, Sth Floor, Kailash Tower,

Tonk Road, L.al Kathi Area, laipur,

. Email ID: sanjaygupta.yashi@gmail.com
Contact No. 9462511561

Memo No.: IT/DULB/2018/\1p\\
Dated: . Vo —| %

Work Order for Conducting Property Tax Survey [ License Survey including Issuance of Notice & Bills,
: with Technical handholding support in updating of property tax demand, collection, registers etc. for
different Municipal Corporations / Councils / Committees of Karnal Cluster for next 4 years after
completion of survey work in Department of Urban Local Bodies, Haryana,

(Tentative Cost of the Project: Rs, 1811.66 Lacs {Including GST)}

T T ITrTY

Your tender dated 31.05.2018 and negotiation dated 10.09.2018 on the subject cited above.

2.4 This office is pleased to inform that your tender after negotiation has been accepted by this office for
Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills, with Technical
hancholding support in updating of property tax demand, coflection, registers etc. for different
Municipal Corporations / Councils / Committees of Karnal Cluster for next 4 years after completion of ..
survey work in Departmeni of Urban Local Bodies, Haryana 1o be reckoned from the date of issue of this
letter as per the scope of wark, terms & conditions as contained TOR and the corrigendum(s} issued and

on the following rates:-

Sr. : ) Rate Per Property®|  Rate Per Property® {In
No i Rike: LIOW] {Amaunt In Rs.} Words in Rs.)
o Phise 1 (P1): Gan-enabled Land and building asset property Survey, data Por Assel:
mafnagenmnt, assossment and data integration inta the woeb systam including .
1 1ssianen of Notice Zamp; Bills, with I'echnical handhelding suppart in updation 180/- RS Cne H;?]:ired Eighty
of |"_)|r'r);:-r3ri.~,|r o demand collaction registers atc. complate in all respent as por v
senpe of work
B
1—Ph:'_:usn 1 {P1): Integration of survay Data with Base map {on availability from tho Lurmpsum Rs. Fifty Five Lakh Eighty
2 deparimnnt during contract period) 55,84,000/- Four Thousand Only
Phase 2 {P2): D&M for Supplementary Properties  Year 1: Property Rate Per Assel Rs. One Hundred Ninety
3 i 190/- Only
Phase 2 (P2} O&M For Supplementary Properties  Year 2: Property Rate Per Asset Rs. One }-i_ur;ar_eadﬁlnétv
4 195/~ Five Only
. Phase 2 {2} Q&M for Supplementary Propertias  Year 3: Properiy Rate Por Asset s, 1w0H;ndred0nly ’
b 200/-
|
ase 2 {P2): For 5 i P srhies  Year 4P I SSEt )
] Ph.?:.o {P2): D&M for Supplemantary Properties  Year roperly Raie Per Asse Rs. Two Hundred Five Gnly
[ i 205/-
T | Phdse 2 (P2 [ i 3 of supple orties | Per Asset
Pr}. se 2 (P2): &M for Integration of survey Data of supplementary properties Par Asset Rs. Eifty Five Onty
7 will Base map - Yoar 1 55/
Ph-.isn 2 (P2 Q&M for Integration of survey Liata of suppiementary propertios Per Ayset [~ - N
B with Basa map - Yoear 2 55/ | Rs. Fifty Five Only
1Phdse 2 (P2} Q&M for Integration of survey Data of supplamentary propertics Par Asset
El with Base map  Year 3 557+ Rs. Fity Five Only
I’h-.ise 2 {29 D&M for Integration of survay Data of supplementary properifeg Per Asset T
: . Fifty I
10 | with Basc map  Year 4 S5/- Re. Fifty Five Only
I’hafse 2 [P2): ORM Including Issuance of Notice Ewmp; Bills, with Technical Par Asset o
han_dhn!dllng supporl in .updatlnn of propr::rty‘ tax dfemaqd collection registers et Rs. Twenty Six Only
1i complete in all respact tor all the properties inchisive of supplementary 26/-
properdies - Year 1

fé/ Pagelof2
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13

14

*alt above Figures are exclusive of laxes (GS1)
I

t’liuasre 2 {P2): O&M Including Issuance of Notice Bamp; Bills, with technicat Par Asset | Titdulphry@gmait.co

handhotding support in updation of property tax demand collaction registers ete. Rs. Twenty Six Onf
camplete in ot respect for all the propertics inclusive of supplementary 264- ’ ¥
properiies - Year 2
i

pase 2 {P2): O&M tncluding Issuance of Notice Samp; Bills, with Technical Per Asset
hindholding support in updation of property tax demand collection regisiers ete. )

cdmplete in all respact (or all the properties inclusive of supplementary 26/- Rs. Jwenty Six Only
properting - Year 3
Pliase 2 (P2): O&M Including Issuance of Notice 2amp; Bilis, with I'echnical | Por Assat
handholding support in updation of property tax demand collection registers etc.
complete in all respect for all the properiies inelusive of supplementary . 26/-
properties - Year 4

Rs. Twenty Six Only

3. = Payment schedule: As peor the followings:- i
3. No. Déeliverab!e . ];ayment
-Geo-enabled Land and building asset property Survey, data management, assessment and data Integration into the web system including
‘lssuance of Notice E:Bills, with Technical handholding support in updation of property tax demand collection registers etc. complate In all
;respectaspersmpeofwurk -
9 , a)  Complete survey of 100% properties as per scope of work : A0 %
_‘ - I}} Compisate validation of all the surveved ;Jroperties as per the scope of ;m;; 20 %
W i) Cam}l—et'e of issuance of I'51 Register and distribution of notices, bills as per scope of work 40 %
E'tnteglration of survey Data with Base map(on availability from the department during contract period) o
3 al  Infegration 75 %
by validation of integrated Data by the purchiser - 25 %
3 O&M for Supplementary Properties {Year-wise for 4 years) - Equal Quarte:lu':rszayment year-
O&M Including Issuance of Notice & Bills, with Technical handholding support in updatim of property tax  |Cqual Quarterly payrent year-
4 ‘demand collection registers etc. complete In all vespect for all the properties inclusive of supplementary wise
Eproperties {Year-wise for 4 years) -
© Penaltyclause: -  as per RFP and corrigendums issued.
5 Time period: - as pet RFP and corrigendums issued.
6. Keeping in view of above, it is requested to start the work immediately and submitted Bank Guarantee
within 15 working days @ 10% of the tentative cost of the project as per RFP and Corrigendums issued and
execute the agreement with this office accordingly. _ .
1‘w\-: s o
Superintending Engineer-IT
for Director, Urban Local Bodies,
-._ Haryana, Panchkula
Endst. NO. IT/0ULB/2018/ J oM\ Dated: U, ). 21 )
.A copy is forwarded to the following for information and necessary action:-
1. %AH the Deputy Commissioners of Karnal Division.
2 ?AII the Mayors of the Municipal Corporations in Karnal Divisions.
3. ‘All the Commissioners of the Municipal Corporations in Karnal Divisions
4. Allthe Chairman/Presidents of the Municipal Council/Committee in Karnal Divisions.
5. AII the Executive Officers/Secretaries of the Municipal Council/Committee in Karnal Divisions
i ‘.\—-5 :'_'X\‘\":'
; Superintending Engineer-IT
for Director, Urban Local Bodies,
Haryana, Panchkula
CC: :
1. PS/ULBM
2. PS/PSULB
3. PA/DULB
4, PS/DPSCM
5. IDULB
6. Sh. Sundeep Moudgil and Sh. Alok Srivastva, Scientist €, NIC b
7. Superintendent (Estt.)
8. iVlrs, Ritu, System Analyst
9.

EY LL®

Page 2 of 2



A4, AWy o OeREEN, EfTEe Feal 1 #3003 2ETHOO G‘ax' itdulbhry@grmail.co

¥ |

Phiey P v egclar A, Tuachkole, Haryaon Web.,-t.e e ulbharyana.gov.in o srmatl;
To, :
i

M/S YASHI CONSULTING SERVICES PVT. LTD.
501510, Sth Floor, Kailash Yower,

Tonk Road, Lal Kothi Area, Jaipur,

Lmail (D: sanjaygupta.yashi@gmail.com
Contact No. 9462511561

Memo No.: IT/DULB/2018/ | o1
5 Dated: U _jb— Joig-

Subjecti Work Order for Conducting Property Tax Survey / License Survey including issuance of Notice & Bills,

5 with Technical handholding support in updating of property tax demand, collection, registers etc. for
different Municipal Corperations / Councils / Committees of Hisar Cluster for next 4 years after
completion of survey work in Department of Urban Local Bodies, Haryana.

(Tentative Cost of the Project: Rs. 1954.26 Lacs {including GST))

EREH R E

Your tender dated 31.05.2018 and negotiation dated 10.09.2018 on the subject cited abave.

2. Yhis office is pleased to.inform that your tender after negotiation has been accepted by this office for
: Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills, with Technical
handholding support in updating of property tax demand, collection, registers etc. for different

Municipal Corporations / Councils / Committees of Hisar Cluster for next 4 years after completion of

survey work in Department of Urban Local Bodies, Haryana to he reckoned from the date of issue of this

letter as per the scope of work, terms & conditions as contained TOR and the corrigend um({s} issued and

on the following rates:

St Rate Per Property™ Rate Per Property* (In
P Rake U
N e ake LOM {Ameount In Rs.} Words in Rs.)
Phaw 1 {P1): Geo-enabled Land and building assat property Survey, data Par Azset
managernenl assessinent and daka integration into the web system including i
1 !apuanor' of Notice Bamp; Bills, with T'echnical handbolding support in updation 180/- Iis: One H;:?red Eighty
u{ araperty fax demand collection rogisters ete, complete in all respect as per ¥
sa?fopr- of wark
Phase 1 {P1): Integration of survey Data with Base map lon availahivliwly from the Lumpsum Rs. Sixty Seven Lakh Shxty
2 départrent during contract period) 67,68,000/- Cight Thousand Only
| Phase 7 {P2): O&M for Supplementary Properties  Year 1: Property Rate Per Assel Rs. One Hundred Ninety
3 190/- Only
Phase 2 {221 O&M for Supplementary Properties  Year 2: Property Rate Per Asset | " Rs. Onie Handredﬁl;{éty i
4 ' 195/- Five Only
. Pipaw 7 {(#2): D&M for Supplementary Propertins Year 3: Property Rate Prr Asset o Rslwn HundredOnIv .
5 200/-
. P'; ase 2 {(P2): &M for Supplementary Properties  Year 4: Property Rate Per Asset T Rs Ionundl:edl-meOnly {
5 i 205/-
Pﬁam 3 {P?j: QM for Integration of survey ata of supplementary propartios Per Asset . .
? with Base mag Year 1 55/ Rs. Fifty Five Only
Phasn 2 (P2} D&M for Integration of survey Data of supplementary properties Por Assel T
8 | with Basamap -Year 2 55/- - Kifty fhes Only
Phase 2 (PR): O&M for Integration of survey Data of supplementary properties Poer Assal | . .
9 W:ftll Basa map - Year 3 [ 55/~ Rs. Flfty Five Only
Phase 7 (P2): O&M for Integration of survey Dats of supplemeniary propertics Per Assel R -
10 w‘ith Base map - Yoar 4 55/- Rs. Fifw Hivs 0“1‘"
Plaasr' 2 (P1): 0&M Including tssuance of Notive &amp; Bills, with Tochnic al porAsset | -
h.pndhl)ldim’ support in updation of property tax demand collection rejisters nte . .
L T Hik OInd
11 cdmplete in a1t respect for all the properties inclusive of supplementary 28/- Rs. Twenty Eight Only
properties  Year 1
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Phase 2 (P2} G&M Including issuance of Notice Bamp; Bilis, with I'echnical
I{andhulding support in updation of property tax demand colfection registers pte.
12 l:;omplete in all respect for all the properties inclusive of supplernentary
properties - Year 2

Hhase 2 {(P2)’ OBM Incitding tssuance of Notice Bamp; Bills, with Fechnical
handholding support in updation of property tax demand collection registers ntc,
13 cpmplete in all respect for all the proparties inclusive of supplementary
properties Year 3

I’!ﬂ'\ase 2 {P2}: D&M Including tssuance of Motice amp; Bills, with Technical
héandholding suporl.in updation of property Lax demand collection registers o,

14 cbmplem in all raspecl for alt the properties indlusive of supplementary

p'mperties Year 4 7

i
*Al abmri!z ligures are exclusive of Taxes {651}

Por Asset

Par Assei

Per Assel

‘ 28/-

28/-

28/-

"itdﬁllrhi‘?@@'rﬁéit?:a e

Rs. Twanty Eight Only

Rs. Twenty Eight Only

3 ' Payment schedul As per the followings:- -
|S. Na. |Uetiverable Payment
| i Geo-enabled Land and building asset property Survey, data management, assessment and data integration Into the web system including
i issuance of Notice RBllis, with Technical handholding support in updation of property tax demand collection registers etc. complete in all
| respect as per scope of work i
1 ! a)  Complete survey of 100% properties as per scope of work L = 40 %
i b Complete validation of all the surveyed properties as per the scope of work 20%
Q) Complete of issuance of I51 Register and distribution of notices, bills as per scope of wark 0%
! Integration of survey Data with Base map{on availability from the department during contract period]
2 ial Integristfon 3 75 9%
i b} validation of Integrated Data hy the purchaser 5%
3 | Q&M for Supplementary Properties {Year-wise for 4 years) Eaual Quarte;lL;;ayment year:
EO&M Including Issuance of Notice & Bills, with Technical handholding support in updation of property tax  |Equal Quarterly payment year-
A I demand collection registers etc. complete In efl respect for all the properties inclusive of supplementary wise
[ ' properties (Year-wise for 4 years)
4, Penalty clause: - as per RFP and corrigéndums issued.
5. Time period: - as per RFP and cortigendums issued.
6. Keeping in view of above, it is requested to start the work immediately and submitted Bank Guarantee
, within 15 working days @ 10% of the tentative cost of the project as per RFP and Corrigendums issued and
1 execute the agreement with this office accordingly.
: } %
| NN
; Superintending Engineer-IT
for Director, Urban Local Bodies,
: Haryana, Panchkula
Endst. No. fT/0ULB/2018/ oy | b Dated: Y .- jo- 20l %
‘A copy is forwarded to the following for information and necessary action:-
1. ‘Al the Deputy Commissioners of Hisar Division. -
2. ‘;AII the Mayors of the Musnicipal Corporations in Hisar Divisions.
3. EAIf the Commissioners of the Municipal Corporations in Hisar Divisions
4. EAII the Chairman/Presidents of the Municipal Council/Committee in Hisar Divisions,
5. %AII the 'xecutive Officers/Secretaries of the Municipal Council/Committee in Hisar Divisions
. ¢ . ‘\i};\a "
!“ Superin"t'ending E;gineer—IT
; for Director, Urban Local Bodies,
' Haryana, Panchkula
CC: ;
1. PS/ULBM
2. PS/PSULB
3. PA/DULB
4. PS/DPSCM
5. JDULB
6. Sh. Sundeep Moudgil and Sh. Aok Srivastva, Scientist I, NIC-hr
7. $uperintendent {Fstt.}
8. Mrs. Ritu, System Analyst
9,

EY LLP
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I'o,
M/S YASHI CONSULTING SERVICES PVI. LTD.
; 501510, 5th Floor, Kailash Yower,
lonk Road, Lal Kothi Area, Jaipur,
£mail ID: sanjaygupta.yashi@gmail.com
Contact No. 9462511561
Memo No.: IT/DULB/2018/ jsu 9.2
Datedl LY
| A—{o—| §

Suhbjecti Work Order for Conducting Property Tax Survey [ License Survey including Issuance of Notice & Bills,
with Technical handholding support in updating of property tax demand, collection, registers etc. for
different Municipal Corporations / Councils / Committees of Faridabad Cluster for next 4 years after
completion of survey work in Department of Urban Local Bodies, Haryana.

(Tentative Cost of the Project: Rs. 2187.91 Lacs {Including GST)}
E LEE L2 1 2L 2]
Your tender dated 31.05.2018 and negotiation dated 10.09.2018 on the subject cited above.
i
2 This office is pleased 1o inform that your tender after negotiation has been accepted by this office for
Conducting Property Tax Survey / License Survey including Issuance of Motice & Bills, with Technical
; handholding support in updating of property tax demand, collection, registers etc. for different
Municipal Corporations / Councils / Committees of Faridabad Cluster for next 4 years after completion
: of survey work in Department of Urban Local Bodies, Haryana to be reckoned from the date of issue of
: this letter as per the scope of work, terms & conditions as contained TOR and the corrigendumi(s) issued
and on the following rates:
s | - Rate Per Property™ Rate Per Property® [In
No Phasc ) S UG {Amount In Rs.) Words in Rs.)
phase 1(P1): Gen-enabled Land and building asset property Survey, data Per Assel Rs. One Hundred Nincty
management, assessment and data integration inio the web system including 190/- | Only
3 issuance of Noticn &amp; Bills, with rechnical handholding suppert in updation
| of property tax demand collection registers etc. complete in all respect as pes
i stope of work
i - =
Phase 1{P1}: Integration of survey Dala with Base map [on availability from the Lumpsum Rs, Fifty Two Lakh Only
J dipartment during contract period) 52,00,000/-
Phase 2 (P2): O&M for Supplementary Properties  Year 1: Property Rate Por Asset Rs. One Hundred Ninety
3 i 150/- | Only
P U | U
Phase 2 (P2): O&M fisr Supplementary Proparties Year 2: Property Rate Par Asset Rs. One Hundred Ninety
4 : 195/- | Five Only
P:hase X {P2): D&M for Supplementary Praperiies  Year 3: Property Rate Pir Assel : Rs. Tonu;d_rgddnlv
5 : 200/-
| I’::hasr,' 2 {P7): D&M for Supplementary Properties  Year 4: Property Rale Per Asset Rs. Two Hundred Five
[ 205/- | Only
: ; _ (-
Phasa 2 [P2): O&M for integration of survey ata of supplementary properties | Per Asset Rs. Fifty Five Only
/| with Base map - Year ) $s/-
P}aase 2 (P2): O&M for Integration of survey 13ata of supplementary propertics Par Assel
8 with Base map - Year 2 55-
Phase 2 (P2): O8&M for Intagration of survey Data of supplementary properties Per Assat "Rs. Fifty Five Only
9 with Base map - Year 3 | 55/
Phase 2 {P2): O&M for Integration of survey Data of supplementary properties Per Asset " Rs. Hftvaefmlv T
10 | with Base map - Year 4 55/-
phase /2 (P2): O&M Including Issuance of Notice Bamp; Bills, with lechnical Por Agset ' " Rs. Twenty Six Only
handholding support in updation of property tax demand collection registers otc, 26/-
11 complete in sl respect for all the propertias inclusive of supplementary
propertios - Yoar 1
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Phaw 2 (P2): D&M Including Issuance of Notice &amp; Bills, with Technical Per Assat U AU R e Sk Only
h:indholdlnp support. in updation of property tax demand collection registers o, I6/-

camplete in 2l respect for all the properties inclusive of supplementary
priuperties CYmar 2

Phas@ 2 (P2): DEM Including Issuance of Notice damp; Bills, with Yechnical Per Asset

handlmldmg support in updation of property tax damand collection registers etc. - 26/-

vamplete in all respect. for sl the properties inclusive of supplementary
propurtins Year 3

Ph:aw 2 (P2} O&M Including lssuance of Notice &amp; Bills, with lechnical Per Assel

handholdmg support in updation of property tax demand collection registers el 26/-

complete in all respect for all the properties inclugive of supplementary
[J!JlJpl?rtu:s Year 4 |

Al aho\.rr.iE Figures are exclusive of Taxes {GS 1

e Twentys_,m Or_ﬂy‘ s

3. Payment schedule: As per the followings:-
5. Mo, Delwprable —Favment
! Geo-enabled Land and building asset property Survey, data management, assessiment and data integration into the web system including
;lssuanoe of Notice &Bills, with Technicat handholding support in updation of property tax demand collection registers etc, complete in afl
irespect as per scape of work
T | a)  Complete survey of 100% properties as per scope of work - a0 %
i i by Complete validation of all the surveyed properties as per the scope of waork 0%
! £} Complete of issuance of 51 Register anit distribution of notlces bills as per 5cope of work A0 %
lntemtion of survey Data with Base map(on avaliability from the department during contract period}
2 a)  integration 75 %
: Iy validation of Integrated Data by the purchaser 25%
3 !EO&M for Supplemantary Properties (Year-wise for 4 years) Equal QuarteZ\ir;:avment year:
10&M Including Issuance of Notice & Bills, with Technical handholding support in updation of property tax  |Equal Quarterly payment year-
4 1demand coltection registers etc. complete in all respect for all the properties inclusive of supplementary whise
iproperties (Year-wise for 4 years)
4, Penaliy clause: - as per RFP and corrigendums issued.
5. Time period: - as per RFP and corrigendums issued.
6. Keeping in view of above, it is requested to start the work immediately and submitted Bank Guarantee
within 15 working days @ 10% of the tentative cost of the project as per RFP and Corrigendums issued and
; execute the agreement with this office accordingly.
et
. superintending Enginger-IT
for Director, Urban Local Bodies,
Haryana, Panchkula
Endst, N;D’ 1Y/OuULB/2018/ "5"1’}—3 Dated: 1_1 ~fo | §
‘A copy is forwarded to the following for information and necessary action:-
1. All the Deputy Commissioners of Faridabad Division.
2. (Al the Mayors of the Municipal Corporations in Faridabad Divisions.
3. :All the Commissioners of the Municipal Corporations in Faridabad Divisions
4, JjAII the Chairman/Presidents of the Municipal Council/Committee in Faridabad Divisions.
5. EAII the Executive Officers/Secretaries of the Municipal Council/Committee in Faridabad Divisions
ety ’\%._:h
Superi;\tending Engineer-IT
for Director, Urban Local Bodies,
Haryana, Panchkula
CC: :
1. PS/ULBM
2. {Ps/PSULB
3. PA/DULR
4, PS/DPSCM
5. DU
6. 'Sh.Sundeep Moudgil and Sh. Alok Srivastva, Scientist-£, NIC hr
7. ;?Superintendent{lﬁstt.}
8. IMrs Ritu, System Analyst
9.

EY LLP
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To,

M/S YASHE CONSULTING SERVICES PVT. LTD.
501 510, 5th Floor, Kailash Tower,

Tonk Road, Lal Kothi Area, Jaipur,

Email ID: sanjaygupta.yashi@gmail.com
Contact No. 9462511561

Memao No.: 1T/DULB/2018/ ]b\“ﬁ
Datedf L1F"bp— ]Jb

Subiect% Work Order for Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills,

.: with Technical handholding support in updating of property tax demand, cotlection, registers etc. for

" different Municipal Corporations / Councils / Committees of Ambala Cluster for next 4 years after
comptetion of survey work in Department of Urban Local Bodies, Haryana,

(Tentative Cost of the Praject: Rs. 2256.73 Lacs {Including GST}}

ok ook ok Rk K K

Your tender dated 15.06.2018 and negotiation dated 10.09.2018 on the subject cited above.

2. This office is pleased to inform that your tender after negotiation has been accepted by this office for
Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills, with Technical
handholding suppott in updating of property tax demand, collection, registers etc. for different
Municipal Corporations / Councils / Committees of Ambala Cluster for next 4 years afier completion of
survey work in Department of Urban Local Bodies, Haryana ta be reckoned from the date of issue of this
letter as per the scope of work, terms & conditionsas contained TOR and the corrigendum{s} issued and
an the following rates:

| N Rate Per » I
2;' Phase Raie UOM Property* Rate&e:;;:?:e;\,}r {n
? : ) L {Amount In Rs.) o ’
PhRase 1 (P1): Uep-enzbled Land and building asset property Survey, data
mf.:magemnnt, assossment and data integration into the wab system including
1 {ssyance of Notice &Bils, with rechnical handholding support in updation of | Per Asset 170/- Rs. One Huon:lred Seventy
property tax demand nollection registers etc. complete in all respect as per scope v
ofiwork =
5 Phase 1 (P1): Integration of survey Data with Base map (pn avallability from the Lumo surn Rs. SixtyFive Lakh
" | dapartment during coniract period) mMp 65,76,000/- | SaventySix Thousand Qnly
3 Ph:asts. 2 (P2): O&M for Supplementary Proporties  Year 1: Property Rate Per Assal 190/- Rs. One Hundred Minety Only
4 Pt}:au, 2 (P2): OBM for Supplementary Properties  Year 2: Property Rate Por Assat . 1905/ | Rveonly
] Ph?ase 2 {12} ORM for Supplementary Properties  Year 3: Property Rate Per Asset 200/- Rs. Two Hundred Only
G th'aso. 24P2): O&M for Supplementary Properiies  Year 4. Property Rate Per Assay 205/- Rs, Two Hundred Five Only |
o e . . ias -
; Pl}ase 2 (1P2): Q&M for Integratinn of survey Data of supplementary properties Por Assel Rs. Fifty Five Only
with Base map - Yoar 1 55/-
e 3 (031 . - .
3 I I}as:. 2 (P2 D&M Ipr Integration of survey Data of supplementary propertics Por Asset Rs. Fifty Five Only
with Basa map - Year 2 £S5
> ) 3. . : ] g . yrtie
3 I f_yast. 2 (22 O&M f{)l Integration of survey Nala of supplementary properties Per Asset Rs. Fifty Five Only
with ase map - Year 3 55/-
10 | PI?'_ase 2 {P2): 8 for Integration of survey Data of supplementary proparties per Asset Rs, Fifty Five Only
wlth Hase map - Year 4 [ 55/-
Ph}:se 2 P2 (&M Including ksuance of Notice &Bills, with lechnical ] I |
1 ha:ndholmng support in updation of property tun_ ctrenlmnd Fo&lectmn registers et Por Assel Rs. Twenty Four Only
completr in all respect for alt the properties inclusive of supplementary 244~
pr?prertie‘; -Year 1l i S
Ph?asn 23 0&M dncluding  fssuance of Notice  %Bills, with  1echnical
19 hapdhuldmg shppert in updation of property Gx dren_mnd Imilecnon rogistars etc. Per Assot Rs. Twenty Four Only
romplete In alf respect for all the propersies inclusive of supplementary | 24/~
properties - Yoar 2 I

s&/-
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phase 2 [¥2): O&M Including Issuance of Notice &Bills, with rev hnical
hiandholding support in updation of praperty tax demand collection registers etc. Per Asset
chmpiete in all respect for all the properties inclusive of supplementary 244-
|Jrnperties Yoar 4

*all ahove Figures arn exclusive of Taxes {GS1)

3.

Payment schedule: As per the followings:-

Rs. Twenty Four Only

5. No.

ﬂelive(ablp

—l Payment

: as per scope of work

; Gen-enabled 1.and and building asset property Survey, dats management, assessment and data integration into the web system Including
. Issuance of Notice &Bills, with Iechnical handhalding support in updation of property Lax demand collection registers ete. complete in alf respect

P b Complete survey of 100% praperties as per scope of work 40 %

_ h)  Complete validation of all the surveyed properties as per the scope of waork o 20%

- ¢ Complete of issuance of 51 Register and distribution of notices, bills as i}ér stope of work a0 %

1 Integratton of survey Data with Base map{on avallability from the department during ciontract peripd)

] a)  Integration 5%
b} Validation of Integrated Data by the purchaser 25%

| QB For Supplenentary Properties (Vear-wise for 4 years)

Equal Quarterly payment year-

wise
O&M Including Issuance of Netice &Bills, with Jechnical handholding support in updation of property tax Equal (tuarterly payment year-
a dpmand tollection registers etc, complete in all respect for all the properties inclusive of supplementary wise
: ¢ propartios (Year wise for 4 years)
4 Penalty clause: - as per RFP and corrigendums issued.

5. 0 Time period: - as per RFP and corrigendums issued.

6. Keeping in view of above, it is reguested to start the work immediately and submitted Bank Guarantee
within 15 working days @ 10% of the tentative cost of the project as per RFP and Corrigendums issued and
executa the agreement with this office accordingly.

i Wy
: L ey MY
: Superintending Engineer-IT
far Director, Urban Local Bodies,
_ Haryana, Panchkula
. . . .
Endst, I\!o. {1/DULB/2018/ L0 Dated: U o |3
A copy is forwarded to the following for information and necessary action:-
1, All'the Deputy Commissioners of Ambala Division.
2. All the Mavyors of the Municigat Corporations in Ambala Divisions.
1. All the Commissioners of the Municipal Corporations in Ambala Divisions
4. . All the Chairman/Presidents of the Municipal Council/Committee in Ambala Divisions.
5. All the Ixecutive Officers/Secretaries of the Municipal Council/Committee in Ambala Divisions
SANCRRE
Superintending Engineer-T
for Director, Urban Local Bodies,
Haryana, Panchkula
CC:
1. i PS/ULBM
2. PS/PSULR
3. {PA/DULB
4. | PS/DPSCM
5, (JDULB
6. :Sh. Sundeep Moudgil and Sh. Alok Srivastva, Scientist-£, NIC hr
7. :Superintendent {Estt.)
8. Murs. Ritu, System Anafyst
9.

EY LLP
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¥o,
M/S YASHI CONSULTING SERVICES PVT. LTD.
501 510, Sth Floor, Kaitash Tower,
lonk Road, Lat Kothi Area, Jaipur,
I-mail 1D: sanhjaygupta.yashi@gmail.com
Contact No. 9462511561
Mamo No.: IT/DULB/2018/ ]u\_p_i
Dated:
ECIE
Subject:é Work Order for Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills,
with Technical handholding support in updating of property tax demand, collection, registers etc. for
different Municipal Corporations / Councils / Committees of Gurugram Cluster for next 4 years after
: completion of survey work in Department of Urban Local Bodies, Haryana.
(Tentative Cost of the Project: Rs. 2133.79 Lacs {Including GST))
; Aok ok ook o o
Your tender dated 31.05.2018 and negotiation dated 10.09.2018 on the subject cited above.
2 This office is pleased to inform that your tender after negatiation has been accepted by this office for
i Conducting Property Tax Survey / License Survey including Issuance of Notice & Bills, with Technical
handholding support in updating of property tax demand, collection, registers etc. for different
Municipal Corporations / Councils / Committees of Gurugram Cluster for next 4 years after completion
of survey work in Department of Urban Local Bodies, Haryana to be reckoned from the date of issue of
this tetter as per the scope of work, terms & conditions as contained TOR and the corrigendum(s) issued
and on the following rates:-
s R — Rate Per Property® Rate Per Property™ {In
No ) Fijsse Rate LIOM {Amount In Rs.) Words in Rs.)
Phise 3 (P1}: Geo-enablect Land and building assel property Survey, data Per Asset fis. One Hundred Ninely
management, sssessmant and data integralion into the web systern including 190/- | Only
1 Iss@am:e of Notice &amp; Bills, with I'echnical handholding support in updation
of property Lax demand collaction registers ete. comalate in all respect as por
| stape of work
i
B Ph;gase 1{PE}: Integration of survey Data with Basa map (on availability from the Lumpsum Rs. Sixty Two Lakh Fourty
2 de@artment during rontract period) 62,40,000/- | Thousand Only
: 'I
Ph.ﬁ-mo. 2 {(#2): O&M for Supptementary Properties  Year 1: Property Rats Fer Assal, Rs. Onea Hunedred Ninety
3 : 190f- | Only
Ph::ase 2P2): Q&M for Supplementary Properties - Year 2: Proparty Rate ' Per Assat TR néf—!unJreler;etv
4 : 195/- | Five Only
I’hr.}srz 2 (B2} O&M for Supplementary Properties - Year 3: Property Rate Per Asset Rs. Two Hundnredﬁo;hr T
5 . 200/-
Phase 2 [P2): O&M for Supplementary Properties Year 4: Property Ratc Per Asset Re. T'wo Hundred Five
5 : 205/- | Oniy
th:;sn 2{P2): O&M for integration of survey Data of supplementary praperl'im_' Per Asset Rs. Fifty Five Only
/ with Base map - Yoar 1 55/-
Dh;js(—z 2{1P2): D&M for Integration of survey Datz of supplementary properties : Par Assat — RsFlftvﬁve Onl\r_ U
F:] with Base map - Year 2 55/~
Phase 2 {1P2): O&M for Integration of survey Data of supplementary propertics Par Asset " Rs. I-lu_fl_\;lj-“l_\r;z_brilvv T
39 with Base map - Year 3 55/-
Phase 2 {P2): OBM for Integration of survey Data of supplementary propertios | per Asset " 77 Rs. Fifty Five Only
10 wit:h Basn map - Year 4 ] 55/~
Phdse 2 (P2): DBM Including Issuance of Notice &amps Bills, with Technical I Per Assor | | rs. Twenty Eight Only
har:ldhokding suppert in updation of property Lax demand celtection registars oti. ‘ 28/-
11 complate in all respect For alf the properties inclusive of supplementary
proparties - Year 1 J
4 Page 10of 2
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13

11

PHase 2 (P2); OBM Inciuding issuance of Notice &amp; Bills, with Technical Per Asset AUl R EERAR§EIght Oniy

handholding support in updation of progerty tex demand collection registers ptc.
camyplets in all sespect for all the properties inclusive of supplementary
proporties - Year 2

Piriase 2{P2): ORM Including Issuance of Notice &amp; Bills, with Technica Per Assel

ha’ndhn#ding suppart in updation of property tax demand collection registers etc, 28/-

camplete in all resprct For atl the properties inclusive of supplementary
properties - Year 3

Pl:;-asc-! 2{P2): D&M Including Issvance of Notice &amp; Bills, with l'echnical Par Assei

hindhelding suppart in updation of property tax demand collection registers etc., 28/-

mimplate in ali respect for all the properties inclusive of supplementary
properiies - Year 4
I

*all ;almw.é Figures are nxchusive of laxes (GS1)

28/~

| Rs. Twenty Eight Only

3 Payment schedule: As per the followkigs:- -
LMo, |Deliverable Payment
Geo-enabled Land and building asset properti Survey, data management, assessment and data integration into the web system including
1ssuance of Motice &Bills, with Technical handholding support in updation of property tax demand collection registers etc. complete in all
respect as per scope of work

L a)  Complete survey of 100% properties as per scope of work 0% .

b)  Complate validation of all the surveyed properties as per the scope of work 20%

I ) Complete of issuance of 151 Register and distribution of notices, t;ills as per scope of work a0 %

Integration of survey Data with Base map{on availability from the department during contract period)

2 3} Integraticn 75%

| ;b)) validation of Integrated Data by the: purchaser 25%
1 D&M for Supplementary Properties (Year-wise for 4 years) Equal Quarte:iy;;;ayment year:
‘08 Including lssuance of Notice & Bills, with Technicat handholding support in updation of property tax | tqual Quarterly payment year-

4 | fdemand collection registers etc, complete in all respect for all the properties inclusive of supplementary wise

| | iproperties (Year-wise for 4 years) -

4, Penalty clause: - as per &FP and corrigendums issued.

5 Time period: - as per RFP and corrigendums issued.

6. Keeping in view of above, it is requested to start the work immediately and submitted Bank Guarantee
within 15 working days @ 10% of the teniative cost of the project as per RFP and Corrigendums issued and
execute the agreement with this office accordingly.

e
Superintending Engineer-1T
for Director, Urban Local Bodies,
: Haryana, Panchkula
Endst. Nr:;. I'I'fDUl..Blzmai'be&a_b\ Dated: R ¢
A copy is forwarded to the following for information and necessary action:-
1 :!A!I the Deputy Commissioners of Gurugram Division.
2. fAII the Mayors of the Municipal Corporations in Gurugram Divisions.
3, fAI! the Commissioners of the Municipal Corporations in Gurugram Divisions
4. All the Chairman/Presidents of the Municipatl Council/Committee in Gurugram Divisions.
5. 'fAII the Executive Officers/Secretaries of the Municipal Council/Committee in Gurugram Divisions
'..’:h EMHR:;_, LY k_““
Superintending Engineer-IT
for Director, Urban Local Bodies,
Haryana, Panchkula
e
1 PS/ULBM
2. Ps/psuLs
3. PA/DULB
4. PS/DPSCM
5. IDULB
6. 5h. Sundeep Moudgil and Sh. Alok Srivastva, Scientist-E, NIC -hr
7. Superintendent (Estt.)
8. Mrs. Ritu, System Analyst
9,

_E,Y LLP
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oRnNo. sstoss  [UERNNENN AL
Seller / First Party Detail

Name: Directorate of urban local Bodies haryana

H.NofFioor : 0 Sector/Ward ;. 0 © . LandMark: 0
City/Village : Panchkula District: Panchkula ~ . - :State: Haryana
Phone: 0 ' SR

Name ; Yashi Consulting services pvt ltd

H.No/Floor: 0 Sector/Ward ;. 0 . LandMar:ki 0
City/Village: Jaipur District ;. Panchkula - State: Haryana

Purpose : AGREEMENT

The authenticity of this document can be verified by scanning this QrCode Through smart phone or an the website https:/fegrashry nic.in

AGREEMENT

This Agreement (hereinafter calfled the “Agreement”) for System Integrator for Conducting
Property Tax Survey / License Survey including Issuance of Notice and Bills, with Technical
handholding support in updating of property tax demand, collection, registers etc. for different
Municipal Corporations / Councils / Committees of Rohtak Cluster for next four (4)years after
completion of survey work in Department of Urban Local Bodies, Haryana is made on the
Thisdrens Day of the Month of J-}ﬁ.a_.sg.“ o , 2019 at Panchkula.

BETWEEN

Government of Haryana acting through DIRECTORATE OF URBAN LOCAL BODIES
DEPARTMENT, HARYANA having its registered office at Urban Local Bodies Department, Bay
No. 11-14, Sector 4, Panchkula, Haryana, hereinafter referred to as the “Client’, which expression
unless repugnant to context or meaning thereof, shall include its successors, affiliates and assigns
of the First Part,

AND

M/S YASHI CONSULTING SERVICES Private. Limited., incorporated in India under the\/\ '

Companies Act, 1956 and having its registered office at 501-510, 5th Floor, Kailash Tower, To.:nkilf-'-'

hor

Road, Lal Kothi Area, Jaipur — 302017, hereinafter referred fo as the “System Integrator”, which - -

expression unless repugnant to context or meaning thereof, shall include its successors of the .

Second Part.

WHEREAS . i
(A) Urban Local Bodies Department, Haryana has decided to engage System Integrator for
Conducting Property Tax Survey / License Survey including Issuance of Notice and Bills, I__“'y..\-_.:“;\._:,s
with Technical handholding support in updating of property tax demand, collection,
registers etc. for different Municipal Corporations / Councils / Commitiees of Rohtak

Clusterfor next four (4) years after complefion of survey work in Directorate of Urban Local
Bodies, Haryana.

(B) To meet the above objectives, the Client is desirous of engaging a System Integrator firm
who shall assist the Client in implementing the same as per the defined scope of work, in
~an effective, efficient and timely manner. Accordingly, the Client vide its open RFP
{Request for Proposal), invited proposals for providing system implementation services
for Conducting Property Tax Survey / License Survey including Issuance of Notice and
Bills, with Technical handholding support in updating of property tax demand, collection,
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registers etc. for different Municipal Corporations / Councils / Committees of Rohtak
Cluster for next four (4) years after completion of survey work in Directorate of Urban Local
Bodies, Haryana (hersinafter called the “Assignment” or “Services”);

(C) Only five (5) companies had submitted their proposals from which only three (3)
companies were selected for technical evaluation based on Quality-Cost-Based Selection
(QCBS) for the aforesaid assignment. The Client pursuant to evaluation of proposals /
bids received from interested System integrator firms, declared the System Integrator l.e.
M/s Yashi Consulting Services Private, Limited. as the selected System Integrator. System
Integrator shall provide the services to the Client on the ierms and conditions as set forth
as per vide letter no. IT/DGULB/20618/14 dated 10.05.2018, Request for Proposal (RFP)
Document, Comigendum and negotiatien dated 10.09.2018 and this Agreement

(D) The Client after examining the negotiated offer, awarded the assignment te the said
System [ntegrator vide its Work Order No.: [T/OULB/2018/10421 dated 04.10.2018.

(E) The System Integrator has for the purpose of carrying out the works envisaged in this
Agreement, furnished performance bank guarantee to the Directorate of Urban Local
Bodies (DULB) as Phase- | vide Bank Guarantee No. 6760BGR0000419 amount Rs.
1,12,32,051.00 and for Phase-ll vide Bank Guarantee No. 0654GT02190640003 amount
Rs. 80,69,270.00

{F) The Parties, superseding the remaining conditions precedent {o the execution of this
Agreement, now wish to enter into this Agreement (as defined below) to govem the
manner and terms under which the Service Provider shall conduct Property Tax Survey /
License Survey including Issuance of Notice and Bills, with Technical handholding support
in updating of property tax demand, coliection, registers etc. for different Municipal
Corporations / Councils / Committees of Rohtak Cluster for the next four (4) years after
completion of survey work and deliver related services to the DULB specified under this
Agreement in accordance with the roles and responsibilities of the System Integrator,
Directorate of Urban Local Bodies (DULB) or their nominated agencies.

NOW THEREFORE THIS AGREEMENT WITNESSETH AND T IS HEREBY AGREED BY AND
BETWEEN THE PARTIES HERETO AS FOLLOWS:

a. The Client has accepted the tender of System Integraier for the provision and execution of the
said works for the tentative sum of Indian Rupees (INR) 2277.56 Lacs, including all taxes and
levies as applicable under respective statues of Government. prevailing from time to time
upon the terms laid out in this Agreement.

h. System Integrator hereby agrees to provide Services to Client, conforming to the specified
Service Levels and conditions set out hereunder., '

¢. The following documents attached hereto shall be deemed to form an integral part of this
Contract: '

Complete Request for Propesal (RFP) | Request for Proposal (RFP) No:

Document and Corrigendum IT/DGULB/2018/14 and Corrigendum-l{ dated
01.06.2018

The System Integrator Technical and | For the above stated Request for Proposal

Financial Proposal (RFP} the proposal received by the System

Integrator online dated 11.06.2018
The System Integratoi’s Letter for “Written | Attached as Annexure |l
Statement for Conducting property tax
survey for Department of ULE for all six
Clusters’ dated 14.08.2018

The Systen Integrator's MNegotiation offer | System integrator's Letter: | /.
Letter for ‘RFP of conducting Property Tax | YCSPL/PS/6CIluster/Haryana/2018-12  dated
Survey for Directorate of Urban Local | 10.02.2018 i
Bodies Haryana’ dated 10.09.2018
The Client’s Work order dated 04.10.2018 | Work Order No.: IT/DULB/2018/10421
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d. The mutual rights and obligations of the “Client” and System Integrator shall be as set fotth in
the Contract, in particulai:

¢ System Integrator shall carry out and compleie the Services in accordance with the
provisions of the Conftract; and
»  The “Client” shall make payments to System integrator in accordance with the provisions

of the Contract

In pursuance of the Work Order, the parties have agreed to enter into this Agreement now
therefore, the parties hereto hereby agree as follows:

A. General Conditions of Coniract (GCC)

1. Definitions and nterpretation

The words and expressions beginning with capital letters and defined in this Agreement shall,
unless the context otherwise requires, have the meaning hereinafler respectively assigned to
them:

(a) “Adverse Effect” shall mean material impact on;

(i.) the ability of the System Integrator to exercise any of its righis or
perform/discharge any of its duties/obligations under and in accordance with the
provisions of this Agreement and/or

(ii.}  the legal validity, binding nature or enforceability of this Agreement;

(b) “Agreement’ means this Agreement, including the schedules, togsther with alf the
Annexures and includes any amendments made thereto in accondance with the provisions
hereof: In the event of a conilict between the body of the Agreement and the Schedules,
the terms inscribed in the body of the Agreement shall prevail;

(c) “Annexures” means any of the annexures, appendices, supplements ar documents
annexed to this Agreement and as amended from time to time;

(d) “Affiliate” means, with respect to any Party, any other entity that, directly or indirectly: {a)
Condrols such Party; (b) is Controlled by such Parly; {c) is Controlled by the same person
who, directly or indirectly, Controis such Party; and “Confrol” with respect to any person,
shall mean: {a) the possession, directly or indirectly, of the power to direct or cause the
direction of the management and policies of such person whether through the ownership
of voting share capital, by agreement or otherwise or the power to elect more than one-
half of the directors, partners or oiher individuals exercising similar authority with respect
to such persan; (b) the possession, directly or indirectly, of a voting interest of more than
50%; and the terms “Controlling” and “Centrolled by” shall be construed accordingiy.

(e) “Applicabie Law(s)” shall mean any statute, iaw, ordinance, notification, rule, regulation,
juvdgment, order, decres, bye-law, approval, direclive, guideline, policy, requirement or
other governmental restriction or any similar form of decision applicable to the relevant
Party and as may be in effect on the Execution Date of this Agreement and during the
subsistence there of, applicable o the Project (as defined below);

(f)y “Bid{s}” means the technical and commercial bids dated 18.06.2018 and 29.08.2018
respectively, submitted by the System Integrator to the Directorate of Urban Local Bodies
(DULBY;

(9) “Confidential Information” means all information of the Parties including Directorate of
Urban Local Bodies (DULB)and their nominated agencies’ daia and System Integrator's
data (whether in written, oral, electronic or other format) which relates to the technical,
financial and business affairs, dealers, suppliers, products, developments, operations,
processes, data, trade secrets, design rights, know-how, plans, budgets and personnel of
each Parly and its affiliates which is disclosed to or otherwise learned by the other Paity
in the course of or in connection with this Agreement (including without limitation sdch:
information received during negotiations, location visits and meetings in connection wlth
this Agreement); i

(h) “Appointed Date” means the date of signing of this Concession Agreement;

(i) ‘“Assignment’ means the work assigned by the Client to the System Integrator in
pursuance of this Agreement and to be performed by the System Integrator in accordance
with the terms hereof; .

(i) “Deliverabie(s)” means the products, infrastructure and services agreed to be delivereq\e{\
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{bb)}“Personnel”’ mean persons including Key Personnel, assigned/ deputed by the Systerm :

by the System Integrator in pursuance of this Agreement, implementation and the
maintenance phases and includes all documents related to the user manual, technical
manual, design, process and operating manuals, service mechanisms, policies and
guidelines (such as security related, data migration related), inter alia payment and/or
process related etc., source code (wherever applicable) and all its modifications;
‘Completion Date” means the date when System Integrator makes a representation of
the completion of work and the same has been accepted by the department/Client.
“Intellectual Property Rights” means all rights in written designs and copyrights, moral
rights, rights in databases and bespoke software and compilation rights {whether or not
any of these are registered and including appfication for registration);

“Person” includes a natural person, company, society, a partnership firm, trust or any
other entity or organization or other body whatsoever; '

“Project” means project for design, development, implementation, operation and
maintenance of integrated web based solution across urban focal hodies in Haryana and
the services in relation thereto to be provided to the Directorate of Urban Local Bodies
(DULB) as inscribed in the Request for Proposal (RFP) and as covered by this Agreement
(as defined below);

‘Project Implementation Phase” shall mean the pericd commencing frem the Effective
Date of the Agreement to the date of final acceptance testing and certification as set out
in this Agreement;

"Services" means the services o be delivered to Directorate of Urban Local Bodies
{DULB} in relation to the Project, as specified in the scope of work in Volume-ll of Request
for Proposal {RFP), using the tangible and intangible assets procured, installed, managed
and operated by the Service Provider;

"Service Level" means the level of Services and other performance criteria which shall
apply to the Services and as set out in the Service Level Agreement (SLA) (as defined
helow);

"Sign-off”’ means validation of work undertaken by Selected Agency by Directorate of
Urban Local Bodies (DULB) or its nominated agency for the purpose of validation of
completion of work undertaken. Directorate of Urban Local Bodies (DULB) or its
nominated agency shall have o provide a "sign-off” document as documentary evidence
fo the Selecied Agency certifying the validation of work. {Altached as Schedule VH af
Annexure- lll of this document)

“SLA” or “Service Level Agreement” means service level agreement as per this
Agreement;

“Survey” shall mean the field survey conducted for carrying out door-to-door property
survey as per the scope defined in the Volume Il of the Request for Proposal {RFP). The
data collected from conducting survey shall be the sole property of Directorate of Urban
Local Bodies {DULB) and respective urban local bodies.

“Total Contract Value” means the value specified in the Work Order, subject to such
addition thereto or deduction there from as may be made under the provisions hereinafter
comtained;

“Accounting Year” means the financial year commencing on 1% April in each year and
ending on 315 March in the next year;

“Client” means the Directorate of Urban Local Bodies (DULB) Department, Haryana
and described in the recitals of this Agreement;

“Effective Date” means the date on which this Agreement comes into force and effect
pursuant to Clause; '
“Govermment” means the Government for the State of Haryana;
"Local Currency” means the Indian Rupes;

means both of them;

integrator for performance of the Services or any part thereof.

(cc) “Professional Fee” means all expenses incurred by or on behalf of each party to this

4}

agreement and Service Level Agreement (SLA), including all fees of agents, legal
advisory, accountants and actuaries employed by either of the parties in connection with
the negotiation, preparation and execution of this agreement or the Service Level
Agreement (SLA} shall be borne solely by the Party which incurred by them.
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(dd)“System integrator” means the consulting jirm selected by the Client to provide the
Services under this Agreement and is described In the recitals of this Agreement;

(ee)“Services" or “System integrator Services” means the work to he performed by the
System integrator pursuant to this Agreement, as described in the Scope of Work (“SOW”)
as per Request for Proposal (RFP) No. [T/DGULB/2018/14 reieased on 10.05.2018 along

with the related Corrigendum issued.

All terms and words not defined herein shall, unfess the context otherwise requires, have the
meaning assigned to them in the Request for proposal {RFP) and Corrigendum for selection of
System Integrator.

i.1. Interpretation

1.1.1. In this Agreement, unless the context otherwise requires:

{i.) The words, phrases and expressions defined hereinabove in Article 1 or defined
elsewhere by description in this Agreement, together with their respective
grammatical varigtions and cognate expressions shall camry the respective
meanings assigned fo them in the said Article 1 or in this Agreement and shali be
interpreted accordingly. Expressions which have not
been defined in this Agreement shall carry the respective meanings assigned to
them in their ordinary applicability read in context with the manner of their
usage in this Agreement or in their respective technical sense, as the case may
be;

(ii.} References {o any legislation or any provision thereof shall include amendment
or re-enactment or consolidation of such legislation or any provision thereof so
far as such amendment oy ye-enactment or consolidation applies or is capable
of applying to any transaction entered into hereunder;

(iii.) References to laws of India or Indian law or regulation having the force of iaw shall
include the laws, acis, ordinances, rules, regulations, bye laws or notifications
which have the force of law in the territory of india and as from time to time may be
amended, modified, supplemented, extended or re-enacted;

{iv.) All words in singular shall be deamed to connote their respective plurals and vice-
versa, unless the context suggests otherwise;
{v.) The words “include” and “inciuding” are to be consirued without limitation;
(vi.} The headings of the Adicles in this Agreement are merely for pumposes of
convenience and shalt have nio bearing on the interpretation of this Agreement;
{vii.) The Annexures and Reciials to this Agreement form an integral part of this

Agreement and shall be enforce and effect as though they were expressly set out
in the hody of the Agreement;

(viii.) Any reference 1o any period commencing “from” a specified day or date and “till”
or “until” a specified day or date shall include both such days and dates;
{ix.) References o Recitals, Articles, Clauses or Annexures in this Agreement shall,

except where the context otherwise requires, mean references to Recitals,
Articles, Clauses and Annexures of to this Agreement, and references to a
Paragraph shall, subject to any contrary indication, be construed as a reference
o a Paragraph of this Agreement or of the Annexure in which such reference
appears,

(x.) Time shali be of the essence in the performance of the Parties’ respective
obligations. If any time period specified herein is extended, such extended time
shall also be of the essence.

1.1.2. The rule of construction, if any, that a contract should be interpreted against the

parties responsibie for the drafting and preparation thereof, shall not apply. /\“ -]

1.1.3. Any word or expression used in this Agreement shali, unless otherwise deflnet.“i)%a N '

construed in this Agreement, bear its ordinary English meaning and, for theges: .
purposes, the General Clauses Act 1897 shall not apply.
1.2. Measurements and Arithmetic Conveniions

All measurements and calculations shall be in the metric system and calculations dore to two (255‘"
decimal places, with the third digit of five (5} or above being rounded up and below five {5} being
rounded down

T
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1.3. Structure

1.3.1. This Agreement shall operate as a legally binding master services agreement
specifying the master terms which apply to the Parties under this Agreement and to
the provision of the Services by the System Integrator to the Project under the terms
of this Agreement.

1.3.2. In case of any conflict between the Request for Proposal (RFP) and this
Agreement, the terms of this Agreement shall prevail over the terms of the Request
for Proposal (RFP). The terms of the Request for Proposal (RFP) shall be read in
consonance with this Agreement so as to give full force and effect to the intention of
the terms of this Agreement.

1.4. Ambiguities within Agreement

In case of ambiguities or discrepancies within this Agreement, the following principles shall apply:

1.4.1. as between two Clauses of this Agreement, the provisions of a specific clause
relevant to the issue under consideration shall prevail over those in a general clause;

1.4.2. as between the provisions of Request for Proposal (RFP) and any corrigenda
issued thereafter, the provisions of corrigenda shall, to that extent only, prevail over
the corresponding earlier provision of Request for Proposal (RFP);

1.4.3. as between the provisions of this Agreement and the Schedules, the Agreement
shall prevail, save and except as expressly provided otherwise in the Agreement or
the Schedules.

1.5. Priority of Agreements, Articles and Annexures
1.5.1. This Agreement, and all other agreements and documents forming part of or referred
to in this Agreement are to be taken as mutually explanatory and unless otherwise
expressly provided else wherein this Agreement, the priority of this Agreement and
other documents and agreements forming part hereof or referred to herein shall, in the
event of any conflict between them, being the following order:-

(i.) this Agreement; and

(ii.) all other agreements and documents forming part hereof or referred to herein;
i.e. the Agreement at{a) above shall prevail over the agreements and documents
at (b)above

1.5.2. Subject to the provisions of Article1.4.1, in case of ambiguities or discrepancies
within this Agreement, the following shail apply:-

(i.) Between two or more Articles of this Agreement, the provisions of a specific

Article relevant to the issue under consideration shall prevail over those in other
Articles;

(ii.) Between the Articles of this Agreement and the Annexures, the Articles shall
prevail;

(iii.) Between any two Annexures, the Annexure relevant fo the issue shall prevail;

{iv.) Between the written description on the Drawings and the Specifications and
Standards, the latter shall prevail; and

(v.) Between any vaiue written in numerals and that in words, the latter shall prevail.

2. Conditions Precedent and Effective Date
2.1. Provisions to take effect upon fulfilment of Conditions Precedent

Subject to express terms to the contrary, the rights and obligations under this Agreement shail
take effect only upon fulfilment of all the Conditions Precedent set out below. However, Client or
its nominated agencies may at any time at its sole discretion waive fully or partially any of the

Conditions Precedent for the Implementation Agency. Ly
2.2. Conditions Precedent of the System Integrator - K{%T "
The System Integrator shall be required to fulfil the Conditions Precedent in which is as fot!ows;_-'

(a) To provide unconditional, irrevocable and continuing Performance Security/Guarantee for |
an amount equal to 10% of the contract value of the Project from any Nationalized %ﬁﬁmm
i
/Scheduled bank in the format prescribed by Client for Phase- | vide Bank Guarantee N@y.... v oo

6760BGR0000419 amount Rs. 1,12,32,051.00 and for Phase-ll vide Bank Guarantee N@ayyana, i*aneiig
054G T02190640003 amount Rs, 80,69,270.00; and



(b) To provide the Client or its nominated agencies certified true copies of its constitutional
documents and board resolutions authorizing the execution, defivery and performance of
this Agreement by the Implementation Agency.

2.3. Non-fulfilment of the System Integrator’s Conditions Precedent

a) In the event that any of the Conditions Precedent of the Implementation Agency have not
been fulfilled within fifteen (15) days of signing of this Agreement, and the same have not
been waived fully or partially by Client or its hominated agencies, this Agreement shall
cease to exist.

b) In the event that this Agreement fails to come into effect on account of non-fulfilment of
the System Integrator's Conditions Precedent, Client or its nominated agencies shall not
be liable in any manner whatsoever to the System Integrator and the Directorate of
Urban Local Bodies {DULB) shall forthwith forfeit the Performance Guarantee.

¢) In the event that possession of any of the Client or its nominated agencies facilities has
been delivered to the System Integrator prior to the fulfitment of the Conditions Precedent,
upon the termination of this Agreement, such facilities shall immediately revert to Client or
its nominated agencies, free and clear from any encumbrances or claims.

2.4. Authorized Representatives

2.4.1. Any action required or permitted to be taken, and any document required or
permitted to be executed, under this Agreement by the Client or the System
Integrator, as the case may be, taken or executed by the officials specified in this
Clause.

2.4.2. The Client may, from time to time, designate one of its officiais as the Client
Representative. Unless otherwise notified, the Client Representative shall be:

Name: Sh. Ashok Rathee

Designation: Superintending Engineer, IT (Urban Local Bodies, Haryana)

Address: Urban Local Bodies Department, Bay No. 11-14, Sector 4, Panchkuia,
Haryana

Mobile: +91 94681 88887 | E-mail: itdulbhry@gmail.com

2.4.3. The System Integrator may designate one of its employees as System Integrator
Representative. Unless otherwise notified, the System Integrator Representative
shall be:-

Name: Sanjay Gupta
Designation: Managing Director, Yashi Consulting Services Private Limited
Address; 501-510 5th Fioor, Kailash Tower, Lal Kothi, Jaipur- 302015
~ Mobile: +91-9462511561| E-mail: sanjaygupta.yashi@gamail.com
3. Scope of Work

The detailed scope of work for the System Integrator firm is consisting of:

a} Annexure - I: Detailed Scope of Work Request for Proposal Volume - 1l (RFP No.
IT/DGULB/2018/14 released on 10.05.2018) read with the Corrigendum issued
and negotiated offer to the Terms of Reference, and

b) Annexure - lI: Letter from the System Integrator (M/s Yashi Consuiting) “Subject:
Written statement for conducting property tax survey for Dept of ULB for all six
clusters” (YSCPL/PS/8 CLUSTERS/HARYANA/2018-19/, Dated: 14.08.2018).

3.1. The System Integrator shall provide the services in the cluster towns list attached as
Annexure-IV deemed as part of agreement.

3.2. The System Integrator shall provide Services in relation to the Conducting Property Tax
Survey / License Survey including Issuance of Notice and Bills, with Technical
handholding support in updating of property tax demand, collection, registers etc. for
different Municipal Corporations / Councils / Committees of Rohtak Cluster for the next
four (4) years after completion of survey work and other related services within the scope
mentioned in the Volume Il — Scope of Work including Functional and Technical
Specification of the Request for Proposal (RFP).

3.3. Directorate of Urban Local Bodies (DULB) shall use the Services and Deliverables in
accordance with any instructions or procedures as per the acceptance criteria as set out
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in the Service Level Agreement (SLA) or this Agreement or any agreement that may be
entered into between the Parties from time to time.

3.4. The Parlies hereby agree that any change in the Scope of Work or Deliverables in refation
to which Services are to he provided by the System Integrator and or Service Level
Agreement (SLA) shall only be as per the process agreed upon under Schedule V of this
Agreement. Where Directorate of Urban Local Bodies (DULB) decides to increase the
Scope of Work or deliverables specified in this Agreement as Annexure |, in such case,
Directorate of Urban Local Bodies (DULB), as the case may be, shall offer first right to
Service Provider to provide such services and / or components at mutually agreed prices,
In case the Seivice Provider refuses to accept such offer, Directorate of Urban Local
Bodies (DULB), as the case may be, shall have the right to approach a third party for the
same, without any commercial implication to Service Provider {as per clause 3.3 of
Request for Propesal (RFP) Volume. [it).

3.5. During the subsistence of this agreement, Directorate of Urban Local Bodies (DULB) shall
not appoint any other Person for providing Services in relation to Scope of Work and
Deliverables which Service Provider is obligated fo perform under this agresment.

3.6. Save for the express terms of the Payment Terms set out as Schedule | under this
Agreement, Directorate of Urban Local Bodies (DULB) and its users may purchase any
particular category of services from Service Provider that may become necessary as per
the Change Control Schedule set out in Schedule Il under this Agreement, without the
need to go for a separate procurement process.

3.7. The Service Provider shall provide Services as per the timelines set out in the Request for
Proposal (RFP) or as are extended by mutual agreement.

3.8. Bidder shall also provide complete maintenance support for all the proposed integrated
solution as outiined in this Request for Proposal {RFP) for a period of Forty-Eight months
from the date of phase i Completion Le. “Completion” + Forty-Eight (48) months.
“Completion” is the date on which the proposed solution is completely operational as per
the requirements provided in this Request for Proposal (RFP) and ail the acceptance tests
are successfully concluded to the satisfaction of Client.

4. Management Phase

The review and managerent process of the Project shall be carried out in accordance with the
Govemance Schedule (Schedule V) set ocut in this Agreement and shall cover all the
management aspects of the Project.

5. Approvals and Required Consents

§.1. The Parties shall co-operate to procure, maintain and observe all relevant regulatory /
government licenses, clearances, intermal clearances, applicable approvals (hereinafter
the “Approvals”) nhecessary for the Service Provider to provide the Services.

5.2. Parties shall give each other all co-operation and information reasonably required to mest
their respective obligations under this Agreement. -

8.3. In the event that any approval other than delivery sign-off / completion certificate is not
obtained from the concerned Government department, then the Service Provider and the
Directorate of Urban Local Bodies (DULB) or its nominated agencies shall co-operate with
each other in achieving a reasonable alternative arrangement as socn as reasonably
practicable for the Directorate of Urban Local Bedies (DULB) or its nominated agencies to
continue to process its work with as minimal interruption to Hs business operations as is
commercially reasonable until such approval is obtained, provided that the System
Integrator shall not be relieved of its obligations to provide the Services and to achieve the...
Service Levels until the approvals are obtained if and to the extent that the System
integrator's obligations are not dependent upon such approvals. ¢

5.4. Except as otherwise provided elsewhere in this Agreement or the Servicg:
Agreement (SLA), each Party ("Providing Party”) to this Agreement or to the Servi {9/ evel
Agreement {SLA) undertakes prompily to provide the other Party ("Receiving Par ‘\‘j?wth....
all such information and co-operation which the Receiving Party reasonably requesfs: :
provided that such information and co-operation:

5.4.1. Does not require material expenditure by the Providing Party to provide the same;
5.4.2. Is reasonably required by the Receiving Party in order for it to comply with its
obligations under this Agreement or the Service Level Agreement (SLA);
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§.4.3. Cannot be construed io be Confidential Information; and is capable of being

provided by the Providing Party.
8.5. Further, each Party agrees to co-operate with the coniractors, agents, personnel of the

other Party as reasonably requested in order {o accomplish the purposes of this
Agreement.

€. Service Level Agreement

6.1. The Service Level Agreement (SLA) shalt govern the Service Levels for the entire Project.
The Service Level Agreement {SLA} shall commence from the Effective Dale or any other
muivally agreed date, as the case may be, and shall, unless terminated earlier in
accordance with the terms of the Agreement, expire on the date on which the Agreement
expires. The envisaged in Schedule V io this Agreement,

6.2. The Sewvice Level Agreement’s (SLA) shall form a part of this Agreement and shall be
guided by the terms of this Agreement. In case of any conflict between the terms of the
Service Level Agreement’'s (SLA) and this Agreement, the terms of this Agreement shall

be effective with overriding effect.

8.3. The Pariies shall each ensure thai the range of the Services under the Service i.evel
Agreement {SLA) shall not be increased except with the prior writien agreement between
the Parties in accordance with the change management procedure set out in Schedule )

of this Agreement.
7. Teams, Duration and Time Extension of the Agreement:

This Agreement shail come inio effect on the Effective Date and shall continue for a period
of four (4} years from the date of kmplementation of Phase 1 {i.e. Four (4) Months} and
hence the iotal period would be Fifty-Two (52) Months. (‘Term”} and Term may be
exiended for a period of up to two {2} years on terms and conditions mutually agreed upon
by the Directorate of Urban Local Bodies (BULE) and the System Integrator. The Term,
for the purposes of any payments (o System Integrator, does not include:-

{(a) Any extension arising out of breach of any obligations solely atiributable to System
integrator; or

{b) Unless the implementation of exit management is delayed due to reasons not solely
attributable to the System Inlegrator, time duration for implementation of exit

management plan.

(c) Extension of Contract: Administrative Secretary of the depariment shall have the
rights to extend the time period which under no circumstances shall exceed a total
period of two (2) years.

7.1. TIMELINES/ DELIVERABLES:

The Timelines/Deliverables would be as per Request for Proposal (RFP) No. IT/DGULB/2018/14
released on 10.05.2018 read with the Corrigendum fo the Terms of Reference

Serial Timelines {T1}
Nurmb ’ Phase 4
urmoer. Corporations [Committees| Councils

Phase 1 (P1):

Geo-enabled Land and building asset
property Survey, data management,
assessment and data integration into
1. the web system including Issuance of | T 4+ 4 Months
MNotice and Biills, with Technical
handholding support in updation of
property tax demand collection regisiers
efc. complete in all respect as per scope
of work,

T+3
Months

9]



Note: The Integration of survey Data with Base map shall depend on map availability by
the department during the Contract Period.

Serial.

Number. Phase 2 | Timelines (T2)

1. Qperation and Maintenance T2=T1+4 Years

Where T = Date of signing of the contract.

The Operations and Maintenance period of the Directorate of Urban Local Bodies (DULB) shall
commence from the date of its Completion of Phase |.

The Operations and Maintenance period under this contract is four (4) years. After completion of
this Operations and Maintenance period, the Operations and Maintenance period can be
extended further by the concerning Directorate of Urban Local Bodies (DULB) on mutually agreed
terms and conditions, after taking approval from the competent authority.

Note: The time extension of the project is subject to Force Majeure as stated in Clause 19.4 of
this agreement.

8. Change Management Process

8.1. Change requests in respect of the Agreement, the Project Implementation Plan, the
operation, the Service Level Agreement (SLA), Services, Scope of Work, Deliverables and
functional requirement specifications shall be upon mutual agreement.

8.2. The change management shall be as per Schedule- Il attached as Annexure-lll to this
Agreement.

9. Final Service Level Agreement (SLA)

9.1. The Project shall be governed by the mechanism of final acceptance of Service Level
Agreement (SLA) to be put into place by the Directorate of Urban Local Bodies (DULB) and
the System Integrator. The final Service Level Agreement (SLA) criteria shall lay down a set
of guidelines to be followed by all Project stakeholders during the Project period:

9.1.1. Industry accepted norms and standards for Service Level Agreement (SLA) for
all aspects of project development / customization and implementation covering
the processes relating to the design of solution architecture, business process
description, documentation, change management, security, service oriented
architecture, performance in relation to compliance with Service Level Agreement
(SLA) metrics, interoperability, scalability, availability and compliance with all the
technical and functional requirements of the Request for Proposal (RFP) or
Agreement;

9.1.2. Final Service Level Agreement (SLA) criteria shall be finalized during requirement
gathering as per the project requirement to ensure that the same are enforceable
and being followed,

9.1.3. Final Service Level Agreement (SLA) criteria shall consider conducting specific
tests on all other aspects;

9.1.4. Final Service Level Agreement (SLA) criteria shall establish appropriate
processes for notifying the System Integrator of any deviations from the norms,
standards or guidelines at the earliest instance after taking cognizance of the
same to enable the System Integrator to take corrective action; etc.

9.2. Final acceptance test shall be conducted on completion of the following:

(i.) Surveyed data available in portal on the base map provided by Directorate of

Urban Local Bodies (DULB) L
(ii.) Data Centre operational, R
(iii.) User Acceptance Test (UAT) of the overall integrated solution and portal. - ﬁ,{%

10. Field Survey Data Validation

10.1. 100% of the overal! properties surveyed by the System Integrator shall be audited by the - /; .
concermned Municipal Corporations / Councils / Committees under the Directorate of Urban ca
Local Bodies (DULB) jurisdiction. The bidder shall provide concemed qucmﬁ
Corporations / Councils / Committees / Directorate of Urban Local Bodies (DULB) with.data -




collected for alf the properties on Image / Map based solution for validating 100% coverage
of the area and Municipal Corporations / Councils / Committees shall physical validate 10%
of surveyed properties.

10.2. Bidder/ System Integrator has to make the log of Horizontal Positional Accuracy showing
Root-mean square error (RMSE) accuracy for reference of the collected co-ordinates of the
property.

10.3. If any irregularities are found as a result of these inspections, the selected bidder needs to
rectify the same. Bidder shall be responsible to provide requisite information and facilitate
inspection by respective department.

10.4. The findings of the audit agency shall be binding on the bidders and they shall have to re-
do the survey and provide necessary explanation for the earlier error, if any,

10.5. In case of any discrepancy, the Urban Local Bodies official shall accompany the agencies
and shall check the demonstration of actual survey results to the Urban Local Bodies official
whose decision in this matter shall be final

10.6. Service Level Agreement (SLA) measurement and monitoring for quality of property survey
are attached as Schedule V at Annexure — Il

11. Obligations

11.1. Obligations of Directorate of Urban Local Bodies (DULB)
Without prejudice to any other undertakings or obligations of the Directorate of Urban Local
Bodies {DULB) or its nominated agencies under this Agreement, the Directorate of Urban Local
Bodies (DULB) or its nominated agencies shall perform the following:

11.1.1. To provide support required by System Integrator through their personnel to conduct
Property Tax Survey / License Survey including Issuance of Notice and Bills, with
Technical handholding support in updating of property tax demand, collection,
registers etc. for different Municipal Corporations / Councils / Committees of Rohtak
Cluster for the next four (4) years after completion of survey work during the Term
of this Agreement;

11.1.2. To provide any support through personnel and/or test data during development,
rollout, steady state operation, as well as, for any changes/ enhancements in the
system whenever required due to change in Scope of Work that may arise due to
business, delivery or statutory/regulatory reasons;

11.1.3. To authorize the System Integrator to interact for implementation of the Project with
extemal entities such as the Municipal corporations/ councils/committes, police etc;

11.1.4. To promptly provide all the data, information, approvats, documents, details,
personnel and to ensure the prompt delivery of data, information, approvals,
documents, details etc. from other Stakeholders of the Project as and when required
by the Service Provider for performance of its Services.

11.1.5. To make available the details of all the municipal corporation and municipal councils
from Directorate of Urban Local Bodies (DULB) for the smooth functioning of the
project

11.1.8. To coordinate amongst each other and between all the divisions of their own offices
for providing necessary information for the study and development of Software and
other related services.

11.1.7. To hold meetings of the steering committee and the project monitoring committee;

11.1.8. To ensure sign-offs and timely responses from the Stakeholders and urban local
beodies;

11.1.9. Coordinate with System Integrator for conducting workshops for the Stakeholders.

11.1.10. Issuing the necessary certification including Completion of Phase | Certificate on
successful deployment of the Software, cloud hosting, digitized data, Survey and for
other components of the Scope of Work (wherever required).

11.1.11. To create internal capacity for execution of the Project after takeover from the
Service Provider after the termination of this Agreement.

11.1.12. Ensuring the staff members and other Stakeholders attend the training programs as
per the schedule defined by the Service Provider and agreed upon by Directorate of
Urban Local Bodies (DULB)

11.1.13. Ensuring the staff members and other Stakeholders (Directorate of Urban Local
Bodies (DULB) / Municipal Corporations / Municipal Councils / Municipal Commlttee)
provide data, information, replies etc. in a timely manner. S
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11.14.14, Performing its obligations under the Request for Proposal (RFP} within the stipulated
time and in case of there being no stipulated time, within reasonable time and without
any unnecassary deiay;

11.1.15. Promptly provide sign off on the deliverables of the Project.

11.1.16. System Integrator shail, on completion of a milestone or Track, furnish a document
informing Client of the mitestone and/ or Track completion. The Client shall provide
its acceptance and/or objection and/or rejection and/or seek clarifications on non-
compliance part of such delivery as per the checklist provided by System Integrator
within fifteen (15) working days after the milestone completion letter submitied by
System Integrator.

11.1.17. Release of timely payment to System Integrator on submission of invoices after
approval from Project Monitoring Commitiee.

11.1.18. Client shall provide to System Integrator only sitting space and basic infrastructure
not including, stationery and other consumables at the Client’s office locations.

11.1.19. Client shall provide Mobile application for data entry for property tax survey and
hosting facility.

11.2. Obligations of the Service Provider

11.2.1. System Integrator's obligations shall include all the activities as specified by the
Client in the Scope of Work and other sections of the Request for Proposal (RFP)
and Contract and changes thereof to enable Client fo meet the objectives and
operational requirements. It shall be System Integrator's responsibility to ensure the
proper and successful implementation, performance and continued operation of the
proposed solution in accordance with and in strict adherence to the terms of his Bid,
the Tender and this Contract.

11.2.2. It shall provide to Directorate of Urban Local Bodies (DULB) or its nominated
agencies, the Deliverables as agreed between the Parties.

11.2.3. It shall perform the Services as set out in Volume Il — Scope of Work of Request for
Proposal (RFP) in a good and workmanlike rnanner commensurate with industry and
technical standards which are generally in effect for such projects and innovations
pursuant thareon similar fo those contemplated by this Agreement, and so as to
comply with the applicable Service Levels set out with this Agreement.

11.2.4. [t shall ensure that the Services are being provided as per the Project Timelines as
set out this Agreement.

11.2.5. It shall migrate the existing data o the new developed application database.

11.2.6. The Service Provider shall be responsible for and shali ensure that all activities
/services are performed in accordance with this Agreement, Scope of Work and that
the Service Provider's team complies with such specifications and all oiher
standards, terms and other slipulations/conditions set out hereunder,

11.2.7. Client reserves the right to interview the personnel proposed that shall be deployed
as part of the project team. If found unsuitable, the Client may reject the deployment
of the personnel. But ultimate responsibility of the project implementation shal! lie
with System Iniegrator.

11.2.8. The Service Provider shall perforin the activities /services and carry out its
obligations under this Agreement with due diligence, efficiency and economy, in
accordance with generally accepted techniques and practices used in the indusiry
and with professional engineering and consulting standards recognized by
international professional bodies and shall observe sound management,
enginaering and security practices. It shall employ appropriate advancead technology
and engineering practices and safe and effective equipment, machinery, material
and methods. The Service Provider shall always act, in respect of any matter relatin
0 this Agreement, as faithful advisors to the Directorate of Urban Local Bodies,
(DULB) and shall, at all times, support and safeguard the Directorate of Urban L. ,ce(
Bodies {DULBY's lagitimate interests in any dealings with third parties ! __j\

11.3. Access to the Directorate of Urban Local Bodies (DULBYs Location
11.3.1.For so long as the Service Provider provides.services to the Direciorate of Urban
Local Bodies (DULB) or its nominated agencies from their location, as the case may

be, on a non-permanent basis and to the extent necessary, the Birectorate of Urban

Local Bodies (DULB) as the case may be or its nominated agencies shall, subjeci to

compliance by the Service Provider with any safety and security gwdeimes




may be provided by the Directorate of Urban Local Bodies (DULB) as the case may
be or its nominated agencies and notified to the Service Provider in wiiting, provide
the Service Provider with:

(a) Reasonable access, in the same manner granted to Directorate of Urban Local
Bodies (PULB) or its nominated agencies employees, to Directorate of Urban
lLocal Bodies (DULB), as the case may be;

{b) Reasonable work space, access to office equipment as mutually agreed and
other related support services in such location and at such other the Directorate
of Urban Local Bodies (DULB) as the case may be location, if any, as may be
reasonably necessary for the Service Provider fo perform its obligations
hereunder and under the Sarvice Lavel Agreement (SLA).

11.3.2. Access to locations, office equipment and services shall be made available ta the
Service Provider on an “as is, where is” basis by Directorate of Urban Local Bodies
(DULB) as the case may be or its nominated agencies. The Service Provider agrees
to ensure that its employees, agenis and contractors shall not use the location,
services and equipment referred to in Request for Proposal {RFP) for the following
purposes:-

(a) For the transmission of any material which is defamatory, offensive or abusive
or of and ohscene or menacing character; or

(b} In a manner which constilutes a violation or infringement of the rights of any
Person, firm or company (including but not limited fo rights of copyright or
confidentiality).

11.4. Start of Installation

i1.5.

11.4.1. System Integrator shall co-ordinate with the Client and Urban Local Bodies for the
complete seiup of sites before commencement of installation of other areas as
mentioned in Request for Proposal {RFP) Volume-Hl document. System Integrator
shall also co-ordinate regarding preparation of the installation plan and detailed
design / architaciural design documents.,

11.4.2.The plan and design documents thus developed shall be submitted by System
Integrator for approval by the Client.

11.4.3. After obtaining the approvai from the Client, System Integrator shail commence the
installation of the systems.

Reporiing Progress

11.5.1. System Integrator shall monitor progress of all the activities related to the execution
of this contract and shall submit to the Client, progress reports with reference to all
related work, milestones and their progress during the implementation phase.

11.8.2. Formats for all above menticned reports and their dissemination mechanism shall
be discussed and finalized along with project plan. The Client on mutual agreement
between both parties may change the formats, periodicily and dissemination
mechanism for such reports.

11.5.3. Periodic mestings shall be hsld between the representatives of the Client and
System Integrator once in every fifieen (15) days during the implementation phase
to discuss the progress of implementation. After the impiementation phase is over,
the meeting shall be held as an ongoing basis, as desired by Client, to discuss the
performance of the contract

11.5.4. System [ntegrator shall ensure that the respective solution feams involved in the
execution of work are part of such mestings.

$1.5.5. Project Monitoring Committee shaill be formed as defined in Schedule IV
Government Process. This Project Monitoring Committee shall meet at intervalsl.r'%t"s}
decided by the Client Iater, {c oversee ihe progress of the project .

11.5.6.The Client reserves the right to ispect and monitor/ assess the progrebsf’
performance of the work / services at any time during the course of the Contract:
The Client may demand and upon such demand being made, System Integrator =
shall provide documents, data, material or any other information which the Client |
may require, to enable it to assess the progress/ perfonmance of the work / service. '

11.5.7. At any time during the course of the Contract, the Client shall also have the right to
conduct, either itself or through another agency as it may deem fit, an augg:__i,,” I
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11.6.

12. Payment
12.1.

monitor the performance by System integrator of its obligations/ functions in
accordance with the standards committed to or required by the Client and System
Integrator undertakes to cooperale with and provide to the Client/ any other agency
appointed by the Client, all Documents and other details as may be required by them
for this purpose. Such audit shall not include System Integrator 's books of accounts.

11.5.8. The submission seeking approval by the Client or Client's representative of such
plan shall not relieve System Integrator of any of his duties or responsibilities under
the Contract.

11.5.9.1n case during execution of works, the progress falls behind schedule or does not
meet the Tender requirements, System Integrator shall deploy exira manpower/
resources to make up the progress or to meet the Request for Proposal (RFP)
requirements. Plan for deployment of extra man power/ resources shall be submiited
to the Client for its review and approval. All time and cost effect in this respect shall
be borme, by System Integrator within the contract value.

Project Plan

11.6.1. Within fifteen (15) calendar days of effective date of the Kick-off meeting, System
Integrator shall submit to the Client for its approval a detailed Project Plan (i.e Work
Breakdown Structure, WBS) as per format provided with details of the project
showing the sequence, procedure and method in which System Integrator proposes
to carry out the works. The Plan so submitied by System Integrator shall conform to
the requirements and timelines specified in the Coniract. The Client and System
Integrator shalt discuss and agree upon the work procedures to be followed for
effective execution of the works, which System Integraior intends to deploy and shal}
be clearly specified. The Project Plan shall include but not limited to project
organization, communication structure, proposed staffing, roles and responsibilities,
processes and tool sets to be used for quality assurance, security and confidentiality
practices in accordance with industry best practices, project plan and delivery
schedule in accordance with the Contract, Risk and Mitigation plan. Approval by the
Client’s Representative of the Project Plan shali not relieve System integrator of any
of his duties or responsibilities under this Contract.

14.6.2. If System Integrator's work plans necessitate a disruption/ shutdown in Client’s
operation, the plan shall be muiually discussed and developed so as to keep such
disruption/shutdown io the barest unavoidable minimum. Any time and cost arising
due to failure of System Integrator to develop/adhere such a work plan shall be to
System Integrator's account.

11.6.3.0n submission of the project plan by System Infegrator, the Steering
Committee/Project Management Unit (PMU) shall reply/accept the plan within fifteen
(15) days of subrnission date,

11.6.4.Any change in requirement/ process / expectations of Project Monitoring
Committee(PMC} / Directorate of Urban Local Bodies (DULB) or any of Urban Logal
Bedies under this Project that may require change in System Integrator's Process /
development work, then in such case, the earlier approved Project Plan shall be
updated time to time by System Integrator and shall submit it to Steering commitiee
far approval

11.8.5.In case, the Steering committee does not issue the Acceptance or do not give a list
of compliances to be achieved by System Integrator within fifteen (15) days from the
date of System Integrator's intimation, then in such case, the deliverable done by
System Integrator shall be freated as the "Completed deliverable as per the ag
scope of work”

11.6.6. In the event of deemed completion of a milestone, System Integrator shall
with the steps for achieving next milestone iill completion of the project

L
E:rj
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Client shall make payments to System Integrator at the times and in the manner set out
the Payment schedule as specified in Payment Milestones in Request for Proposal (RFP)
Volume | and related corrigendum, if any. Client shall make all efforis to make payments to
System Integrator within forty-five (45} days of receipt of invoice(s) and ali necessary ¢
supporting documents. Fhd
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12.2. All payments agreed to be made by Client to System Integrator in accordance with the Bid
shall be inclusive of all statuiory levies, duties, taxes and other charges whenever
levied/applicable, if any, and Client shall not be liable to pay any such levies/ other charges
under or in relation to this Contract and/or the Services.

12.3. No invoice for extra work/change order on account of change order shall be submitted by
System Integrator uniess the said extra work /change order has been authotized/approved
by the Client in writing in accordance with Change Control Note.

12.4. in the event of Client noticing at any time that any amount has been disbursed wrongly 1o
System Integrator or any other amount is due from System Integrator to the Client, the Client
may without prejudice to its rights recover such amounts by other means after notifying
System Integrator or deduct such ameount from any payment falling due fo System
Integraior, The details of such recovery, if any, shail be intimated to System Integrator.
System Integrator shall receive the payment of undisputed amount under subsequent
invoice for any amount thai has been omitted in previous invoice by mistake on the part of
the Client or System Integrator.

12.5. All payments to System [ntegrator shall be subject to the deductions of tax at source under
income Tax Act, and other taxes and deductions as provided for under any law. rules or
regulation. All costs, damages or expenses which Client may have paid or incurred, for
which under the provisions of the Contract, System Integrator is liable, the same shall he
deducted by Client from any dues to System Integrator. All paytents to System Integrator
shali be made afler making necessary deductions as per terms of the Contract and
recoveries towards facilities, ¥ any, provided by the Client to System integrafor on
chargeable basis.

12.8. Payment Schedule for the Services provided by the System integrator:

The following schedule would be followed for payment during the Project implementation in
line with scope of work:

Serial, .
Number. Daliverable Payment
Bill of Quantity (BOQ) 1.1: Geo-enahled Land and buiiding asset property Survey, data
management, assessiment and data integration into the web system including Issuance
of Notice and Bills, with Technical handholding support in updation of properly tax
demand coliection registers elc. complete in all respect as per scope of work
(a) Complete survey of 100% properties as per | 40% of total work order amount of
1 scope of work Bill of Quantity (BOQ) 1.1
(b} Complete validation of the surveved 20% of total work order amount of
properties as per the scope of work Bill of Quantity (BOQ) 1.1
(c) Complete issuance of TS1 Regisier and
distribution of notices, bills as per scope of 40% fo total worif order amount of
wo Bill of Quantity (BOQ) 1.1
rk
2ill of Quantity (BOQ} 1.2: Integration of survey Data with Base map {on availability from
the department during contract pericd)
b (a) Integration 75% .of fotal onk order amouni of
Bill of Quantity (BOQ} 1.2 *
(b) Validation of Integrated Data by the Ciient | 2° ¢ Of fotal work order amount of f ¢
Bill of Quantity (BOQ) 1.2 * e
Bill of Quantity (BOQ) 2
(a) Bill of Quantity (BOQ) 2.1: Operations and | .
Management for Supplementary Properties Equal Quarterly p?yment for four |
3 (Year-wise for four (4) years) (4) years
(b} Bill of Quantity (BOQ) 2.2 — Opsrations and Equal Quarterly payment for four
Management (Integration of Survey data of (4) years *
Supplementary Properties) (Year-wise for




four {(4) years)

(c} Bill of Quantity (BOQ) 2.3: Operations and
Management Including Issuance of Notice
and Bills, with Technical handholding
support in updation of property tax demand | Equal Quarterly payment for four
collection registers etc. complete in all (4) years
respect for all the properiies inclusive of
supplementary properties (Year-wise for
four (4) years)

*The payment for the Integration of survey Data with Base map shall depend on map
availability by the department during condract period or eise payment for the same shall
be removed from the payable total of the Bill of Quantity (BOQ) 1 and Bill of Quantity (BOQ)

2.

12.7. Other Payment terms

12.7.1. Any increase/decrease in the rates of taxes, duties, charges and levies at a later
date and during the fenure of the bid/ project shall be to the account of the Directorate
of Urban Local Bodies, Haryana

12.7.2. Whenever the penalty is levied on System Integrator for failing to meet the required
Service Level Agreement {SLA), the payment shall be made for the quarier and the
penalty (if any) shall be adjusted in the payments of next quarter

12.7.3. Any delay on account of Directorate of Urban Local Bodies, Haryana and stake-
holders department officials {and not attributable to the System integraior) shall not be
taken into account while computing adherence to service levels for the System
Integrator. The final authority in deciding the responsibility lies solely with the
Directorate of Urban Local Bodies, Haryana only

12.7.4. Any monetary figure in decimal shall be rounded off {0 the nearest Indian Rupees

12.7.5. All payments would be subject to withholdings, if any, due fo Service Level
Agreement {SLA) and performance criteria besides other statutory withholdings

13. Taxes

13.1. System Integrator shall bear all personnel taxes levied or imposed on its personnel, or any
other member of System Integrator ‘s Team, etc. on account of payment received under this
Contract. System Integrator shall bear all corporate taxes, levied or imposed on System
Integrator on account of payments received by it from the Client for the work done under
this Contract.

13.2. System Integrator shall bear all taxes and duties etc. levied orimposed on System integrator
under the Contract including but not limitad to Sales Tax, Customs duty, Excise duty, Octroi,
Service Tax, Value Added tax (VAT), Works Contracts Tax and all Income Tax tevied undey
Indian Income Tax Act — 1961 or any amendment thereof during the entire coniract period,
i.e., on account of material supplied and services rendered and payments received by him
from the Client under the Contract. It shali be the responsibility of System Integrator to
submit to the concemed Indian autharities the retums and all other connected documents
required for this purpose. Sysiem integrator shall also provide the Client such information,
as it may be required in regard to System Iniegrator ‘s details of payment made by the Ciient
under the Contract for proper assessment of taxes and duties. The amount of fax withheld
by ihe Client shall at all imes be in accordance with Indian Tax Law and the Cherrtr\shaﬂ“ o
promptly fummish to System Integrator original ceriificates for tax deduction at S?Cgr?e angd, w0

o

paid to the Tax Authorities.

13.3. System Integrator agrees that he shall comply with the Indian Income Tax Act in %orl;e frén|
fime to time and pay Indian Income Tax, as may be imposed/ levied on them by the Indian
Incoime Tax Authorities, for the payments received by them for the works under the Contiact -~

13.4. System Integrator shall fully familiarize themselves about the applicable domestic taxes
{such as value added or sales tax, service tax, income taxes, duiies, fees, levies, efc.) on
amounts payabie by the Client under the Coniract. All such taxes must be included by

ig |



13.5.

13.6.

13.9.

System Integrator in the financial proposal. {System Integrator to find out applicable taxes
for the components being proposed. )

Shouid System Integrator fail ic submit retums/pay taxes in times as stipulated under
applicable Indian/State Tax Laws and consequently any interest or penalty is imposed by
the concerned authority, System Integrator shall pay the same. System Integrator shall
indemnify Client against any and all liabilities or claims arising out of this Contract for such
taxes including interest and penally by any such Tax Authority may assess or levy against
the Ciient/ System Integrator.,

in case of introduction of any new Taxes imposad by Govemment during the scheduled or
extendad tenure of the contact, any decision on compensation to System integrator in this
regard would be taken by the High Powered Committee (HPC), Governmeni of Haryana.
The System Integrator shali submit detailed computation of the incremental tax payabile on
account of the new tax (tax payable as per new tax minus tax payable as per existing rules)
as applicable in the state of Haryana tc the client. The decision of the HPC in this regard
wolld be finat and binding on the System Integrator. The System Integrator shall indicate
the tax companent in all the invoices and changss in the same shall be indicated o
Directorate of Urban Local Bodies (DULB) immediately after the changes in the struciure
are announced by the appropriate authorilies,

. Bupplies of matsrials from abread are exempted from levy of Sales Tax/Value Added Tax

(VAT) on works/iworks Contract tax (Central or state). However, the Sales Tax/Value Added
Tax (VAT)} on works (central or state) if levied on supplies made from indigenous vendors
for the works shall be borne by System Integrator within the Contract Price. Service Tax/
Terminai Sales Tax/ Works Contract Tax, etc., if any applicable, shall be payable extra, at
actuals by the Client in accordance with the conditions of the Coniract and upon submission
of proof of payment of such taxes.

. The Client shall if so required by applicable laws in force, at the time of payment, deduct

income tax payabie by System Integrator at the rales in force, from the amount due to
System Integrator and pay to the concerned tax authority directly.

Directorate of Urban Local Bodies {(DULB) shall be responsible for withholding taxes from
ihe amounts due and payable to the Service Provider wherever applicable.

13.140. Directorate of Urban Locai Bodies (DULB) shall provide Service Provider with the

otiginal tax receipt of any withholding taxes paid by Directorate of Urban local Bodies
(DULB) or its nominated agencies on payments under this Agreement. Service Provider
agrees io reimburse and hold Directorate of Urban Local Bodies {BULB} or its nominated
agencies harmless from any deficiency including penaliies and interest relating to taxes that
are its responsibility under this paragraph. For purposes of this Agreement, taxes shall
include taxes incurred on transactions betwsen and among Direclorate of Urban | ocal
Bodies (DULB) or its nominated agencies, the Service Provider.

13.11. No amount towards security deposit shall be deducted from running bills of the

14. Bespoke Development
14.1.

System Integrator. However, Directorate of Urban Local Bodies (DULB) shall be responsible
for deducting taxes from the amounts due and payable to the System Integrator wherever
applicable. The System integrator shall pay for all other taxes, duties or levies in connection
with this Agreement, and Service Level Agreement {(SLA)s but not limited to, property, sales,
use, excise duty, value-added, goods and services, consumption and other applicable
taxes, duties or levies.

Pre~existing work

14.1.1. For the purpose of this Agreement, ‘pre-existing work’ shall mean such preexiét?@é L

work of Service Provider and that of its subcontractors, agents, representatives:

(a)  that can be identified by the Service Provider as pre-existing

(by  for which System Integraior can provide sufficient documentary proof to

establish that such work belongs solely o Setvice Provider (or iis
subcontractors, agents, represemiatives)

14.1.2. To the extent Service Provider uses any of pre-existing work of the Service Provider
(or its subcontractors, agents, representatives) in provision of services/ Deliveggg[gs;

£h
:

under this Agreement, the Intellectual Property Right (IPR) of such pre-existingamark.
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of Service Pravider {or its subcontraciors, agents, representatives) all rights, fitle and
interest shall fully rest with service provider (or its subcontractors, agents,
representatives) and shall not be given to Directorate of Urban Local Bodies (DULB)
under any circumstances.

15. Training and Other Material

The ownership of all Inteliectual Property Right (IPR) rights in any and all documents, artefacts,
efc. (including all training material} made during the Term (excluding pre-existing documents /
manuals / training materials for pre-existing work / software / Mobile Application} for
implementation of the Project under this Agreement shall lie with Directorate of Urban Local
Bodies (DULB) subject to payment of full consideration thereof.

16. Warranty

16.1. Standard

16.1.1. The Service Provider warrants that the Project, including all the system(s) and other
Services provided, shall be free from any material defect or material deficiency in the
material, design, engineering, and performance/workrnanship that prevent the Project
and/or any of its systems(s) from fulfilting the technical requirements or that limit in a
material fashion the performance, reliability, or extensibility of the Project and/or any
of its system(s} as per the performance guarantee / warranty period defined in the
Request for Proposal (RFP).

16.1.2. If during the warranty period any material defect or maierial deficiency is found in
the material, design and performance/ workmanship and other Services provided by
the Service Provider, the Service Provider shall promptly, in consultation and
agreement with Directorate of Urban Local Bodies (DULB), and at the Service
Providet's sole cost repair, replace, or otherwise make good (as the Service Provider
shall, at its discretion, determine) such default, defect or deficiency as well as any
damage 1o the Project caused by such material default, defect or deficiency.

16.1.3. Any defective system that has been replaced by the Service Provider shall remain
the property of the Service Provider. If the Project or any of its system cannot be used
by reason of such default, defect or deficiency and/or making good of such default,
defect or deficiency, the warranty period for the Project shall be extended by a period
equal to the period during which the Project or any of its system could not be used by
Directoraie of Urban Local Bodies (DULB) because of such defect and/or making good
of such default, defect or deficiency.

16.2. Implied Warranty

The warranties provided herein are in lieu of all other warranties, both express and implied, and
all other warranties, including without limitation that of merchantability or fithess for intended
purpose is spacifically disclaimed Service Provider shall have no liability in the case of breach of
this warranty due fo:

(a) use of the Deliverables on any environment (hardware or software} other than the
environment recommended or approved by the Service Provider.

{b) the defects and deficiencies which could he reasonable known to Direcioraie of Urban
Local Bodies (DULB) which shall ocecur due 1o decisions taken by the Directorate of Urban
Local Badies (DULB), or any of the committees formed hereunder.

(c} the combination, operation, or use of some or all of the deliverables with infotmation,
software, specifications, instructions, data, or materials not approved by the Service
Provider. PG

{d) the deliverables having been tampered with, altered or modified by Directorate of i
Local Bodies (DULB), or any ather person not under control of the Service Prw er
without the written permission of the Service Provider, or T

{e) Use of the deliverables otherwise than in terms of the relevant documentation.

17. Dispute Resolution

17.1. If any dispute arises between the Parties hereto during the subsistence of this Agreement
or thereafter, in connection with this Agresment or the Service Level Agreement {SLA) th?!! ‘;‘ﬁ
in the first instance be dealt with in accordance with the escalation procedure as set %x in

the Governance Schedule set out as Schedule [V of this Agreement.

\icla
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17.2. In case the escalations do not result in resolution of the dispute within time stipulated for
ascalation, then the same shall be referred to the Arbitral Tribunal comprising of three
arbitrators in accordance 1o the Arbitration and Congiliation Act, 1996 as amended on the
date of the reference. Each Parly shall nominate one arbitrator and such nominated

arbitrators shall nominate the third arbitrator.
17.3. The venue of arbitratior shall be in the Panchkula District and the language of the Arbitral

Tribunal shali be English.
17.4. During the term of escalation or arbitration no punitive steps, including but not iimited to
termination of this Agreement, shall be taken by the Directorate of Urban Local Bodies

(DULB) against the System Integraior.
18. Conflict of Interest

System Integrator shall disclose to the Client in writing, ali actual and potential conilicts of interest
that exisi, arise or may arise {either for System Integrator or Sysiem Infegrator's Team) in the
course of performing the Services as sooh as practical after it becomes aware of that conflict.

19. Commencement and Completion of Agreement

19.1. Effectiveness of Agreemeant

The agreement is effeclive from the date of signing of this Agresiment.

19.2. Tenure of the Agreemsant

The tenure of this Agreement shail be for one hiundred and twenty (120} days and forty-eight (48)
months:

s Survey and Integration pericd: one hundred and twenty (120) days
o Operations and maintsnance period: forly-sigh! (48) months

Directorate of Urban Local Bodies (DULB) reserves the right to exiend the contract by two (2)
years on the same ferms and conditions and on the contract prices decided pursuant to this
Request for Proposal {RFP).

19.3. Exit Management Clause

The parties shall finalise the exit plan as per the Scheduls Vi attached as Annexure il of this
Agreement.

19.4. Force Majeurs
16.4.1. Definition of Force Majeure

Any of the Parties, shall be entitied 10 suspend or excuse perfermance of its respeactive obligations
under this Agresment {o the extent that such performance is impeded by an event of force majeure
{Force Majeure’).

19.4.2. Force Majours events

A Force Majeure event means any eveni or circumstance or a combination of events and
circumstances raeferred to in this Clause, which may be ciassified as all or any of the following
aventis:

(a) is beyond the reasonable control of the affected Party;

(k) such Party could not have prevented or reascnably overcome with the exercise of
reasonable skill and care;

{c) does not resuli from the negligence of such Party or the failure of such Party to perform

its obligations under this Agreement;

performance

19.4.3. Non-Political Events

weather conditions, storm, tempest, hurricane, cyclone, lighining, thunder, voicanic /
eruption, fire or other extreme atmosnheric conditions. /
{b) Radioactive contamination or ionizing radiation or biological contamination except as ‘%

may be attributabie to the Service Provider's use of radiation or radio- activity or
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biologically contaminating material.

(c) Strikes, lockouts, boycotts, labor disruptions or any other industrial disturbances as
the case may be not arising on account of the acts or omissions of the Service Provider
and which affect the timely implementation and continued operation of the Project. or

(d) Any event or circumstances of a nature analogous to any of the foregoing.

19.4.4. Political Events

(a) change in Applicable Laws, other than any change in law for which relief is provided
under this Agreement.

{b) expropriation or compulsory acquisition by the Directorate of Urban Local Bodies
(DULB) or any of their nominated agencies of any material assets or rights of the
Service Provider. _

(c) uniawful or unauthorized revocation of, or refusal by Directorate of Urban Local Bodies
(DULB} or any of their nominated agencies, Government of India, Stakeholders or any
of its agencies to renew or grant any clearance or Approval, information, data required
by the Service Provider to perform its obligations without valid cause, provided that
such delay, modification, denial, refusal or revocation did not result from the Service
Provider's inabilty or failure to comply with any condition relating to grant,
maintenance or renewal of such Required Consents applied on a non-discriminatory
basis.

{d) any judgment or order of any court of competent jurisdiction or statutory authority in
India made against the Service Provider in any proceedings for reasons other than
failure of the Service Provider to comply with Applicable Laws or Approvals or on
account of breach thereof, or of any contract, or enforcement of this Agreement or
exercise of any of its rights under this Agreement;

(e) expropriation or compulsory acquisition by the Directorate of Urban Local Bodies
(DULB) or any of their nominated agencies of any material assets or rights of the
Service Provider,

(f) unilawful or unauthorized revocation of, or refusal by any authority other than the
Directorate of Urban Local Bodies (DULB) or any of their nominated agencies to renew
or grant any required consents required by the Service Provider to perform its
obligations without valid cause, provided that such delay, modification, denial, refusal
or revocation did not result from the Service Provider's inability or failure to comply
with any condition relating to grant, maintenance or renewal of such Required
Consents applied on a non-discriminatory basis.

(g) any requisition of the Project by any other authority; or

(h) any requisition of the Project by Directorate of Urban Local Bodies (DULB} or any of
their nominated agencies. _

{i) forthe avoidance of doubt, suspension of the Project in accordance with the provisions
of this Agreement shall not be considered a requisition for the purposes of Force
Majeure event.

19.5. Other Events

{a) An act of war (whether declared or undeclared), hostilities, invasion, armed conflict or act
of foreign enemy, blockade, embargo, prolonged riot, insurrection, terrorist or military
action, civil commotion or politically motivated sabotage, for a continuous period exceeding
seven (7) days.

(b} Forthe avoidance of doubt, itis expressly clarified that the failure on the part of the Service
Provider under this Agreement or the Service Level Agreement (SLA) to implement any
agreed disaster contingency planning and back-up and other data safeguards |n
accordance with the terms of this Agreement or the Service Level Agreement (SLA) j
against natural disaster, fire, sabotage or other similar occurrence shall not be deemed to \
be a Force Majeure event. For the avoidance of doubt, it is further clarified that any N
negligence in performance of Services which directly causes any breach of security like b
hacking aren’t the forces of nature and hence wouldn't be qualified under the definition of ;,,.,
“Force Majeure”. In so far as applicable to the performance of Services, Service Provider -
shall be solely responsible to complete the risk assessment and ensure implementatiart. of:;
adequate security hygiene, best practices, processes and technology to prevent iy, Iz,
breach of security and any resulting liability therefrom {wherever applicable).
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19.6. Notification procedure for Force Majeure

19.6.1. The affected Party shall notify the other Party of a Force Majeure event within seven
(7) days of occurrence of such event. If the other Party disputes the claim for relief
under Force Majeure it shall give the claiming Party written notice of such dispute within
thirty (30) days of such notice. Such dispute shall be dealt with in accordance with the
dispute resolution mechanism specified in this Agreement.

19.6.2. Upon cessation of the situation which led the Party claiming Force Majeure, the
claiming Party shall within seven (7) days hereof notify the other Party in writing of the
cessation and the Parties shall as soon as practicable thereafter confinue performance
of all obligations under this Agreement.

19.7. Consultation and duty to mitigate

Except as otherwise provided in this Clause, the affected Party shall take all steps reascnably
required to remedy and mitigate the effects of the Force Majeure event and restore its ability to
perform its obligations under this Agreement as soon as reasonably practicable. The Parties shall
consult with each other to determine the reasonable measures to be implemented to minimize
the losses of each Party resulting from the Force Majeure event. The affected Party shall keep
the other Parties informed of its efforts to remedy the effect of the Force Majeure event and shall
make reasonable efforts to mitigate such event on a continuous basis and shall provide written
notice of the resumption of performance hereunder.

20. Insurance Cover
20.1. Obligation to maintain insurance

In connection with the provision of the Services, the System Integrator must have and
maintain:

a) for this Agreement Period, valid and enforceable insurance coverage for:
¢ public liabifity:
¢ either professional indemnity or errors and omissions;
e product Liability;
e workers’ compensation as required by law;

20.2. Certificates of currency
The System Integrator must, on request by Client, provide current relevant confirmation of
insurance documentation from its insurance brokers certifying that it has insurance as
required by this Clause 20. The System Integrator agrees to replace any coverage prior to
the date of expiry/cancellation.

20.3. Non-compliance
Client may, at its election, terminate this Agreement upon the failure of System [ntegrator,
or notification of such failure, to maintain the required insurance coverage. Inadequate
insurance coverage for any reason shall not relieve System Integrator of its obligations under
this Agreement.

21. Transfer of Qwnership

21.1. System Integrator must transfer all titles, as and where applicable, to the assets and goods
procured for the purpose of the project to the Client at the time of Acceptance of System,
subject to release of approved payment as per Request for Proposal (RFP) payment terms.
This includes all licenses, titles, source code, certificates, hardware, devices, equipment’s,
data etc. related to the system designed, developed, installed and maintained by System
Integrator for this project. System Integrator is expected to provide source code, transfer
Intellectual Property Rights (IPR} and ownership right of only those solutions which wou[d
be customized by System Integrator for the use of Client.

21.2. During the service period and project contract, any project data either generated, procure -
or processed for the project, shall remain the property of Directorate of Urban Local BOdIeS‘\, \
(DULB) and all Inteliectual Property Rights (JIPR) shall lie with Directorate of Urban Local e
Bodies (DULB) only. Under no circumstances surveying agency shall be allowed to keep o
the copy of any such data either generated, procured or processed out of this project of
Directorate of Urban Local Bodies (DULB) after the termination of the said contract. All the /
project data either generated, procured or processed by survey agency as per project format IS
for all the towns shall be handed over to Directorate of Urban Local Bodies {DULB) at the £y
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end of the project contract.

From the data safety and security point of view, the data record must be kept by the
department. The department shall have the rights to use and access the said data wherever
needed during the project contract for which department shall use its own infrastructure for
mirroring alf the project data either generated, procured or processed which shall not affect the
current work of the survey agency (Yashi Consulting Services Private Limited) with respect to
this project.

The survey agency will also give an undertaking, for not to use/share the survey data for any
other work/department without the permission of Directorate of Urban Local Bodies (DULB)

21.3. Forthwith upon expiry or earlier termination of the Contract and at any other time on demand by
the Client, System integrator shall deliver to the Client all Documents provided by or originating
from the Client and all Documents produced by or from or for System Integrator in the course of
performing the Services, unless otherwise directed in writing by the Client at no additional cost.

B. Special Conditions of Contract (SCC)

22. Performance Bank Guarantee (PBG)

The Performance Bank Guarantee (PBGs) have been submitted by the System Integrator to the Client
as follows:

1. Performance Bank Guarantee (PBG} |, No: 6760BGR0000419 dated 05-03-2019 with amount
of Rs. 1,12,32,051.00 only.

2. Performance Bank Guarantee (PBG) Il, No: 054GT02190640003 dated 05-03-2019 with
amount of Rs, 80,69,270.00 only

The Performance Bank Guarantee {(PBG) received be for an amount equivalent o 10% of the total
project cost. Directorate of Urban Local Badies (DULB) shall invoke the performance guarantee in
case the selected System Integrator fails to discharge their contractual obligations during the period
or Directorate of Urban Local Bodies (DULB) incurs any loss due to bidder's negligence in carrying
out the project implementation as per the agreed terms and conditions. The Performance Bank
Guarantee (PBG) must be valid for a period of six (6) months after the successful completion of
contract and any extensions, if any.

System Integrator has at his own expense, should deposit with Client, prior to signing of the
Agreement, the Performance bank guarantees (PBG) for the performance of the obligations contained
herein

22.1. The System Integrator, should submit to the Client two (2) Performance Bank Guarantee
(PBGs): for Phase | and Phase || respectively. Each of the afore-mentioned Performance Bank
Guarantee (PBG) submitted must be valid for a period of six (6) months after the successful
completion of contract and any extensions, if any, Each Performance Bank Guarantee (PBG)
shall be discharged/returned by Client, after completion of claim period of Six (6) months which
begins after the completion period of the respective Phase as specified.

Phase | Performance Bank Guarantee (PBG) shall be returned after a period of six (6) months
following the compietion of Phase | which is for a period of four (4) month from date of sign of
agreement, i.e. ten (10) months from the date of sign of agreement and satisfactory completion
of Phase | in four (4) months.

Phase [I Performance Bank Guarantee (PBG) shall be returned after a period of six (6) months
following the completion period of Phase Il which is for a period of four (4) years for Operation
and Management from the end date of completion of Phase |, i.e. fifty-four (54) months from the
end date of completion of Phase | and satisfactory completion of Phase Ii in forty-eight (48)
months (four (4) years).

In case, if any extension of Phase | is granted to the System Integrator at later stages of the
contract, the period of Performance Bank Guarantee (PBG) in both the phases, System
Integrator shall submit the extended Performance Bank Guarantee (PBGs) as per the extensmn N

for both the phases to the Department. A
22.2. in the event of System Integrator being unable to perform the Service under the Agreement for_ Y KZ o
reasons solely attributable to System Integrator, Client may revoke the Performance Bank [ )
Guarantee (PBG). The proceeds of the Performance Bank Guarantee (PBG) shall be payable
to Client as compensation for direct loss resulting from System Integrator’s failure to complete
its obligations under the Agreement. Client shall notify System Integrator and seek its reply in {ﬁ

writing for the exercise of Client's right to receive such compensation within thirty (30) worklng
days, indicating the coniractual obllganon(s) for which System Integrator is in default.
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22.3. Nothing in this Agreement shall prevent System integrator from seeking adequate reliefs in

accordance with Dispute Resolution Clause of this Agreement including injunction in case of
revacation of Performance Bank Guarantee (PBG) by Client.

23. LIQUIDATED DAMAGES
23.1. If the System Integrator fails to develop and install any or all of the projects as per the contract,

23.2,

within the time period(s) specified in the Contract, Client without prejudice to its other rights and
remedies under the Contract, deduct from the Confract price, as liquidated damages, a sum
equivalent to 0.5% per week or part thereof of contract value for the particular delayed milestone.
The liuidated damages shall come into effect once the notfification of Award has been issued
by Client. 1t would be mainly applicable on the implementation phase of the project. The
deduction shall not in any case exceed 10% of contract value.

Directorate of Urban Local Bodies (DULB) may without prejudice to its right to effect recovery
by any other method, deduct the amount of liquidated damages from any money belonging to
the System Integrator in its hands (which includes the Client’s right to claim such amount against
the System Integrator’'s Bank Guarantee) or which may become due to the System Integrator.
Any such recovery or liquidated damages shall not in any way relieve the System Integrator from
any of its abligations to complete the work or from any other obligations and liabilities under the
Contract.

24, Events of Default

24,

1. Defaults by Service Provider

24.1.1.  The failure on the part of the Service Provider to perform any of its obligations or comply
with any of the terms of this Agreement or the Service Level Agreement (SLA) which
is solely attributable 1o the Service Provider shall constitute an Event of Default on the
part of the Service Provider :

(i.) The System Integrator/ System Integrator's Team has failed to perform any
instructions or directives issued by the Directorate of Urban Local Bodies (DULB)
which it deems proper and necessary to execute the scope of work or provide
services under the Contract, or

(ii.) The System Integrator/ System Integrator's Team has failed to adhere to any
amended direction, instruction, modification or clarification as issued by the Client
during the term of this Contract and which the Client deems proper and necessary
for the execution of the scope of work under this Contract

(iii.) The System Integrator/ System Integrators Team has failed to demonstrate or
sustain any representation or warranty made by it in this Contract, with respect to
any of the terms of its Bid, the Request for Proposal (RFP) and this Contract.

(iv.) There is a proceeding for bankruptcy, insolvency, winding up or there is an
appointment of receiver, liquidator, assignee, or similar official against or in relation
to the System Integrator.

(v.) The System Integrator/ System Integrator's Team has failed to comply with or is in
breach or contravention of any applicable laws.

241.2.  Where there has been an occurrence of such Event of Default, the Directorate of Urban
Local Bodies (DULB) shall issue a notice of default to the Service Provider, setting out
specific defaults / deviances / omissions / non-compliances / non-performances and
provide a notice of Sixty (60) days to enable such defaulting party to remedy the default
comritted.

24.1.3.  Where despite the service of a default notice to the Service Provider by the Directorate
of Urban Local Bodies (DULB), due to the reasons solely attributable to the Service
Provider, the Service Provider fails to remedy the such Event of Default, the Directorate
of Urban Local Bodies (DULB) may, where it deems fit, issue to the defaulting party
another default notice or proceed to adopt such remedies as may be available to the
Directorate of Urban Local Bodies (DULB).

24.2,  Default by Directorate of Urban Local Bodies (DULB)

23] p

24.21. Directorate of Urban Local Bodies (DULB) repudiates this Agreement or otherwise
evidences an intention not to be bound by this Agreement

24.2.2. Directorate of Urban Local Bodies (DULB) fails to make any payments due to the
Service Provider as per the Payment Terms in this Agreement without any valid or
bona fide reason
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24.2.3.  If Directorate of Urban Local Bodies {DULB) fails to fulfill its obligations under this
Agreement

25, Consecquences of Event of Default

Where an Event of Default subsists or remains uncured the Directorate of Urban Local
Bodies {DULB) shall be entitled to:

251. Impose any such cbligations and conditions and issue any clarifications as may be
necessary to inter alia ensure smooth continuation of Preject and the Services which the
Service Provider shall be obliged to comply with which may include re-defermination of the
consideration payable to the Service Provider as agreed mutually by Directorate of Urban
Local Bodies (DULB) and Service Provider or through a third party acceptable to both
Parties. The Service Provider shall in addition take all available steps to minimize loss
resufting from such event of default.

25.2. Suspend payments to be mads fo the Service Provider in relation to the Deliverable, Service
Level Agreement (SLA) or milestone regarding which Event of Default has occurred under
this Agreement by a prior thirty (30) days written notice of suspension to the Service
Provider, provided that such notice of susbension:

a. shall specify the nature of the failure; and
b. shall request the Service Provider to remedy such failure within a reasonable
period from the date of receipt of such notice of suspension by the Service

Provider.

25.3. Request replacement of any of the System Integrator's Team member(s) on a reasonable
ground with another suitable member(s) where the Client deemns necessary. The System
Integrator shali in such case find suitable replacement for such outgoing member(s} with
another member(s} to the satisfaction of the Client. Failure on the part of the System
Integrator to find a suitable repiacement for such member({s), shall be deslt as per Schedule
V - Service Level Agreement {SLLA) defined in this agreement.

26. Termination

28.1. This Agreement shall not be terminated except in accordance of the terms of this
Termination Clause. i is expressly agreed between the Parties that the first intention of the
Parties shall not be termination of this Agresment in case alternate remedies under this
Agreement or Request for Proposal (RFP) are available to the Parties.

26.2. Directorate of Urban L.ocal Bodies (DULB) may, terminate this Agreement in whole or in part
by giving Service Provider a prior written notice of at least three (3) months in advance
indicating its intention to terminate this Agreement under the following circumstances:

26.2.1. Where there has been such Event of Default solely attributable to the Service
Provider and the where such defect is not cured within the time stipulated in this
Agreement which would make it proper and necessary to terminaie this Service
Provider and may include failure on the part of Service Provider o respect any of
its commitments with regard to any part of its obligation under this Agreement,
which failure is solely attributabie to the Service Provider.

26.2.2. Where it comes to the Directorate of Urban Local Bodies (DULB) attention that
Service Provider is in a position of actual conflict of interest with the interests of the
Directorate of Urban Local Bodies (DULB).

28.2.3. Where Service Provider's ability {o survive 2s an independent corporate entity is
threatened or is lost owing to any reason whatsoever, including inter-alia the filing
of any bankruptcy proceedings against Service Provider or the order of winding up
is passed against Service Provider or the happening of any such events t ar@:._f"f
adverse to the commercial viability of the Service Provider. In the event. m‘/the
happening of any of any events of the above nature, Directorate of Urban Looal.~,L_ )ﬁ-::-
Bodies (DULB) shall reserve the right fo take any steps as are necessary, t_o enSure VAN
the business continuity. W A f :‘y’

26.3. Termination for insolvency
Directorate of Urban Local Bodies (DULB) may at any time terminate this Agreament by j -
giving prior written notice of thirty (30) days to Service Provider, if Service Provider becomes ¢
bankrupt or otherwise insolvent, provided that such termination shall not prejudice of, 2 affet’
any right of action or remedy which has accrued or shall accrue thereafier to Dtrectorate'o
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Urban Local Bodies (DULB). )
26.3.1. Service Provider subject to approval by Client, may terminate this Agreement before

the expiry of the Term by giving Directorate of Urban Local Bodies (DULB) a prior and

writien notice, at least three (3) month in advance indicating its intention io terminate

this Agreement

27. Consequences of Termination

27.1. in the event of termination of this Agreement prior to Term, due to any cause whatsoever,
Directorate of Urban Loca! Bodies (DULB) shall be entitled to impose any such obligations
and conditions and issue any clarifications as may be necessary 0 ensure an efficient
transition and effective business continuity of the Project which Service Provider shall be
obliged to comply with and take all available steps to minimize loss resulting from that
termination/ breach, and further allow and provide ali such assistance to Directorate of
Urban Local Bodies (DULB) and/ or the successor service provider, as may be required, o
take over the obligations of the Service Provider in relation to the execution/ continued
execution of the requirements of this Agreement.

27.2. Where the termination of the coniract is prior te its Term on account of the default on part
of Service Provider or due {o the fact that the survival of Service Provider as an independent
corporate entity has ceased, Directorate of Urban Local Bodies (DULB), through mutuat
redetermination of the consideration payable to Service Provider, shall pay Service Provider
for that part of the services which have been authorized by Directorate of Urban Local
Bodies (DULB) and satisfactorily performed by Service Provider up to the date of
termination, Without prejudice to any other rights, Directorate of Urban Local Bodies (DULB)
may retain such amount from the pavment due and payable by Direcforate of Urban Local
Bodies (DULB) to Service Provider as may be required to offset any losses caused fo
Directorate of Urban Local Bodies (DULB) as a sole, direct and unpreveriable result of any
act/ omissions of Service Provider. In case of any loss or damage due to defauit attributable
sclely on the part of Service Provider in performing any of its obligations with regard fo
executing the Scope of Work under this Agreement, Service Provider shall compensate
Directorate of Urban Local Bodies {DULB) for any such direct and unpreventable loss,
damages or other costs, incuried by Directorate of Urban Local Bodies (DULR). Additionally,
members of its team shall all its obligations and responsibilities under the contract in an
identicai manner as were being performed hefore the collapse of System Integrator as
described above in order io execute an effective transition and to maintain business
continuity. _

All third parties shall continue tc perform allf any functions as stipulated by Client and as
may be proper and necessary to execuie the Scope of Work under the contract in terms of
System integrator’s bid, the bid document and the confract

27 .3. Nothing herein shall restrict the right of Direciorate of Urban Local Bodies (DULB) to invoke
the relevant bank guaraniee and other guarantees fumished hereunder in the manner and
conditions prescribed under this Agreement and perceived such other rights and/ or
remedies that may be available o Directorate of Urban Local Bodies (DULB} under iaw,

27.4, The termination hereof shall neither affect any accrued right or liability of either party nor
affect the operation of the provisions of the contract that are expressly or by implication
intended to come into or continue in force on or after such termination.

23. Represeniation and Warrantias

28.1. Representations and Warranties of the System Integrator / 3

{ i

The Service Provider represents and warrants to the Directoraie of Urban Local Bodies (DUL{E: :
that: V2

Y

28.1.1.1t is duly organized and validly existing under the laws of India, and has fuil pd‘we‘_r' :
and authority to execute and perform its obligations under this Agreement and other -
agreements and to carry out the {ransactions contemplated hereby;

28.1.2.it is a compeient provider of a variety of information technology and business
process management services

28.1.3. 1t has taken all necessary corporate and other actions under laws applicable to its
business to authorize the execution and delivery of this Agreement and to validjy,, .
exercise its rights and perform its obligations under this Agreement;
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28.1.4. from the Effective Date, it shall have the financial standing and capacity to undertake
the Project in accordance with the terms of this Agreement;

28.1.5.in providing the Services, it shall use reasonable endeavors not to cause any
unnacsessary disrupfion to Directorate of Urban Local Bodies (DULB) normal
husingss operations;

28.1.6.this Agreement has been duly executed by it and constitutes a legal, valid and
binding obligation, enforceable against it in accordance with the terms hereof, and
its obligations under this Agreement shall be legally valid, binding and enforceable
against it in accordance with the terms hereof;

28.1.7.the information fumnished in the Request for Proposal (RFP) documents and as
updated on or before the date of this Agreement is to the best of its knowledge and
helief true and accurate in all material respects as at the date of this Agreement;

28.1.8.the execution, delivery and perdormance of this Agreement shail not conflict with
result;

28.1.9. there are no material actions, suits, proceedings, or investigations pending or, (o its
knowledge, threatened against it at law or in equity before any court or before any
other judicial, quasi-judicial or other authority, the outcome of which may result in
the breach of this Agreement or which individually or in the aggregate may result in
any material impairment of its ability to perform any of its material obligations under
this Agreement;

28.1.10. it has no knowledge of any violation or default with respect 1o any order, writ,
injunction or daecree of any court or any legally binding order of any Government
instrumendtaiity which may result in any Adverse Effect on its ability to perform its
obligations under this Agreement and no fact or circumstance exists which may give
tise to such proceedings that would adversely affect the performance of iis
obligations under this Agreeament;

28.1.11. it has complied with Applicable Laws in all material respects and has not
been subject to any fines, penalties, injunctive relief or any other civil or ¢riminal
liabilities which in the aggregate have or may have an Adverse Effect on its ability to
perform its obligations under this Agreement;

28.1.12. no representation or warranly by it contained herein or in any other
document furnished by it to Directorate of Urban Local Bodies (DULB) or its
nominated agencies in relation to the Approval {(as defined in this Agreement)
contains or shall contain any untrue or misleading statement of material fact or omits
or shall omit to state a material fact necessary o make such representation or
warranty not misleading; and no sums, in cash or kind, have been paid or shall be
paid, by it or on its behalf, to any person by way of fees, commission or otherwise
for entering into this Agreement or for influencing or attempting to influence any
officer or employee of Directorate of Urban Local Bodies (DULB) or its nominated
agencies in connection therewith.

28.2. Representations and Warranties of the Directorate of Urban Local Bodies
(DULB) or iis Nominated Agencies

Directorate of Urban Local Bodies (DULB) represent and warrant to Service Provider that:

28.2.1. They have full power and authority to execute, deliver and perform its obligations
under this Agreement and to carry out the transactions contemplated herein and that
it has taken all actions necessary fo execuie this Agreement, exercise iis rights and
perform its obligations, under this Agreement and carry out the transactions
contemplated hereby; they have taken all necessary actions under Applicable Laws
to authorize the execution, delivery and performance of this Agreement and o vahdi
exercise their rights and perform their obligations under this Agreement; 5 TR

28.2.2. They have the financiai, structural and technical standing and capacity io perform ' }
their obligations under this Agreement; it is subject to the laws of India, and :
hereby expressly and irrevocabiy waives any immunity in any jurisdiction in respe
of this Agreement or matters arising thereunder including any obligation, liability or
responsibility hereunder; this Agreement has been duly executed by it and
consiituies a legal, valid and binding obligation enforceable against them in
accordance with the terms hereof and its obligations under this Agreement shall be:; ;;!-.

legally valid, binding and enforceable against it in accordance with the terms tl}% ﬁesaf '
S Ag E
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28.2.3. The execution, delivery and performance of ihis Agreement shall not conflict with,
rasult in the breach of, constitute a default under, or accelerate performance required
by any of the Applicable Laws or any covenant, coniract, agreement, arrangement,
understanding, decree or arder to which it is a party or by which they or any of their
properties or assets is bound or affected;

28.2.4.There are no actions, suits or proceedings pending or, o their knowledge,
threatened against them at law or in equity before any court or befere any other
judicial, quasi-judicial or other authority, the cutcomie of which may resull in the
default or breach of this Agreement or which individually or in the aggregate may
result in any maierial impairment of its ability to perform its materiai (including any
payment) obligations under this Agreement;

28.2.5. They are not in any violation or defaull with respect to any arder, writ, injunction or
any decree of any couwrt or any legally binding order of any Govemment
instrumentality which may result in any Adverse Effect on their ability to perform their
obfigations under this Agreement and no fact or circumstance exists which may give
rise to such proceedings that would adversely affect the performance of its
obligations under this Agreement;

28.2.8. They have complied with Applicable Laws in all material respects; all information
provided by them in the Request for Propasal (RFP) in connection with the Project
is, to the best of their knowledge and belief, frue and accurate in all material respects;
and upon the Service Provider performing the covenants herein, they shall not at
any-time during the Term hereof, interfers with peaceful exercise of the rights and
discharge of the obligations by the Service Provider, in accordance with this
Agreement.

29, Use of Asseis by the Service Provider

During the Term of this agreement, the Service Provider shail:

29.14.

28.2.

29.3.

28.4.

29.5.

20.6.

29.7.

29.8.

Take all reasonable and proper care of the entire hardware and software, network or any
other information technology infrastructure components used for the Project and other
facilities leased / owned / operated Dy the Service Provider exclusively in terms of ensuring
their usability for the delivery of the Services as perihis Agreement (hereinafter the *Assets”)
in proportion to their use and control of such Assets;

Keep all the tangible Assets in as good and serviceable condition {reasonable wear and
tear excepted) as at the date the Service Provider iakes conirof of andfor first uses the
Assets and during the entire Term of this Agreement;

Ensure that any instructions or manuals supplied by the manufacturer of the Assets for use
of the Assets and which are provided io the Service Provider shall be followed by the Service
Provider and any Person who is made responsible for the use of the Assets by the Service
Provider.

Take such steps as may be properly recommended by the manufacturer of the Assets and
notified to the Service Provider or as may, in the reasoniable opinion of the Service Provider,
be necessary to use the Assets in a safe manner;

Ensure that the Assets that are under the conitrol of the Service Provider, are kept suitably
housed and in conformity with Applicable Law;

Pracure permission from the Directorate of Urban Local Bodies (DULB) or its nominated
agencies and any persons duly authorized by them to enter any land or premises on which
the Assets are for the time being sited so as to inspect the same, subject to any reasonable
third-party requirements;

Not knowingly or negligently use or permit any of the Assets io be used in contraventlga{
any statutory provisions or regulation or in any way conirary to Applicable Law; {

Use best efforts to ensure that no lien, mortgage, hypothecation or any other chafgé :s\__ \

creatlad over the Assets. Service Provider agrees that they shall inform Direciorate of Urhan
L ocal Bodies {DULB) immediately if Service Provider feels or comes to know that a chargcg_
may be / has been created over any Asset(s). In the event a charge is created over any of
the Assets / goods which are owned by Directorate of Urban Local Bodies {DULB) by the
Service Provider, Directorate of Urban Local Bodies (DULB) shall have the right to get the
charge removed at the risk, cost, experise of the Service Provider and Service Provider
shall make good all losses, damages, costs, fees, cess, duties, etc. borme or suﬁeredfb
Direciorate of Urban Local Bedies (DULB) or its nominated agencies due to creatlgpfi:?f 'Lfgh'.
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charge andfor in removal of such charge and/or in discharging the obligations for removal
of such charge.

30, Security and Safely

30.1. The Service Provider shail comply with the technical requirements of the relevant security,
safety and other requirements specified in the Information Technology Act 2008 including
the regulations issued by dept. of telecom (wherever applicable).

30.2. Each Party fo the Service Level Agreement (SLA)/ Agreement shall also comply with the
rules laid down by the Government of India, and the respective State’s security standards
and policies in force from time to fime at each location of which Directorate of Urban Local
Bodies (DULB} orits nominated agencies make the Service Provider aware in writing insofar
as the same apply to the provision of the Services.

36.3. The Parties to the Service Level Agreement (SLA) Agreement shall use reasonable
endeavors o report forthwith in writing to each other all identified attempts (whether
successful or not) by unauthorized Persons (including unauthorized persons who are
employees of any Party} either to gain access to or inferfere with a Party’s data, facilities or
Confidential Information.

38.4. The each pariy shall upon reasonable request by the other party as the case may be or their
nominee(s) participate in regular meetings when safety and information technology security
matters are reviewed.

30.5. As per the provisions of the Service Level Agreement (SLA) or this Agreement, the Service
Provider shall promptly report in writing to Directorate of Urban Locai Bodies (DULB) or its
nominated agencies, any act or omission which they are aware that could have an Adverse
Effect on the proper conduct of safety and information technology security at the facilities of
Directorate of Urban Local Bodies (DULB) as the case may be.

31. Indemnification or Limitation of Liability

31.1. Subject to Clause 31.2 below, Each Party (the ‘indemnifying Party’) undartakes to indemnify
the other Party (the ‘Indemnified Party’) from and against all Losses on account of bodily
injury, death or damage to tangible personal property arising in favour of any person,
corperation or other entity (including the indemnified Parity) atiributable to the Indemnifying
Party's negligence or willful default in performance or non-performance under this
Agreement. If the Indemnified Party promptly notifies Indemnifying Party in writing of a third-
party claim against Indemnified Party that any Service provided by the Indemnifying Party
infringes a copyright, frade secret or patents incorporated in india of any third party,
Indemnifying Party shall defend such claim at its expense and shall pay any costs or
damages that may be finally awarded against Indemnified Party. Indemnifying Party shall
not indemnify the Indemnified Party, however, if the claim of infringement is caused by:
31.1.1. Indemnified Party's misuse or modification of the Setrvice;

31.1.2. Indemnified Party’s failure to use corrections or enhancements made available by
the Indemnifying Party;

31.1.3. Indemnified Party’s use of the Service in combination with any product or information
not owned or developed by Indemnifying Party;

31.1.4. Indemnified Party’s distribution, marketing or use for the benefit of third parties of* 75
the Service; or information, direction, specification or materials provided by~ '
Indemnified Party or any third party contractad 1o it. If any Service is or likely to be held
io be infringing, Indemnifying Party shall at its expense and optlon either- :

{i.) orocure the right for Indemnified Party to continue using it, or
ii.} replace it with a non-ftinging equivalent, or
(iii.) Maodify it to make it non-fringing. The foregoing remedies constitute Indemmﬂed
Party’s sole and exclusive remedies and Indemnifying Party’s entire liability with
respect to infringement. §g§?~-

31.2. The Indemnifying Party shail indemnify the Indemnified Party against all iosses (mcluding LAY

§ R
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31.4.

31.5.

31.6.

29|

loss of business, reputation, profits, revenue etc.), claims, damages, compensation,
charges (inciuding atiorney fees) ete. arising out of data loss, data theft, data misuse, data
tempering, unauthorized use or disclosure of Confidential Information efc. attributable to
the Indemnifying Party's negligence, willful default, lack of due care or beach of tesms of this
Agreement.

. The indemnities set out in Clause 31.2 shall be subject o the following conditions.-

31.3.1. The Indemnified Party as promptly as practicable informs the indemnifying Party in
writing of the claim or proceedings and provides all relevant evidence, documentary or
otherwise; the Indemnified Party shaii, at the cost of the Indemnifying Party, give the
Indemnifying Party all reasonable assistance in the defense of such claim including
reasonable access to all relevant information, documentation and personnel provided
that the Indemnified Parly may, at its sole cost and expense, reasonably participate,
through its atiorneys or otherwise, in such Defense;

31.3.2. If the Indemnifying Party does not assume full controt over the Defense of a claim
as provided in this Article, the Indemnifying Party may paiticipate in such Defense at
its sole cost and expense, and the Indemnified Party shall have the right to defend the
claim in such manner as it may deem appropriaie, and the cost and expense of the
Indemnified Party shall be included in Losses;

31.32.3. The Indemnified Party shall not prejudice, pay or accept any proceedings or claim,
or compromise any proceedings or claim, withoui the written consent of the

Indemnifying Party;

31.3.4. All settlements of claims subject to indemnification under this Clause shall be
entered into only with the gonsent of the indemnified Party, which consent shall not be
unreasonably withheld and include an unconditional release io the Indemnified Party
from the claimant or plaintiff for all liability in respect of such claim; and include any
appropriaie confidentiality agreement preohibiting disciosure of the ferms of such
settlement;

31.3.5. The Indemnified Party shall account to the Indemnifying Party for all awards,
seitlements, damages and costs (if any) finally awarded in favour of the Indemnified
Party which are to be paid fo it in connection with any such claim or proceedings; the
Indemnified Party shall take sieps that the indemnifying Party may reasonably require
to mitigaie or reduce its Joss as a resuli of such a claim or proceedings ;in the event
that the Indemnifying Parly is obligated to indemnify an Indemnified Party pursuant to
ithis Article, the Indemnifying Party shall, upon payment of such indemnity in fuil, be
subrogated to all rights and defences of the indemnified Party with respect to the
claims to which such indemnification relates; and if a Party makes a claim under the
indemnity set out above in respect of any particular Loss or Losses, then that Party
shall not be entitied to make any further claim in respect of that Loss or Losses
(including any claim for damages).

The liability of System integrator (whether in contract, tor, negligence, strict Ilablhty in tort,

by statute or otherwise) for any claim in any manner related to this Agreement, including the

work, deliverables or Services covered by this Agreement, shall be the payment of direct
damages only which shall in no event in the aggregate exceed the consideration payable to
the System Integrator for services.

in no event shall either pariy be liable for any consequential, incidental, indirect, specialar .,

punitive damage, loss or expenses (including but not fimited to business interruptiop,
business, lost profits, or lost savings) nor for any third party claims {other than thoé' set- :
forth in Clause 17.2) even if it has been advised of their possible existence. e
The allocations of liability in this Clause represent the agreed and bargame_gi'for

understanding of the parties and cornpensation for the Services reflecis such ailooatlon_ ;
Fach Party has a duty to mitigaie the damages and any amounts payahle under an
indemnity that would othetwise be recoverable from the other Parly pursuant to this
Agreement by taking appropriate and commerciaily reasonable actions to reduce or limit
the amount of such damages or amounts.




32. Confidentiatity

32.1. Directorate of Urban Local Bodies (DULB) or its nominated agencies shall allow the Servica
Provider to review and utilize any confidential public records and the Service Provider shall
maintain the highest level of secrecy, confidentiality and privacy with regard thereio.

32.2. Additionaily, the Service Provider shall keep confidential alf the details and information with
regard to the Project, including systems, facilities, operations, management and
maintenance of the systems/facilities.

32.3. Directorate of Urban Local Bodies {DULB) or its hominated agencies shall retain all rights
to prevent, siop and if required take the necessary punitive action against the Service
Provider regarding any forbidden disclosure.

32.4. Service Provider shall endeavor that all its employees, agents and execute individual non-
disclosure agreements, which have been duly approved by Directorate of Urban Local
Bodies (DULRB) with respect fo this Project. For the aveidance of doubt, it is expressly
clarified that the aforesaid provisions shall not apply to the following information

{.) information already available in the public domain;
ii.) information which has been developed independently by the Service Provider;
iii. } Information which has been received from a third party who had the right to
disclose the aforesaid information;
(iv.) Information which has been disclosed to the public pursuant to a court order.

32.5. To the extent the Service Provider shares its confidential or proprietary information with
Diractorate of Urban Local Bodies (DULB) for effective petformance of the Services, the
provisions of this Clause shall apply mutatis mutandis on Directorate of Urban Local Bodies
{DULB) or its nominated agencies

33. Audit, Access and Reporting
The Service Provider shail aliow access to the Directorate of Urban Local Bodies {(DULB) or
its nominated agencies to all information which is in the possession or control of the Service
Provider and which relates to the provision of the Services as set out in the Audit, Access and
Reporting Schedule and which is reasonably required by the Directorate of Urban Local
Bodies (DULB) to comply with the terms of the Audit, Access and Reporting Schedule set out
as Schedule [If of this Agreement.

34. Governing Laws and Jurisdiction
This Agreement and all matters regarding the interpretation and/or enforcement hereof, shall
be governed exclusively by the laws of India. The Panchkuia Civil Court alone and no other
courts shall be entitled to entertain and {ry any dispute or maiter relating to or arising out of

this Agreement.

35, Miscellaneous

35.1. Personnel

35.1.1. The personnel assigned by Sysiem Integrator to perform the Services shall be
employaes or agents of System Integrator and under no circumstances shall such
personnel be considered employees of Directorate of Urban Local Bedies (DULB)
or its nominated agencies. The System Integrator shall have the sole responsibility
for the supervision and control of the persannel deployed in the Project and for
payment of such personnels compensation, including salary, withholding of
income taxes and social security taxes, worker's compensation, empioyee and
disability benefits and the like and shall be responsible for alf obligations of an
employer subject to Applicable Law.

35.1.2. The System Integrator shall use its best efforls fo ensure that sufficient Systent-
Integrator personnel are assigned to perform the Services and that, such personhel-"
have appropriate qualifications to perform the Services. After dlscussson; with'
System Integrator, Directorate of Urban Local Bodies (DULB) or its nommafed-'f
agencies shall have the right to require the removal or replacement of any Syh'te;n
Integrator personnel performing work under this Agreement based on bonafid
reasons. In the event that Directorate of Urban Local Bodies (DULB)Y or iis

nominated agencies requests that any System Integraior personnel be replaced, /g‘

the substitution of such personnel shall be accomplished pursuant tc a mutuall
agreed upon decisions. e

35.1.3. In the event that the Directorate of Urban Local Bodies (DULB) and System ... .
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35.1.4.

35.1.5.

35.1.8.

35.2.

Integrator identify any personnel of System integraior as "Key Personnel”, then the
System Integrator shall not remove such personnel from the Project without the
prior written consent of Directorate of Urban Local Bodies {DULB) or its nominated
agencies unless such removal is the result of an unavoidable circumstance
including but not limited to resignation, termination, medical leave, death etc.
Except as siated in this Clause, nothing in this Agreement or the Service Level
Agreement (SLA) shall limit the ability of System Integrator 1o freely assign or
reassign its empioyees; provided that System Integrator shall be responsible, at its
expense, for transferring all appropriate knowledge from personnet being replaced
to their replacements. Directorate of Urban Local Bodies (DULB) or its nominated
agencies shall have the right to review and approve System Integrator’s plan for
any such knowledge transfer. System Integrator shall maintain the same or higher
standards for skills and professionalism among replacement personnel as in
personnel being replaced.

Each Party shall be responsible for the performance of all its obligations under this
Agreement or the Service Level Agreement (SLA) as the case may be and shali be
liable for the acts and omissions of its employees and agents in connection
therewith.

Neither Parly shall soficit for employment or knowingly hire an employee of the
other Party with whom such Party has contact pursuant to project engagements
under this Agreemeani. This restriction shalt not apply to employees of either Party
responding to advertisements in job fairs or news media circulated to the general
public.

Sub-Contraciors

The system integrator can only sub-contract work related to manpower required for Property
survey excluding core team mentioned in clause 2.4.2.1 of Volume-|! of the Request for Proposal
(RFP). The system Integrator shall take prior approvai from client for sub-contracting, if not
already specified in the proposat and approved by client. Such sub-contracting shall not relieve
the system Integrator from any Hability or obligation under the Contract. The system Integrator
shall be salely responsible for the work carried out by subcontracting under the confract.

35.3.

35.3.1.

35.3.2.

35.3.3.

354,

35.4.1.

2% E e e

Assignment

All terms and provisions of this Agreement shall be binding on and shall inure to
the benefit of Directorate of Urban Local Bodies (DULB) and their respeciive
successors and permitted assigns.

The System Integrator shall not be permitted io assign its rights and obligations
under this Agreement io any third party under whatsoever conditions,

The Directorate of Urban Local Bodies (DULB) may assign or novate all or any
pari of this Agreement and Schedules/ Annexures, and the System Integrator
shall be a parly to such novation, to any third party contracted to provide
outsourced services io Directorate of Urban Local Bodies (DULB) or any of iis
nominees.

Trademarks and Publicity

Neither Party may use the trademarks of the other Party without the prior written
consent of the other Party except that System Integrator may, upon completlonr
use the Project as a reference for credential purpose. Except as required by,[aw
or the rules and reguiations of each stock exchange upon which the secuntre«srof
one of the Parties is listed, neither Party shall publish or pemit fo be pubflshed
either along or in conjunction with any other person any press reléase,
information, article, photograph, illusiration or any other material of whatever kll‘ld';_.
relating to this Agreement, the Service Level Agreement (SLA) or the business i
of the Parties without prior reference to and appreval in writing from the other E
Paity, such approval not to be unreasonabily withheld or delayed provided: :
however that System Integrator may include Directorate of Urban Locai Bédles Flsetics
{DULB) or its client lists for reference to third parties subject to the prior Wi, & ‘anchikis




consent of Directorate of Urban Local Bodies (DULB) not to be unreasonably
withheld or delayed. Such approval shall apply to each specific case and relate
only to that case.

35.5. Notices
35.5.1. Any notices or other document, which may be given by either Party under this
Agreement, shall be given in writing in person or by pre-paid recorded delivery
arrangements, post, by facsimile transmission or by email.
35.52. In relation to a notice given under this Agreement, any such notice or other
document shalf be addressed to the other Party's principal or registered office
address as set out below: '

In case of Directorate of Urban Local In case of System Integrator
Bodies (DULB)

Name: [PRLEKAR. SINGH (195) Name: Sanjay Gupta

Designation: Director, Urban Local Bodies, Designation: Managing Director, Yashi
Haryana _ Consulting Service Private Limited.
Address: Bays 11-14, Sector 4, Panchkula, Address: 501-510 5 floor, Kailash Tower,
Haryana 134112 Laf Kothi, Jaipur- 302015

Phone/ Fax: 0172 257 0020 Phone/ Fax: +91-9462511561

Email; dutbhry@hry.nic.in Email: sanjayaupta vashi@gmall.com

Either Party to this Agreement may change its address, telephone nhumber, facsimile number
and nominated contact for notification purposes by giving the other reasonabie written notice of
the new information and its effective date.

35.6. Amendment

No amendment, variation or other change to this Agreement or the Service Level Agreement
{SLA} shall be valid unless made in writing and signed by the duly authorized representatives
of the Parties to this Agreement or the Service Level Agreement (SLA).

357. Severability and Waiver

35.7.1. If any provision of this Agreement or the Service Level Agreement (SLA), or any part
thereof, shall be found by any court or administrative body of competent jurisdiction to
be illegal, invalid or unenforceable the illegality, invalidity or unenforceability of such
provision or part provision shall not affect the other provisions of this Agreement or the
Service Level Agreement (SLA) or the remainder of the provisions shall remain in full
force and effect. The relevant Parties shall negotiate in good faith in order to agree to
substitute for any illegal, invalid or unenforceable provision a valid and enforceable
provision which achieves to the greatest extent possible the economic, legal and
commercial objectives of the illegal, invalid or unenforceable provision or part
provision.

35.7.2. No failure to exercise or enforce and no delay in exercising or enforcing on the part
of either Party to this Agreement or the Service Level Agreement (SLA) of any right,
remedy or provision of this Agreement or the Service Level Agreement (SLA} shall
operate as a waiver of such right, remedy or provision in any future application nor
shall any single or partial exercise or enforcement of any right, remedy or prowszcurm, m\
preclude any other or further exercise or enforcement of such right, remed ,\ﬁr """"

provision ar the exercise or enforcement of any other right, remedy or provision l 3 ; JA
35.8. Compliance with Applicable Law

Each Party to this Agreement accepts that its individual conduct shalt (to the extent applicabie to~._»
its business like the Service Provider as an information technology service provider) at all times
comply with all laws, rules and regulations of government and other bodies having jurisdiction
over the area in which the Services are undertaken provided that changes in such laws, rules and
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regulations which result in a change to the Services shall be dealt with in accordance with the
Change Control Schedule set out in Schedule |i of this Agreement.

35.9.

Entire Agreement

35.9.1. This Agreement and the Service Level Agreement (SLA} with all Schedules and

Annexures appended thereto, work order, Bid and the contents and specifications of
the Request for Proposal (RFP) constitute the entire agreement between the Parties
with respect to their subject matter, and as to all other representations,
understandings or agreements which are not fully expressed herein, provided that
nothing in this Clause shall be interpreted so as to exclude any liability in respect of
fraudulent misrepresentation

35.9.2. This Agreement and the Annexes together constitute a complete and exclusive

statement of the terms of the agreement between the Parties on the subject hereof,
and no amendment or modification hereto shall be valid and effective unless such
modification or amendment is agreed to in writing by the Parties and duly executed
by persons especially empowered in this behalf by the respective Parties. All prior
written or oral understandings, offers or other communications of every kind
pertaining to this Agreement are abrogated and withdrawn; provided, however, that
the obligations of the System Integrator arising out of the provisions of the Request
for Proposal (RFP) and Corrigendum shall continue to subsist and shall be deemed
to form part of this Agreement

35.9.3. This Agreement shall consist of this Contract Form and the following documents

{i.}
(ii.)
(i)

{(iv.}

and the exhibits, drawings, specifications and other documents referred to therein
(hereinafter the ‘Contract Documents’), al of which by this reference are incorporated
herein and made part hereof,-
Complete Request for Proposal (RFP) Document and Corrigendum
The System Integrator Technical and Financial Proposal
The System Integrator's Letter for ‘Written Statement for Conducting property
tax survey for Department of ULB for all six Clusters’ dated 14.08.2018
The Negotiation offer Letter for ‘Request for Proposal {RFP) of conducting
Property Tax Survey for Directorate of Urban Local Bedies Haryana' dated
10.09.2018

35.9.4. The Client's Work order dated 04.10.2018, this Agreement sets forth the entire

35.10.

contract and agreement between the Parties pertaining to “Selection of System
Integrator for Conducting Property Tax Survey / License Survey including Issuance
of Notice and Bills, with Technical handholding support in updating of property tax
demand, collection, registers etc. for different Municipal Corporations / Councils /
Committees of Rohtak Cluster for the next four (4} years after completion of survey
work” and supersedes any and all earlier verbal or written agreements. This
Agreement shall prevail over all other Contract Documents. In the event of any
discrepancy or inconsistency within the contract documents, then the documents
shall prevail in the order listed above.

No claim certificate

Neither Party shall be entitled to make any claim, whatsoever against the other Party, under or
by virtue of or arising out of, this Agreement, if made by the other Party after it has signed a “No
claim” certificate in favour of the other Party in such forms as shall be required by such Party af;erc \\

the works are finally accepted S

35.11.

The System Integrator shall disclose to the Directorate of Urban Local Bodies (DULB) in Wr\tqng --------- /
all actual and potential conflicts of interest that exist, arise or may arise (either for the Systemw

Conflict of Interest L\__,f [

integrator or the System Integrator ‘s Team) in the course of performing the Services as soon as
practical after it becomes aware of that conflict.

35.12.

The System Integrator shall provide Services from Panchkula, Haryana. System lntéi}rawr:

Place of Service

representatives may have to travel outside Panchkula, within Haryana in relation to the services
o be performed under this Agreement
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36. Settlement of Dispute
36.1. Amicable settlement

The parties shall use their best efforts to settle amicably all disputes arising out of or in connection
with this Agreement or the interpretation thereof. In the event a dispute, differences or claim arises
in connection with the interpretation or implementation of this agreement, the aggrieved party
shall issue a written notice setting out the Dispute/differences or claim to the other party, parties
shall first attempt to resolve such dispute through mutual consultation. If the dispute is not
resolved as aforesaid within sixty (60) days from the date of receipt of written notice, the matter
shall be referred for Arbitration.

36.2. Arbitration

The arbitral proceedings shall be referred to the arbitral tribunal comprising of three arbitrators in
accordance to the Arbitration and Conciliation Act, 1996 or as amended on the date of the
references. Each Party shall nominate one arbitrator and arbitrators so nominated shall nominate
the third arbitrator. Arbitration proceedings shall be conducted in and the award shall be made in
Engiish language. Arbitration proceedings shall be conducted in Panchkula. The Panchkula Civil
Court shall have the exclusive jurisdiction to try and adjudicate the dispute arising out of this
agreement. No other Court can entertain the dispute arising out of this agreement.

SIGNED, SEALED AND DELIVERED

for and on behalf of Governor, Haryana
acting through Director, Urban Local
Bodias, Haryana

SIGNED, SEALED AND DELIVERED
For and on behalf of
System Integrator:

Dirachor
Lrban Lecal Bodies e
A -
Signature I’ﬁf’” Haryana, Panchiala Signature 4%»@?‘9&/
e . N © -
Name g, Ebi AL LoV g, ameé  sANTRY  CGuPTR
gy WePig, oo Oy —
Address™ Address Sel-$10, KATLASH "oy R

\, ‘»l\) ufd .4{3

Contact Details 1§ /- % fee

Contact Details Queas iy £61

IN WITNESS WHEREOF, the Parties hereto have caused this Agreement to be signed in their
respective names as of the day and year first above written.

In the presence of following witnesses:
[l NP N W S

1. Signatuﬁ%v - 1. Signature: ., “E NIRRT
Name: _SUBHASH TOIN Name: Aztel; L xﬂﬂﬁg&
Designation: pRoJECT MANAGEL._ Designation: ;. f.:1f.fy.

Address: a3 SECTOR 4, PANCHIILA {"‘ff{(‘?ss__

2. Signature: ‘& s 2. Slgnature:

Name: Sppo&ef HRS Name:
Designation: ComPutel  oPERAToR, Designation:

Address: & ~5lo, KA TLASH “ToweR Address:
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Annexure Il

37. Schedule - I: Project Cost and Payment terms
37.1. Total Cost of the Project

The tentative cost of the project payable to System Integrator by Directorate of Urban Local Bodies
{DULB) under this Project is Indian Rupees (INR) 2277.56 Lacs (Including Goods and Services Tax

(GST)).

37.2. The payments terms shall be in accordance with the payment terms mentioned
Request for Proposal (RFP) Volume-l payment milestone.

37.3. The amount of consideration payable under this Contract shall become due
immediately on completion of the milestones as specified in this Agreement. There shall be
no adjustment or deduction to the consideration payable under this contract, on account of
non — usage of the Software or Services by Directorate of Urban Local Bodies (DULB) or any
of Urban Local body (ULB} under this project

37.4. Rates

Payment shall be made as per the payment schedule mentioned in the Request for Proposal (RFP)
and Corrigendum(s) and as per the commercial bids and final negotiated rates submitted which is

as under:

Commercial — A and B

Rate Per
No Phase UOM Property (In
g (AmountIn | words in Rs.)
Rs.) :
Phase 1 (P1) Geo-enabled Land and
building asset property Survey, data
management, assessment and data
integration into the web system including _
1 Issuance of Notice and Bills, with | Per Asset 170/- Rss.ef\)’r;itngﬂred
Technical handholding support in updation y ony
of property tax demand collection registers
etc. complete in all respect as per scope of
work
Phase 1 (P1). Integration of survey Data Lump Rs. Seventy-Four
2 with Base map (on availability from the sump 74,64,000/- Lakh Sixty-Four
department during contract period) Thousand Only
Phase 2 {P2): Operation anq Maintenance : Rs. One Hundred
3 | for Supplementary Properties - Year 1: | Per Asset 190/- )
Ninety Only
Property Rate
Phase 2 {P2): Operation anq Maintenance Rs. One Hundred. .
4 for Supplementary Properties - Year 2: | Per Asset 195/- Ninety-Five ﬁ)ﬁ\‘&-j--é‘f?
Property Rate y s 4 _. ! ,::\
LI E
Phase 2 (P2): Operation and Maintenance | i§ ¢
5 for Supplementary Properties - Year 3: | Per Asset 200/- - g
Property Rate '
; : : /
Phase 2 (P2): Operation an(:i Maintenance Rs. Two Hundred | & /
6 for Supplementary Properties - Year 4: | Per Asset 205/- . £
Five Only.
Property Rate/ >
Phase 2 (P2): Operation and Maintenance
2 for Integration of ‘surv?ay Data of Per Asset 55/ Rs. Fifty-Five
supplementary properties with Base map - Only
Year 1
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Phase 2 (P2): Operation and Maintenance

8 for Integration of survey Data of Por Asset 55/ Rs. Fifty-Five
supplementary properties with Base map - Only
Year 2
Phase 2 (P2): Operation and Maintenance

9 for Integration of .surviey Data of Peor Asset 55/- Rs. Fifty-Five
supplementary properties with Base map - Only
Year 3
Phase 2 (P2): Operation and Maintenance

10 for Integration of .survgy Data of Per Asset 55/ Rs. Fifty-Five
supplementary properties with Base map - Only
Year 4

Phase 2 (P2): Operation and Maintenance
Inciuding Issuance of Notice and Bills, with
Technical handholding support in updation

. . Rs. Twenty-
11 | of property tax demand coilection registers | Per Asset 23/-

s Three Only
efc. complete in all respect for all the
properties inclusive of - supplementary
properties - Year 1

Phase 2 (P2): Operation and Maintenance
Including Issuance of Notice and Bilis, with
Technical handholding support in updation
12 | of property tax demand collection registers | Per Asset 23/-
etc. complete in all respect for all the
properties inclusive of supplementary
properties - Year 2

Rs. Twenty-
Three Only

Phase 2 (P2): Operation and Maintenance

Including Issuance of Notice and Bills, with
hnical handholdi rtin updati

Technical handholding suppo : in up ’a fon Rs. Twenty-

13 | of property tax demand collection registers | Per Asset 23/-

. Three Only
etc. complete in all respect for all the
properties inclusive of supplementary
properties - Year 3

Phase 2 {P2). Operation and Maintenance
Including Issuance of Notice and Bilis, with
Technical handholding suppor.t in upd.ailon Rs. Twenty-
14 | of propetty tax demand collection registers | Per Asset 23/-

. Thras Only
etc. complete in all respect for all the
propeities inclusive of supplemeniary
properties - Year 4

*All above Figures are exclusive of Taxss (Goods and Services Tax (GST)}) ;
Tentative cost of the Project: Rs. 2277.56 Lacs {Including Goods and Services Tax (GST))

37.5. Payment Scheduls

S. No. Deliverable Payment

Bill of Quantity 1.1: Geo-enabled Land and building asset property Survey, data management,
assessment and data integration into the web system including lssuance of Notice and B_ﬂl-‘s‘,..-,.,.._.'
with Technical handholding support in updation of property tax demand collection registers| ...
etc. complete in all respect as per scope of work

6.



. 40% of total work order
% i ]
a) Complete survey of 100% propertias as per scope 0 amount of Bill of Quantity

work 1.4

N : 20% of total work order
k) Complate validation of the surveyed properties as per amount of Bill of Quantiy

the scope of work 11

. e 40% of total work order
i e t f
¢} Complete issuance of TS1 Register and distribution o amount of Bill of Quantity

nofices, bills as per scope of work 11

Bill of Quantity 1.2: Integration of survey Data with Base map (on availability from the
department during contract period)

75% of total work order

o a) Integration amount of Bill of Quantity
1.2*
25% of total work order
b) Validation of Integrated Data by the Purchaser amount of Bifl of Quantity
1.2*

Bill of Quantity 2

a) Bill of Quantity 2.1: Operation and Maintenance for Equal Quarteriy payment for
Supplementary Properties (Year-wise for four (4) years) four (4) years

b) Bill of Quantity 2.2 — Operation and Maintenance
(Integration of Survey data of Supplementary
3 Properties) (Year-wise for four {4) years)

Equal Quarierly payment for
four (4) years *

c) Bill of Quantity 2.3: Operaticn and Maintsnance
Inciuding tssuance of Notice and Bills, with Technical
handholding support in updation of property tax demand|Equal Quarterly payment for|
collection registers sic. complete in all respect for all the four (4) years
properties inclusive of suppiementary properties {Year-
wise for four {4) years)

"The payment for the Integration of survey Data with Base map shall depend on map availability by
the department during coniract period or else payment for the same shall be removed from the
payable total of the BOQ 1 and BOQ 2.

37.8. Process of Release of Payment

37.6.1.0On completion of a payment milestone or quarier, as the case may be, System
Integrator shall inform the Project Monitoring commitiee about completion of a payment
milestone and submit the respective invoice to Directorate of Urban Local Bodies {DULB)

37.8.2. On receipt of such intimation mentioning completion of a payment milestone by System
Integrator, the Project Monitoring committee shail verify the claim made by System
integrator and issue the necessary sign-off / completion certificate to System Integrator
within 15 days from System integrator's such intimation. The approval given by project
Monitoring commiitiee members shall be considered as sign-off issued for respective
milestone,

37.68.3.lt is very important that System Integrator deliver the project as per ti;te»
mentioned in this agreement. Hence System Iniegrator shall prepare the checkﬁét
mentioning achievement of a parficuiar milestone as per the scope of work! n{:re’ntloned i Y
this agreement and the same shall be made available to the ProleéiuMomtonhg\
committea by System integrator.

37.8.4.In case, the Project Monitoring committee find deliverable not compieted by 8yst
integrator as per the agreed scope of work within fifteen (15) days, then the project
Monitoring committee shall inform System integrator the non-completion pait of such
delivery and shall mention the one single and complete list of oompiiance fo be achieved

2\
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Integrator.

37.8.5. System Integrator shall then complete the milestone based on this list of compiiance
given by the project Monitoring committee only, without re-visiting checklist parameters
that complied earlier and then System Integrator shal! intimate The Project Monitoring
Committee the compliances of the same in writing, then the process of completion of
milestone within seven (07) days by the project Monitoring committee shall become
applicable as mentioned above.

37.6.6.The Project Monitoring committee shall then either issue the requisite sign-off
(Attached as Schedule Vil at Annexure- Il of this document) / completion certificate or
inform System Integrator the list of compliance to be achieved within (07) days from the
date of System Integrator’s intimation.

37.6.7. Based on this sign-off ceriificate, Directorate of Urban Local Bodies (DULB) shaill
reiease the payment to System Integrator within forty-five {45) days from the daie of sign-
off centificate in a centralized manner

37.7. Financial Matter
37.7.1. Terms of Paymant and Service Credits and Debits

(i.} In consideration of the Services and subject to the provisions of this Agreement and
of the Service Level Agreement (SLA), Directorate of Urban Local Bodies (DULB}
shall pay the Service Provider for the Services rendered in pursuance of this
Agreement, in accordance with the Terms of Payment Schedule set out in Volume-
| of the Request for Proposal (RFF) and subsequent Corrigendum subject always
to the fulfilment by the System Integrator of the obiigations herein.

(ii.) All payments are subject to deductions of applicable liquidated damages as
provided for in the Service Level Agreement (SLA) section of the Request for
Proposal (RFP). For the avoidance of doubt, it is expressly clarified that Direciorate
of Urban Local Bodies (DULB) shall calculate a financial sum as a result of the
fallure of the Service Provider to meet the Timelines and/or Service Level
Requirerments if any, and debit the same against the terms of payment as set out in
Payment Schedule in Volume-| of the Request for Proposal (RFP} and subsequent
Corrigendum.

(iii.) Save and except as otherwise provided for herein or as agreed between the Parties
in writing, Directorate of Urban Local Bodies (DULB) shall not be required to make
any payments in respect of the Services {or without iimitation to the foregoing, in
respect of the Service Provider performance of any obligations under this
Agreement or the Service Level Agreement (SLA) other than those covered in
Payment Schedule in Volume-| of the Request for Proposal (RFP} and subsequent
Corrigendum.

(iv.) All payments agreed to be made by Directorate of Urban Local Bodies (DULB) to
the Service Provider in accordance with the Project shall be inclusive of all statutory
levies, duties, taxes and other charges whenever levied/applicable including costs
of maintenance, if any and Directorate of Urban Local Bodies (DULB) shall not be
liable to pay any such levies/other charges under or in relation to this Agreement
and/or the Services.

(v.} Payment shall be paid at the times and in the manner set out in the Payment
schedule as specified under to Clause 6 of the Volume-| of the Request for Proposal
(RFP) and respective corrigendum, against value of contract. However, Service Tax
shall be reimbursed against submission of payment proofs. Works centract taxes, if....
any applicable, shall be reimbursed against actual and against submmfrtfff ,Qrf‘"
payment proofs. 2 RN

(vi.) No invoice for extra work/ichange order on account of change ordet ﬁj‘néll H

8l

submitted by the Service Provider unless the said extra work /change older, haé
heen authorized/approved by the Direciorate of Urban Local Bodies (D
writing in accordance with Clause on Change order.

{vii.) in the event of Client noticing at any time that any amount has been dlsbursecj e
wrongly fo the System Integrator or any other amount is due from mel Sj/{é
Integrator to the Client, the Client may without prejudice to its rights r@éo‘ T
amounts by other means after notifying the System Integrator or deduct such
amount from any payment falling due to the System Integrator. The details of such
recovery, if any, shall be intimated to the System Integrator. The System Integrator
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shall receive the payment of undisputed amount under subsequent invoice for any
amount that has been omitted in previous invoice by mistake on the part of the Client
or the System Integraior

37.8. lnvoicing and Settlement

Subject to the specific terms of the Service Level Agreement {SLA), the Service Provider shall
submit its inveoices in accordance with the foliowing principles:

(i) Directorate of Urban Local Bodies (DULB) shall be invoiced by the Service Provider
for the Services. Generally, and unless otherwise agreed in writing between the
Parties or expressly set oul in the Service LLevel Agreement (SLA), the System
Integrator shall raise an invoice as per Payment Schedule in Volume-| of the
Request for Proposal (RFP)} and respective corrigendum.

(ii.) Any invoice presented in accordance with this Clause shall be in a form agreed with
Directorate of Urban Local Bodies (DULB).

{iii.) System Integrator shall be solely responsible fo make payment to personniel, third
parties, eic.

{iv.} Payrment shall be made within forty-five (45) working days of the receipt of invoice

along with supporiing documents by Directorate of Urban Local Bodies (DULB)
subject to penalties. The penatties are imposed on the vendor as per the Service
Level Agreement (SLA) criteiia specified in the Request for Proposal (RFP).
Directorate of Urban Local Bodies (DULB) shall not be liable for any additional
payment as lale charges/ delay charges/ penalty charges etc. for any delayed
payments under any conditions whatsoever.

(v.) Client shall be entitled to delay or withhold payment of any invoice or part of it
delivered by the System Integrator where Client disputes/ withholds such invoice or
part of it provided that such dispute is bona fide. The withheld amount shall be
limited to that which is in dispute. The disputed fwithheld amount shall be setiied in
accordance with the escalation procedure. Any exercise by Client under this Clause
shall not entitle the System integrator to delay or withhold provision of the Services.

37.9. FProfessional Fee

All expenses incurred by or on behalf of each Parly to this Agreement and the Service Level
Agreament {SLA), including all fees of agents, legal advisors, accountants and actuaries empioyed
by either of the Parties in connection with the negotiation, preparation and execution of this
Agreement or the Service Level Agreerment (SLA) shall be borne solely by the Party which incurred
them.

3%. Schedule - i: Change Management Process

This Schedule describas the procedure to be followed in the event of any proposed change {o the
Masier Service Agreement ("MSA”), Proiject Implementation Phase, Service Lavel Agreement
(SLAs), Scope of Work and Functional Requirement Specifications. Such change shall include, but
shall not be limited to, changes in the scope of servicas provided by the System Integrator and
changes to the terms of paymeni as stated in the Terms of Payment Schedule. The Directorate of
Urban Local Bodies (DULB} and System Integraior recognize that oceasional and reasonable
change is an inevitable pari of delivering services and that a significant element of this change can
be accomplished by re-organizing processes and responsibilities without a material effeci on the
cost. The System Integrator shall endeavour, wherever reasonably practical, to effect change
without an increase in the terms of payment as stated in the Terms of Payment schedule. Direclorate
of Urban Loca!l Bodies (DULB) or its nominated agencies shall work together to ensure thai such
changes are discussed and managed in a constructive manner. However, in case such changesvafe .
of a nature that the Sysiem Integrator has to bear agnn’ucant additional costs, then the"S\_ _\ste.=

provisions which shail apply to all the changos to ih!s Agreement P

381, Change QrdersiAiterations/Yariations

38.1.1. The System integrator agrees that the requirements/ quantities/ licenses/
specifications and Service requirements given in the Request for Froposal (RFP) [
documents are minimum requiremenis and are in no way exhaustive and guarantsed %}
by the Directorate of Urban Local Bodies (DULB). B
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38.1.2. The Directorate of Urban Local Bodies (DULB} may at any time, by a written
change order given to the System Integrator, make changes within the general scope
of the Contract.

38.1.3. The writien advice to any change shall be issued by the Directorate of Urban Local
Bodies (DULB) to the System Integrator up to 4 (four) weeks prior to the due date of
commencement of services.

38.1.4. In case of increase in Quantities/ Licenses / Specifications or Service requiremenis
or in case of additional requirement, the System Integrator agrees to carry out /
provision for such additional requirement at the rate and terms and conditions as
provided in this Agreement. in case of decrease in Quantities or Specifications of
goods/ equipment or Service requirements, the System Integrator shall give a
reduction in price at the rate given in this Agreement corresponding to the said
decrease

38.1.5. In case applicable rates for the increase/decrease in question are not available in
this Agresment then the rates as may be mutually agreed shall apply. The System
Integrator shall not be entitled to any claim by way of change of price, damages,
losses, eic,

38.2. Conditions for Change Order
38.2.1. The change order shall be initiated only in case

a. The Directorate of Urban Local Bodies (DULB) directs, in writing, the System integrator
to incorporate changes to the deliverables or design requirements already covered in
this Agreement.

b. The Directorate of Urban Local Bodies (DULB) directs, in writing, the System Iniegrator
to include any addition to the scope of work or services covered under this Agreement
or delete any partthereof,

c. System Integrator requests to delete any part of the work which shall not adversely
affect the operational capabilities and functioning of the system and i the deletions
proposed are agreed to by the Directorate of Urban Local Bodies (DULB) and for
which cost and time benefits shall be passed on io the Directorale of Urban Local
Bodies (DULB).

38.2.2. Any change order comprising an alieration which involves change in the cost of the
services (which sort of alteration is hereinafter called a “Variation”) shail be the Subject
of an amendment to this Agreement by way of an increase or decrease in the Contract
Value and adjustment of the implementation schedule if any.

38.2.3.If there is a difference of opinion between the System Integrator and Direciorate of
Urban Local Bodies {DULB)'s Representative on whether a particular item, work or part
of the work constitutes a change order or not, the matter shall be handled in accordance
with the procedures set forih in the section 38.3.

38.3. Procedures for Change Order
38.3.1. Upon receiving any revised requirement/ advice, in writing, from the Directorate of

Urban Local Bodies (DULB), the System Integrator would verbally discuss the maiter
with DULB’s Representative,

38.3.2. in case such requirement arises from the side of the Systemn Integrator, he would also
verbally discuss the matter with Directorate of Urban Local Bodies (DULB)'s

Representative giving reasons thereof.

In either of the cases as explained in Clauses above, the representiatives of;-=___qil'; the L
parties shall discuss on the revised requirement for beiter understanding and ‘lci 'ﬁ]ytualf
decide whether such requirement constitutes a change order or nat, Such repre"s‘_ér_ifta_tidh f

shall also be discussed and validated by Project Monitoring Commitiee (PMC).

38.3.3. If it is mutually agreed that such Requirement constitutes a "Change Order” then a joint
memorandum shall be prepared and signed by the System Integrator and Directorate of 4
Urban Local Bodies (DULB) to confirm a “Change Order” and basic ideas of necessary,

agreed arrangement.




38.3.4. System Integrator shall study the revised requirement in accordance with the joint
memorandum and assess subseguent schedule and cost effect, if any.

38.3.5. Upon completion of the study referred fo above, the resuits of this study along with all
relevant details including the estimated time and cost effect thereof with supporting
documents wouid be submitted to the Direclorate of Urban Local Bodies (DULB) to
enable the Directorate of Usrban Local Bodies (DULB) to give a final decision. Such
decision shall be provided with due approval of the steering committee whether System
Integrator should proceed with the change order or not in the best interest of the works.

28.3.6. The estimated cost and time impact indicated by System Integrator shall be considered
as a ceiling limit and shalt be provisionally considered for taking a decision to implement
change order. The costs can be further negotiated by Directorate of Urban Local Bodies

(DULB).
38.3.7. A Change Control Note (CCN) would be required to be prepared.

38.3.8. The time impact applicable io the Contract shall be mutually agreed, subsequently, on
the bhasis of the detailed calculations supported with all relevant back up documents.

38.3.9. In case System Integrator faits to submit all necessary substantiation/ calculations and
back up documents, the decision of the Direclorate of Urban Local Bodies (DULB)
regarding time and cost impact shall be final and binding on the System integrator.

38.3.10. If Directorate of Urban Local Bodies (DULB) accepts the implemeantation of the
change order in writing, which would be considered as change order, then System
Integrator shall commence ic proceed with the enforcement of the change order pending
final agreement between the parlies with regard to adjustment of the Contract Valus and

the schedule.

38.3.11. In case, mutual agreement, i.e. whether new reguirement constitutes the
change order or not, is not reached, then System Integrator in the intersst of the works,
shall take up the enforcementi of the change order, if advised in writing o do so hy
Directorate of Urban Local Bodies (DULB)'s Representative pending settlement between
the two parties fo the effect whether such requirement constituies a change order or not
as per the temms and conditions of Contract documents. The time and cost effects in such
a case shall be mutually verified and recorded. Should it establish that the said work
constitutes a change order, the same shall be compensated taking into account the
records kept in accordance with the Contract.

38.3.12. The Sysiem Integrator shall submit necessary back up documents for the
change order showing the break- up of the various elements constituting the change
order for the Directoraie of Urban Local Bodies (DULBYs reviaw. i no agreement is
reached between the DULB and System Infegrator within sixty (60) days after Direclorate
of Urban Local Bodies (DULBY)'s instruction in writing to carry out the change concermng_'f._’_"f .
the increase or decrease in the Contract Value and ali other matters described; abov X "
either parly may refer the dispute to arbitration. !

38.4. Change Control Mote ("COMN™)
38.4.1. Change requests in respect of the Agreement, the Project Implementation, the |

operation, the Service lLevel Agreement {SLA), Scope of work and Functional ‘\\i\&
Requirement specifications shall emanate from the Parties' respective Project Manag
who shall be responsibie for ohtaining approval for the change and who shall a
sponsor throughout the Change Conirol Process and shalf complete Change Conti
Note (CCN) as attached in Volume-| of Request for Proposal (RFP). Change Control
Note (CCN)s shall be presented to the other Party's Project Manager who shall
acknowledge receipt by signature of the Change Control Note (CCN).

a1 -



38.4.2. The System Integrator and the Directorate of Urban Local Bodies (DULB) or its

nominated agencies, during the Project Implementation Phase and the Directorate of
Urban Local Bodies (DULB) or its nominaied agencies during the Operations and
Management Phase and while preparing the Change Control Note (CCN), shall consider
the change in the context of the following parameter, namely whether the change is
beyond the scope of Services including ancillary and concomitant services required and
as detailed in the Request for Proposal (RFP) and is suggested and applicable only after
the testing, commissioning and certification of the Pilot Phase and the Project
Implementation Phase as set out in this Agreement.

38.4.3. 1t is hereby aiso clarified here that any change of control suggesied beyond 25 % of

38.5.

the value of this Project shall be beyond the scope of the change control process and
shall be considered as the subject matier for a separate bid process and a separate
contract. It is hereby clarified that the 25% of the value of the Project as staited in herein
above is calculated on the basis of bid value submitied by the System Integrator and
accepted by the Directorate of Urban Local Bodies (DULB) or its nhominated agencies or
as decided and approved by Directorate of Urhan Local Bodies (DULB) or it Nominated
Agencies. For arriving at the cost / rate for change up to 25% of the project value, the
payment terms speacified in the Volume-t shali apply.

Conditions for revised work / change order

The provisions of the Contract shall apply to revised work / change order as if the revised work /
Change order has been included in the original Scope of work. However, the Contract Value shall
increase / decrease and the schedule shall be adjusted on account of the revised work / Change
orders as may be mutually agreed in ferms of provisions set forth in Clause 38 of this section. The
System Integrator’s obligations with respect to such revised work / change order shall remain in
accordance with the Coniraci.

38.6.

Proposed Categories of Change

The change categories shall be as per clause no. 3.3 of Volume-il of the Request for Proposal
{RFP).

accordance with above provisions has been given, with effect from the date agreed;"\.'fi:

38.7.

Guotation

38.7.1. The System Integrator shall provide as part of Change Conirol Note (CCN) a minimum:

a description of the change -

a list of deliverabtes required for implemeniing the change;

a time {able for implementation;

an estimate of any proposed change

any relevant acceptance criteria

an assessment of the value of the proposed change;

material evidence to prove that the proposed change is not already covered
within this Agreement and the scope of work.

38.7.2. Prior o submission of the completed Change Conirol Note {CCN) to Directorate of

38.8.

Urban Locatl Bodies {DULB), or iis nominated agencies, the System Integrator shall

underiake its own intemal review of the proposal and obtain all necessary intemal

approvals. As a part of this internal review process, the System integrator shall consider

the materiality of the proposed change in the context of the Agreement and the Proje

Implementation affected by the change and the total effect that may ar};é\ﬁegn”(\"

implementation of the change. '
Obligations

implementation and within an agreed timeframe. System integrator shall not be obligated to work

on & change until the parties agree in wriling upon its scope, price and/or schedule impact.

39, Schedule — lil: Audit, Access and Reporting
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This Schedule details the audit, access and reporting rights and obligations of the Directorate of
Urban Local Bodies (DULB) or its nominated agency and the System Integrator.

38.2, Audit Notice and Timing

a) As soon as reasocnably practicable afier the Effective Date of signing of this Agreement, the
Parties shall use their best endeavour's to agree to a timetahle for routine audits during the Project
implementation Phase and the Operation and Maintenance Phase. Such timetable during the
Implementation Phase, Directorate of Urban Local Bodies (DULB) or its nominated agency and
thereafter during the operation Phase, Directorate of Urban Local Bodies (DULB) or its nominated
agency shall conduct routine audits in accordance with such agreed timetable and shali not be
required o give the System Integrator any further notice of catrying out such audits.

b) The Directorate of Urban Local Bedies (DULB) or ifs nominated agency may conduct non-
timetabled audits at his/ her own discretion if it reasonably believes that such non-timetabled audits
are necessary as a result of an act of fraud by the System Integrator, a security violation, or breach
of confidentiality obligations by the Sysiemn Integrator, provided that the requirement for such an
audit is notified in writing to the System integrator a reascnabie period time prior to the audit {taking
into account the circurnstances giving rise ic the reasonable belief} stating in a reasonahle level of
detail the reasons for the requirement and the alleged facts on which the requirement is based. If
the System Integrator considers that the non-timetabled audit was not appropriate, the matter shall
be referred to the escalation procedure as set out in the Govemance Schedule,

c) The frequency of audits shall be a {maximum) half vearly, provided always that the
Directorate of Urban Local Bodies (DULRB) or its nominated agency shall endeavour to conduct such
audits with the lowest levels of inconvenience and disturhance practicable being caused to the
System Integrator. Any such audit shall be conducted by with adequate notice of 2 weeks {o the
System integrator.

e} Directorate of Urban Locai Bodies {DULB) shall ensure that any 3rd parly agencies (except
Comptroller and Auditor General (CAG)) appointed to conduct the audit shall not be the competitor
of System Integrator and shall be bound by confidentiality obligations.

39.3. Access

The System Integrator shail provide o the Dirsctorate of Urban Local Bodies {DULB) or ifs
nominated agency reasonable access to employses, suppliers, agents and third-party facilities as
detai!ed in the Requesi for Proposal (RFP), documents reoords and systems reasonab!y required

\\\\\\\

retain copies of any relevant records, The System Integrator shall make every reasonabie;éffmt {o
co-aperate with them.

39.4.  Audit Rights

The Directorate of Urban Local Bodies (DULB) or its nominated agency shall have the right to gudit f
and inspect suppliers, agents and third-party facilities (as detailed in the Request jor Proposal “‘N
(RFP)), daia centrss, documents, records, procedures and systems relating to the provision of the
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services, but only to the extent that they relate to the provision of the services, as shall be reasonably
necessary io verify:

a) The security, integrity and availability of all data processed, held or conveved by the Parther
on behalf of Directorate of Urban Locat Bodies (DULB) and documentation refated thereto;

b} That the actual level of perfonmance of the services is the same as specified in the Service
Level Agreement {SLA). '

<) That the System Integrator has complied with the relevant technical standards, and has
adequate intemal controls in place; and

d) The compiiance of the System integrator with any othar obligation under the Agreement and
Service Level Agreement (SLA).

e) Security audit and implementiation audit of the system shall be done once each year, the
cost of which shall be borne by the System Integrator.

fiFor the avoidance of doubt the audit rights under this Schedule shall not include access to the
System Integrator's profit margins or overheads, any confidential information refating to the SI'
employees, or minutes of its internal Board or Board committee meetings including internal audit, or
such other information of commercial-in-confidence nature which are not relevant to the Services
associated with any obligation under the Agreement.

39.5. Action and Review

a) Any change or amendment to the systems and procedures of the System Integrator, where
applicabie arising from the audit report shall be agreed within thirty {30) calendar days from the
submission of the said report.

B) Any discrepancies identified by any audit pursuant to this Schedule shall be immediately
nofified to the Directorate of Urban Local Bodies (DULB) or its nominated agency and the System
integrator Project Manager who shall determine what action should be taken in respect of such
discrepancies in accordance with the terms of the Agreement.

c) REPORTING: The System Integrator shall provide quarterly reporis to the Project
Management Unit {PMU) or Steering Committee regarding any specific aspects of the Project and
in context of the audit and access information as required by the Directorate of Urban Local Bodies

(DULB) ar its nominated agency.

39.5. Records and Information

For the purposes of audit in accordance with this Schedule, the System Integrator shall maintain
frue and accurate records in connection with the provision of the services and the System integrator.
shall handover ali the relevant records and documents upon the termination or expiry of/‘tl‘ff’

Agreement.
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45, BScheduls IV: Governance Schedule

40.1. Purpose

The purpose of this Schedule is to:

a) Establish and maintain the formal and informal processes for managing the refationship
beiween the Directorate of Urban Local Bodies (DULB) and the System Integrator {including the
ouiputs from other Schedules to this Agreement;

b) define the principies that beth Parties wish to follow to ensure the delivery of the Services
c) Ensure the continued alignment of the interests of the Parties;

d) Ensure that the relationship is maintained at the correct level within each Pariy;

e) Create the flexibility to revise and maintain the relationship and this Agreement during the
Term;

Set out the brocedure for escalating disagreements; amenable contract adminisiration and
performance managsment.

40.2, Sovernance Structure
40.2.1. Project Monitoring Commiliee (PRMT)
(i) The Parties shall, in addition to the purposes mentioned in the Clause 3.3, form a

commitiee to be called as the proiect Monitoring committee for the purpose of day
to day decision making and representation to complete the Project within fifteen (15)
days of contract signing

(ii.) The above referred project Monitoring commitiee shall hold project review meetings
chaired by Director of Directorate of Urban Local Bodies (DULB). The Menitoring
committee shall comprise of foliowing members, and would meet formally on a
fertnightly / monthly / quarterly, as required, basis at a time and Jocation to be
agreed between them.

(iii.) Roles and Responsibilities of Project Monitoring Commiitee shall be as follows:

1) Review and Validate System integrator milestone / deliverables signoff report
and provide recommendation in consultation with Directorate of Urban Local Bodies
(DULBY/, with a copy to steering commitiee

2) Resoive and provide directions on the operaticnal maiters

3) Monitor the project work schedule / plan as per the format provided in the
Annexure Vi to he submitied by System Integrator on a regular basis {o ensure its
implementation as agreed between Systern Integrator and Directorate of Urhan Local
Bodies (DULB). Ensure progress on training and capacity building activities to Urban
Local Bedies (ULB), and concemed siakeholders as per the agreed scheduled

4) Conducting regular meetings with key project stake holders for issue
resolution

5) Coordination between different stake holders as per the guidance of steering
cominittee

5) Any other issues to be discussed pertaining to the project

7) To issue acceptance / Sign — off certificate to System Infegrator as per their

request during the Project period. The approval given by Project Monsiormg
Committes (PMC) shall be ireated as sign-off issued by the Client for the respe
milestone to Sysiem Iniegrator during the Project period
8) To approve the release of payment io Sysiem Integrator during he Project ™
period

The Proiect Monitoring Committee (PMC) shall comprise of the following members



Composition

Director, Directorate of Urban Local Bodies (DULB) Chairman

Project Director — Directorate of Urban Local Bodies (DULB) | Member Secretary

Chief officer of one municipal council from each category | Member
(A.B, and C)

Commissioner / Dy. Commissioner of one Municipal | Member
corporation

Representatives of Urban Development Department. Member
Project Manager — System Integrator Member
Project Manager, Project Management Unit (PMU) Member
Other invitees, as per approval of Chairman | Member

A Steering Committee under the chairmanship of Hon'ble Chairman, Directorate of Urbé"n-‘-l-.-‘-ci)eaf

a)

¢)

d)

The relationship under this Agreement shall be managed by the Project Managers appointed
by each Party, who shall provide the interface between the executive management of the
respective Parties.

Within seven (7) days following the Effective Date, Directorate of Urban Local Bodies (DULB)
or its nominated agencies and the System Integrator shall each appoint a Project Manager.
In the event that either Party wishes to substitute its Project Manager it shall do so in manner
in which the original appointment is made and notify the other Party of such substitution as
soon as reasonably practicable but at the latest within seven (7) days of the substitution.
The Project Managers shall have responsibility for maintaining the interface and
communication between the Parties.

In the event that there is any material factor which affects the delivery of Services or the
terms of payment as stated in the Terms of Payment Schedule, the Parties agree to discuss
with the Project Monitoring Committee (PMC), any appropriate amendment to this
Agreement or any Service Level Agreement (SLA)s or Statement of Works (including any
variation to the terms of payment as stated in the Terms of Payment Schedule). Any variation
so agreed shall be implemented through the change control procedure as set out in the
Change Control Schedule, and should be put up to steering committee for approval

40.2.2. Steering Commiittee

Bodies (DULB) shall be formed and shall govern the project till the Completion and would consist of

following members: | ifg

Serial. Designation Position
Number.

1. Director General Chairman

2. Joint Director ' Member secretary

3. Superintending Engineer- IT Member

4. Finance Representative Member

5. Superintendent, Establishment Meimber

6. Any other representative as desired by the Chair Member

7 Project Consultant Menber
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The Steering committee members shall meet at least once a month or as required based on the
time and location agreed between them. These meetings shall cover as a minimum agenda:

1} Hold the kick-off meeting on the project with all stakeholders within seven (7) days of contract
sign-off

2) Provide overall leadership, vision, and direction for the implementation of the project

3} Overall planning, co-ordination, monitoring and progress review of the project

4) Overall strategic control and take decision on regulatory matters and provide guidance for
successful execution of the project

5) Approval of the detailed project work plan (including Gant chart representation} initially, as
well as approvals to any subsequent changes necessary to be made in the plan. Post
Steering Committee’s approvals, the plan’s adherence monitoring shall be the responsibility
of the Project Monitoring Committee (PMC).

8) Creating a supporting environment for the success of the project

7) Consideration of matters arising out of the change control note and approval of the same

8) Resolution of disputes if any between System Integrator and Project Monitoring Commitiee
(PMC)

9} Review of budgetary requirements and financial monitoring of the allocated funds

40.3. Governance Procedures

a) The System Integrator shall document the agreed structures in a procedures manual.

b) The agenda for each meeting of the Project Monitoring Committee (PMC) shall be sef to
reflect the discussion items referred to above and extraordinary items may be added either
with the agreement of the Parties or at the request of either Party. Copies of the agenda for
meetings of the Project Monitoring Committee (PMC), along with relevant pre- reading
material, shall be distributed at least one week in advance of the relevant meeting.

¢} All meetings and proceedings shall be documented such documents to be distributed to the
Parties and copies shall be kept as a record. All actions, responsibilities and accountabilities
arising out of any meeting shall be tracked and managed.

d) The Parties shall ensure as far as reasonably practicable that the Project Monitoring
Committee {(PMC) shall resolve the issues and resolve the objectives placed before them
and that members representing that Party are empowered to make relevant decisions or
have easy access t0 empowered individuals for decisions to be made to achieve this.

e} In order formally to submit a Disputed Matter to the aforesaid for a, one Party {"Claimant")
shall give a written notice ("Dispute Notice™) to the other Party. The Dispute Notice shall-b
accompanied by

f} A statement by the Claimant describing the Disputed Matter in reasonable detail and R

g) Documentation, if any, supporting the Claimant's position on the Disputed Matter. .-\

h} The other Party ("Respondent”) shall have the right to respond to the Dispute Notice" \fohm \ o
seven (7) days after receipt of the Dispute Notice. In the event that the parties are unabléto™
resolve the Disputed Matter within a further period of seven (7) days, it shall refer the
Disputed Matter to next level of the dispute resolution for action.

i) All negotiations, statements and / or documentation shall be without prejudice and |
confidential {unless mutually agreed otherwise). -ﬁ

J) ifthe Disputed Matter is having a material effect on the operation of the Services (or any of
them or part of them) the Parties shall use all their respective reasonable endeavours o

reduce the elapsed time in reaching a resolution of the Disputed Matter. the

A



b)
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A0 4, Escalation Procedure for lssue Resolution

if any issue arises between the parties hereto during the subsistence of this Agreement of
thereafter, in connection with the validity Interpretation implementation or alleged breach of
any provision of ihis Agreement or the Service Level Agreement {SLA) shall in the first
instance be dealt in the Project Monitoring Committee {(PMC) meetings. This would be the
first level of escalation.

In the event that the Project Monitoring Committee {PMC) is unable to resoive the issue within
fifteen (15) days of it being referred 10 it, then either Party may refer the dispute for resolution
to the Steering Committee. This would be the second level of escalation.

However, if the issue/s still remains unsolved, they would be further escalated as per the
procedure listed in Dispute Resolution Clause of this agreement.




41. Schedule — V: Service Level Agreerment

b)

d)
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41.1. Purpose of the Service Level Agreement (SLA)

The purpose of this Service l.evel Agreement (herginafier referred to as SLA) is to clearly
define ihe Service Levels which shall be provided by the System Integrator to Direclorate of
Urban Local Bodies {DULB) for the duration of this coniraci. The benefits of this Service Level
Agreement (SLA) are {o;

» Make Directorate of Urban Local Bodies (DULB) expectations from the System
Integrator explicit with respect to performance and outcomes.

= Help Directorate of Urban Locai Bodies (DULB) monitor the levels of performance of
the System Integrator during the duraticn of the contract.

o Trigger a process that applies io Directorate of Urban Local Bodies (DULB) and
System Intsgraior's atiention io any aspect of performance when that aspect drops
below an agreed upon threshold ortarget.

The System integrator and Directorate of Urban Local Bodies {DULB) shali maintain monthly/
Quarterly confact to monitoir the performance of the services being provided by the System
Integrator and effectiveness of this Service Level Agreement (SLAJ.

During the contract period, under noymal circumstances, any changes to the Service Level
Agreement (SLA) shall be discouraged. However, under exceptionall contingent
circumstances, on representation made by the System Integrator, there may be changes t©
the Service Level Agreement (SLA). The decision of Direcforate of Urban Local Bodies
(DULB) in this regard shall be final and binding on the System Integrator.

This Service Level Agreement (SLA} document provides for minimum level of services
required as per contractual obligaiions based on perfermance indicators and measurements
thereof, which shall be raviewed on quarterly basis before releasing paymenis to the System
Integrator.

The Sysiem Integrator shall ensure provisioning of all requived services while monitoring the
performance of the same to effectively comply with the performance levels. The liquidated
damages recoverable from the System Iniegrator shall be in addition o the penaity on the
Service Level Agreement SLA)s. It iz expressly agreed that in case sorme Service Level is
not achieved by the System lniegrator and such non-achievernent is not sclely attribuiable
to the System integrator then no penalty shali be imposad upon on System Infegrator.

The System Integrator and the Directorate of Urban Local Bodies (DULB) may expressiy or
impliedly agree not to levy any penalty upon Sysiem integrator for non—performang%v "




9)  The Service Level Agreement (SLA) shall be entered info concurrently with this Agreement
between Directorate of Urban Local Bodies (DULB) and System Integrator.

41.2.

Definitions

a) For purposes of this Service Level Agreement (SLA), the definitions and terms as specified

in the

]

contract along with the following terms shall have the meanings set forth below:
"Availability” shall mean the time for which the services and facilities offered hy the
System Integrator are available for conducting operations from the implemenied
solution.

“‘Downtime” is the fime the services and facilities are not available to Directorate of
Urban Local Bodies (DULB) and Urban Local Bodies (ULB) and excludes the
scheduled ouiagss planned in advance for the implemented solution.

"Helpdesk Suppert" shall mean ithe System Integrator's 24x7x365 cenire which
shail handie Fault reporting, Trouble Ticketing and related enquiries during this
contract.

“incident” refers to any event / abnormalities in the functioning of the solution /
Services that may lead to disruption in normal operations.

Severity for Problem Reguests/Defect Fixes: The severity of a problem request
or defects fixes would be based on the business impact of the probiem,

h)  Severity is defined as follows:

Severity

Definition

Critical

For Live Operations: Showstoppers involving major functional failure in the system
/ solution. There are no usable workarounds available to troubleshoot the problem,.
For UAT: Fatal Errors like General Protection Fault, system hangs and testing
cannot proceed till error is fixed.

High

For Live Operations: Users face severe functional resirictions in the system /
solution irrespective of the cause. Workarounds are time consuming.

For UAT: Serious Program behavior inconsistent o functional requirements, or
data rendered inconsistent and testing cannot proceed in that area tilt error is fixed.

Medium

For Live Operations: Moderate functional restrictions in the system / solution
irrespective of the cause. Has a convenient and readily available workaround.

Affects a few users.
For UAT: Minor errors to be corrected, but testing can proceed with work around

solutions.

Low

For Live Operations: Requiring cosmatic functional changes. Does not require any
workaround. I may include user guery / suggestions but has no business impact.
For UAT: Suggestions/ Comments. Improves user-interface or functionality.
General remarks not necessarily meant for improvement.

41.3.

The required scope and boundaries of solution and services provided, g@i

Description of Services Provided

Agreement are detailed in Volume-ll ~ Scope of Work of this Request;. f@{\;Ppoposai (RFP)

document

41.4.
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Breach Clause
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b)

c)

d)

9)

h)

i

This Service Level Agreement (SLA) document provides for minimum level of system
characteristics and services required as per contraciual obligations based on
performance indicators and measurements thereof. The System Integrator shall ensure
provisioning of all required services while monitoring ithe performance of the same to
effectively comply with performance igvels.

Service Level Agreement (SLA) parameters shall be monitored on a monthly/quarterly
hasis (or as specified below) as per the individual Service Level Agreement (SLA)
parameter requirements. In case the service levels cannot be achieved at service levels
defined in the tables below, it shail result in a breach of coniract and shall invoke penalty.

A Service Level breach shall occur if the System lntegraior fails 10 meet Minimum
Service Levels on a monthly basis {or periodicity defined) for a particular Service Level.

However, penalty would be levied every quarier or as specified below. The percentage
of Sewvice Level Agreement (SLA) violation would be the average of monthly Service
Level Agreement (SILA} measurements for the months in that respective quarter.

Overall Availability and Performance Measurements shall be on a quarterly basis for
the purpose of Service Level reporting. Month wise “Availability and Performance
Repori” shall be provided by the System Integrator every quarter and a review shall be
conducted based on this report. Availability and peirformance report provided to the
Directorate of Urban Local Bodies (DULB) shall contain the summary of all incidents
reporied and associated performance measurement for that period.

Before Centralized System Operations and Maintenance Phase and during the
Ceniralized System Implemeniation/ Development Phase, the maximum penalty shall
he capped at 10% of the total Project Value. If the penalty during these phases exceeds
10% of the Total project value, then Directorate of Urban Local Bodies (DULB) reserves
the right ic terminate the contract.

During Centralized System Operations and Maintenance Phase, penalty per quarter are
capped at 10% of that quarter's paymertt,

if penalty calculafions exceed 10% of the guarterly payment for two consecutive
quarters, then Directorate of Urban Local Bodies (DULB) can take appropriate action
including termination of the contract and forfeiting of Performance Bank Guarantee.

In case there are successive breaches of Service Level Agreement (SLA's) for two
quarters, Directorate of Urban Local Badies (DUI.B) can issue show cause notice to the
System Integrator o explain their non-performance. Also Steering Commiitee meeting
may be caited wherein Systern Integrator needs fo axplain the action taken fo prevent
such recurrences in future. This is without prejudice fo other rights of Direciorate of
Urban Local Bodies (DULB}.

The services provided by the System Integrator shall be reviewed by Directorate of
Urban Local Bodies (DULB) in terms of, but not limited to, the following:

o Check Performance of the Sysiem Integrator againsi this Service lLevel
Agreement (SLA) every quarier and consider any key issues of the past period's
petformance statistics inciuding majoy incidents

«  Discuss escalaied problems, new issues and matters still outstanding forresolution

e Increase Service Level Agreement (SLA) penalties if System Integrator is found
to be defaulting on certain parameters repeatedly

» Review of sialistics related to rectification of outstanding faults and agreed Fivesm

- Ui b
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s Obtain suggestions for change to improve the services levels

e Penalties shall be imposed sither quarterty or on immediate next payment
milestone ete.

k) Incase desired, Directorate of Urban Local Bodies (DULB} may initiate an interim review
to check the performance and the obligation of the System Integrator, The Service Level
Agreament (SLA} may be reviewed and revised in accordance o the procedures
detailed in Schedule 2, Change Control Schedule.

I) For the purpose of recovery of penalty imposed, the penalty amount shall be adjusted
against payment made to the System Integrator by Directorate of Urban Local Bodies

(DULB) for the respective quarter. in case the penalty amount exceeds the payment
being made to System Integrator by Directorate of Urban Local Bodies {DULRB) for that

quatiter, it may be adjusted against performance bank guarantee.

m} Directorate of Ushan Local Bodies (DULB) shall not make any payments for Production
suppott requests/ tickets during the lifecycle of the project.

n} It is expressly agreed that in case some Service Level is not achieved by the System
integrator and such non-achievement is not solely attributable to the System Integraior

then no penalty shall be imposed upon on System Integrator.

o} The System Integrator and the Directorate of Urban Local Bodies (DULB)} may exprassly
or impliedly agree not to levy any penalty upon System Integrator for non-petformance.

41.5. Service Level Agreement (SLA) Monitoring

Service Level Agreement (SLA) monitoring shall be caried out by Directorate of Urban
Local Bodies {DULB) based on Service Level Agreement (SLA) compliance report and
Service Level Agreement {SLA) monitoring fool. Service Leve! Agreement (SLA)
monitoring tool shall be put in place by the System Integrator which shall coliate information
as per defined Service Level Agreement (SLA) parameters. Reporis of Service Level
Agreement {SLA} compliance in the iool shall be updated as per agreed updated frequency
and available for review by Directorate of Urban Locai Bodies {DULB) designated auihority.

Every bill raised by the System Integrator needs to be accompanied with a compliance
report against applicable Service Leval Agreement (SLA) depending on the phase and
should also include seli-declaration of compliance / non-compliance by the System
integrator. Bills need to include any other documents required by Directorate of Urban
Local Bodies (DULB)

Hervice Level Agreement {BLA)s related to walidation of 10% of surveyed
imadiibuildding assets

Serial. Service Level . Penalty
Mumber.

1.
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For submitted properiy survey No penalty imposed. The Successful Bidder(s) is
data of any property, if there is required to perform re-survey of the identified
up to 5% of error identified by properties and correct the arronecus data entries.
the Audit Agencies - No additional paymeant would be made for re-
_ survey.
For submitted property survey = 2* X’
data of any land/ asset . Where X= Price Quoted by the Bidder for properiy
property, if there is up to 10 % - survey. The bidder shall be penalized 2 times the
of error ideniified by the Audit rate quoted for the number of properties in which
Agencies errors were identified by the audit agencies. The
Successful Bidder(s} shall be required to perform i
re-survey of the identified properties and cor




For submitted property survey
data of any land/ asset
properly, if there is more than

10 % and upto 15% of error’

identified by the Audit Agencies

For submitied property survey
data of any land/ asset

_property, if there is mors than

15 % and upto 20% of error
identified by the Audit Agencies

' For submitied property survey

data of any land/ asset
property, if there is more than
20 % of error identified by the
Audii Agencies

For completion of survey in the
- timelines as specified in the Request for Proposal

defined timelines as per the
tirne schedule given in Reguest
for Proposat (RFP)

41.5.1. Error Definitions;

the erroneous data entries. No additional payment
would be made for re-survey.

4* ix:
Where X= Price Guoted by the Bidder for property
survey. The bidder shall be penalized 4 times the
rate quoted for the number of properiies in which
errors were identified by the audit agencies. The
Sucecessful Bidder(s) shall be required to perform

" re-survey of the identified properties and correct
- the ervaneous data entries. No additional payment
- would be made for re-survey.

§*X

Where X= Price Quoted by the Bidder for property
survey. The bidder shall be penalized 8 times the
rate quoted for the number of properties in which
arrors were identified by the audit agencies. The
Successful Bidder{s) shall be reguired to perform
re-survey of the identified properties and correct
the erroneous data entries. No additional payment
woulid be made for re-survey.

Termination of Contract without clearing any of

. the pending invoices

In case the surnvey is not completed in the defined

(RFP) the bidder shall be charged 1% per month
penalty on the balance amount to be paid for
survey maximum upto 10%, beyond which the

contract shali be lerminated without clearing any

of the pending invoices

In the above table error shall mean any one of the following:

a) Errors in capturing internal measurements such as carpet area and Plot area etc. This
shall be validated against the data captured by validation/audit agencies. Differences in
the measurements upto 10% can be ignored. But for more than 10% it shall be considered

as an eror.
by Data Captured for alt mandatory fields shall be validated by the audit agencies for ali the

fislds other than those mentioned in {(a).
¢} Discrepancies between the data captured by survey agencies and audit agencies shall be
analysed and accordingly errors shall be calculated.

Maximum Penaily applicable to the bidder shall not exczed 10% of the Total Work Order value till
the completion of property survey. If the total Penalty exceads beyond 10%, it would be
considered as non-conformance to the Quality of Services and may lead to termination of the
Contract and Directorate of Urban Local Bedies (DLLB) may on their sole discretion cancei the
order and go afresh with the entire propenrly survey exercise without clearing any of the pending
payment of the bidder and forfeiting the performance bank guarantee submitted by the biddst
after receiving the order. .

41.8, Izsue Management Procedures

41.8.1, General »J;

a) Issue Management process provides far an appropriate management struciure fowards
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orderly consideration and resolution of business and operational issues in the event of
a quick consensus not reached between Directorate of Urban Local Bodies (DULB) and
System Integrator.

b} Implementing such a process at the commencement of services shail significantly
tmprove the probability of successful issue resolution. Itis expscted that this pre- defined
process shall only be used on an exception basis i issues are not resclved at
operational levels.

41.8.2. Issue Management Procadures

a. Either Directorate of Urban Local Bodies (DULB) or System Integrator may raise
an issue by documenting the business or technical problem, which presents a
reasonably objective summary of both points of view and identifies specific
points of disagreement with possible solutions.

b. Directorate of Urban Local Bodies (DULB) and the System Integrator shall
determine which commifies or executive level should logically be involved in

resolution.

C. A meeting or conference cali shall he conducted to resolve the issue in a timely
manner. The documented issues shall be distributed o the pariicipants at least
24 hours prior to the discussion if the issue is not an emergency requiring
immediate attention.

d. The Directorate of Urban Local Bodies (DULB) and the System Integrator shall
develop an interim solution, i required, and subsequently the permanent
solution for the problem at hand. The System Integrator shall then communicate
the resolution to all interested parties.

e, In case the issue is still unresolved, the arbitration procedures described in the
Contract shall be applicable.

41.7. Service Level Agreement (SLA) Change Conirol
41.7.1. General

1. His acknowledged that this Service Level Agreement {(SLA) may change as Directorate
of Urban Local Bodies (DULB) business needs evolve over the course of the coniract
period. This document also defines the following management procedures:

o A process for negotiating changes to the Service Level Agreement (SLA).

s AR issue management process for documenting and resolving difficult issues.

o Directorate of Urban Local Bodies (DULB) and System integrator management
escalation process to be used in the event that an issue is not being resoived in a
timaly manner by the fowest possible level of management.

2. Any changes to the levels of service provided during the term of this Agreement shall
be requested, documented and negotiated in good faith by both paries. Either party
can request a change. Changes shall be documenied as an addendum to this Service
Level Agreement (SLA} and subsequently to the contract.

3. Ifthere is any confusion or conflict between this document and the contract, the Request
for Proposal (RFP) and its addenda, the Contract shall supersede.

41.7.2. Service Level Agreement (SLA) Change Process

f .z
5
1. The parties may amend this Service Level Agreement (SLA) by mutual agreementi\iﬁk _
accordance with terms of this contract.
2. Changes can be proposed by either party. The System Integrator can initiate an Service _
Level Agreement (SLA) review with the Directorate of Urban Local Bodies (DULB). C/ﬁ}
Normally, the forum for negotiating Service Level Agreement (SLA) changes shall be ‘i e
Directorate of Urban Local Bodies (DULB's) monthly mestings. Unresotved issues shil
be addressed using the issue management procass in this document. bttt

3. The System Integrator shall maintain and distribute current copies of the Service Level
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Agreement (SLA) document as directed by Directorate of Urban Local Bodies (DULB).
Additional copies of ihe current Service Level Agreement (SLA) shall be made available
at ali imes o authorized parties.

£1.7.3. Varsion Control

Ali negotiated Service Level Agreement (SLA) changes shall require changing the version
control number. As appropriate, minor changes may be accumulated for periodic release
(e.g. every quarter) or for release when a critical threshold of change has occurred.

41.8. Responsibilifies of the Parties with respect o Service Level Agreement {SLA)
41.3.1. Bystem Integrator

1. System Integraior is responsibie for executing this contract and delivering the sarvices,
while maintaining the spacified performance targsts.
2. Additionally the System Iniegrator is responsible for;
o  Reporting problemns to Directorate of Urban Local Bodies (DULB) as soon as possible
o Assisting Directorate of Urban Local Bodies (BULR) in management of the Service
Level Agreement (SLA)
o Providing early warning of any erganizational, functional or technical changes that
might affect Sysiem Integrator’s ability to deliver the services.
»  Assisting Directorate of Urban Local Bodies (DULB) io address and resolve issues
from time to time.
3. System Integrator shail take immediate action o identify problems and follow up with
appropriate action to {ix them as quickiy as possible

41.8.2. Directorate of Urban Local Bodies {(DULB)

Directorate of Urban Local Bodies (DULB) is responsible for:

1. Reporting defects and problems to the System integrator as soon aspossible

2. Assisting System Integrator in management of the Service Level Agreement (SLA)

3. Providing early warning of any organizational, functicnal/ technical changes that
might affect System Integralor’s ability ic deliver services described in Service Level
Agreement (SLA).

4. Assisting System Integrator io address and resolve issues from time to time

41.8, Penalties

1. The total quarterly deduction should not exceed 25% of the applicable fee.
2. Two consecutive quarterly deductions of more than 20 % of the applicable fee on
account of any reasons shall be deemed o be an event of default and termination.

4119, Management Escalation Procedures and Contact Map _

The purpose of this escalation process is to provide a guick and ordery method of
notifying both parties thal an issue is not being successfully resolved ai the lowsst
possible management level. Implementing this procedure would mean that Direcicrate of
Urban Local Bodies {(DULB) and System Infegraior management are communicating at
appropriate levels. 55 : ‘

£4.1%. Escaiation Procedurs
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Escalation should take place on an exception basis and only if successful issue resolution
cannot be achieved in a reasonable time frame.

» Either Directorate of Urban Local Bodies (DULB) or System [ntegrator can initiate
the procedure

e The “moving party” should promptly notify the other party that management

' escalation shall be initiated

¢ Management escalation shall be defined as shown in the contact map below

e Escalation shall be one level at a time and concurrently

41.12. Contact Map

|Department *“Representative System . ‘integrator - . 4

ith contact Detaﬂ S ntative W|th contact

Level 1. Proj”eé't“ Superintendi'rig Engineer- IT Subhash Jain , Projedt Heéd .
Manager Panchkula, 8233772100

Level 2; Project Director |Director, Urban Local Bodies,Sanjay Gupta , MD 9462511561

Haryana
Level 3. Steering - |As on clause 40.2.2 SteeringSanjay Gupta , MD 9462511561
Committee Committee

* System Integrator shall provide information for the following:

a) Chief Executive Officer
b) Project Manager
c) Team Members/ Engineers

41.13. Notes

a.

Annual review Service Level Agreement (SLA) shall be done by Directorate of Urban
Local Bodies (DULB) or by a Third Party Auditor appointed by DULB and appropriate
modificationsfamendments to the Service Level Agreement (SLAs) shall be carried
out.

Cascading effect {effect on multiple Service Level Agreement (SLA) criterions) of
failure or non-performance of a particular project component on Service Level
Agreement (SLAs) shall be avoided.

“Additional Day” shall mean Calendar Day.

“Scheduled operation time” means the scheduled operating hours of the System for
the month.

Maintenance schedule shall be published by System Integrator before the quarter
starts for Directorate of Urban Local Bodies (DULB) approval. Downtime based on
this scheduie shall be considered as “Maintenance downtime”. All other downtime
shall be considered for penalty calculation unless specific approval is taken by
Directorate of Urban Local Bodies {DULB). Directorate of Urban Local Bodies (DULQ?};
decision regarding all clauses shall be final and binding on the System Integrator. | Lok
“System or application downtime™ subject to the Service Level Agreement (SLA & ./‘..‘::,:}-
means accumulated time during which the System/ application is not available to the T i
Directorate of Urban Local Bodies (DULB's) users or customers due to in-scope ="
application failure, and measured from the time Directorate of Urban Local Bodies
{DULB}) and/or its customers/ vendors log a call with the System Integrator help desk
of the failure or the failure is known to the System Integrator from the avaﬂabl[ri
measurement tools to the time when the System is returned to proper operation. s
The business hours are 9 AM to 6 PM (of same day) on any calendar day the
Directorate of Urban Local Bodies (DULB) is operational. The System Integrator
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however recognizes the fact that the offices shall require to work beyond the business
hours and holidays on need basis

h. 24 * 7 shall mean round the clock on all days of the year.

i. Service Level Agreement (SLA)} shall be monitored on a quarterly basis as per individual
parameter requirements. However, if the performance of the system/setvices is
degraded significantly at any given point during the tenure of the contract and if
immediate measures are not implemented and issues are not rectified to the satisfaction
of Directorate of Urban Local Bodies (DULB), then Directorate of Urban Local Bodies
(DULB) has the rights to take disciplinary action including termination of contract.

i- Uptime shall be computed based on availability of the applications to the Directorate of
Urban Local Bodies (DULB's) users irrespective of availability of servers either
individual servers/clusters. :

k. Response may be telephonic or onsite. In case the issue cannot be resolved
telephonically, the System Integrator shall need to provide onsite assistance within
response resolution window.

I.  However, if any additional hardware, software etc. is required for maintaining the
Service Level Agreement (SLA's) and uptimes, then the same shall be the responsibility
of the System Integrator.

m. Service Levels should be complied with irrespective of the customizations that the
applications would undergo during the tenure of the Contract

n. Helpdesk support shall mean the 96 basis support centre which shall handle fault
reporting, trouble ticketing and other related enquiries during the contract.

0. Incident refers to any event/abnormalities in the functioning of data centre equipment/
services that may lead to disruption in normal operations of the data centre, system or
application servicas.
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42, Scheduie — Vi Exit Management Scheduls
42.1. Purpose

1. This Schedule sets out the provisions, which shall apply an expiry or termination of the
Agreement, the Project Implementation, Implementation and Operations and
Maintenance Service Level Agreement SLA).

2. In the case of termination of the Project implementation andfor Operation and
Managemert, the Parties shall agiree at that time whether, and if so during what period,
the provisions of this Schedule shali apply.

3. The Parties shall ensure that their respective asscciated entities carry out their respective
obligations set out in this Exit Management Schedule.

422, Transfer of Assets

1. Directorate of Urban Local Bedies (DULB) shall be entitled to serve nofice in writing on
the System Integrator at any time during the exit management period as detailed
hereinabove requiring the System Integrator to provide the Directorate of Urban Local
Bodies (DULB) with a complete and up to date list of the Assets within thitty (30} days of
such notice. Directorate of Urban Local Bodies (DULB) shali then be entitied to serve
notice in writing on the System Integrator at any time prior to the date, that is thirty (30)
days prior to the end of the exit management period requiring the System Integrator to
sell the Assets, if any, 10 be transferred to Directorate of Urban Locai Bodies (DULB) or
its nominated agencies at hook value as determined as of the date of such notice in
accordance with the provisions of relevant laws.

2. In case of contract being terminated by Directorate of Urban Local Bodies (DULB),
Directorate of Urban Local Bodies {DULB) reserves the right to ask System Integrator to
continue running the project operations for a period of six (6) months after fermination
orders are issued.

3. Upon service of a notice under this Article the following provisions shall apply:

s Inthe event, if the Assets {0 be transferred are mortgaged to any financial institutions
by the System Integrator ,the System Integrator shall ensure that all such liens
and liabilities have been cleared beyond doubt, prior to such transfer. All
documents regarding the discharge of such lien and liabitities shall be fumished to
the Directorate of Urban Local Bodies (DULB}).

e All risk and title to the Assets to be transferred / to be purchased by the Directorate
of Urban Local Bodies {DULB) pursuant to this Arlicle shall be transferred to
Dirsctorate of Urban Local Bodies (DULB), on the last day of the exit management
period.

» Directorate of Urban Local Bodies (DULB) shall pay to the System Integrator on the
last day of the exit management period such sum representing the Net Block
{procurement price less depreciation as per provisions of Companies Act) of the
Assets to be transferred as stated in the Terms of Payment Schedule. L

4. Payment to the outgoing System Integrator shall be made 1o the tune of last set;’ta
completed services /deliverables, subject to Service Level Agreement (SLA):'
reguirementis. '

5. The outgoing System integrator shall pass on to Direciorate of Urban Local Bodies
{DULB)} and/ or to the Replacement System Integrator, the subsisting rights in any leased ™.+~
properties/ licensed products on terms not less favorable to Directorate of Urban Local
Bodies (DULBY Replacement System Integrator , than that enjoyed by the outgoing o
System Integrator. v

42.3, Cooperation and Provision of Information

During Exit Management period:
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a) The Sysiem Integrator shall allow the Directorate of Urban Local Bodies (DULB) or its
nominated agency access to information reascnably required fo define the then current
mode of operation associated with the provision of the services 1o enable the Direclorate
of Urban Local Bedies (DULB) to assess the existing services being delivered;

b} Promptly on reasonable request by the Direciorate of Urban Local Bodies (DULE), the
System Integrator shall provide access to and copies of all infermation heid or conirolled
by them which they have prepared or maintained in accordance with this agreement
relating 1o any maierial aspect of the services {provided by the System integraior). The
Directorate of Urban Local Bodies (DULR) shall be eniiied to copy of all such
information, Such information shall include details pertaining to the services rendered
and other performance data. Sysiem Integrator shall permit the Direclorate of Urban
Local Bodies (DULB) or its nominated agencies io have reasonable access to its
employees and facilities as reasonably required by the Chairman or Directorate of Urban
Local Bodies (PULB) project management Unit to understand the methods of delivery
of the services employed by the System Integrator and 1o assist appropriate knowledge
transfer.

4324, Confidential Information, Ssourity and Data

System Integrator shall promptly on the commencement of the axit management period supply
to the Directorate of Urban Local Bodies (DULE) or its nominaied agency the following:

a) information relating to the current seivices rendered and customer and performance
data relating to the performance of System integrator in relation (o the services;

b} documentation relating to Project’s infellecival Proparty Rights;

c} Alf current and updated data as is reasonably required for purposes of Directorate of
Urban Local Bodies (DULB) oy its nominated agsncies transitioning the services 1o iis
Replacement Systerm integraior.

d) All required data and information in a readily avaiisbie format nominated by ibe
Directorate of Urban Local Bodies (DULB) or its nominated agency

&) Ali other information {including but not limited fo documenis, records and agreements)

f} Related {0 the services reascnably necessary to enable Directorate of Urban Local
Bodies (DULB) or its nominated agencies, or iz Replacement Svstem Integraior {0 carry
out due diligence in order ta transitiion the provision of the Services o Directorate of
Urban Local Bodies (DULB) or iis nominated agencies, or its Replacement System
integrator (as the case maybe).

Before ihe expiry of the exit management period, the System Integrator shall deliver to
the Directorate of Urban Local Bodies (DULB) or its nominated agency all new or up-
dated materials as required by Direcioraie of Urban local Bodies {DULB) and
mentioned in the schedule and shell not retain any copies thereof, except that the
System Integraior shall be permitied to retain one copy of such materials for archival
purposesonly.

(a)
e

h) Befora the expiry of the exit management period, unless otherwise provided under the' g
Agreement, the Directorate of Urban Loca! Bodies (DULB) or its nominated agency sb}é
deliver to the System Integrator all forms of System Integrator confidential information]
which is in the possession or conirol of Direciorate of Urban Local Bodies (DULB);of,
its users.

42.5. Emplovees

a) Promptly on reasonable request at any time during the exit management period, the "/
System Integrator shall, subject to appilcable laws, restraints and regulations (including %
in particular those reiating to privacy) provide to the Directorate of Urban Local Bodies ;..
{DULB) or its nominated agency a iist of all employees (with job titles) of the Systetiu ¢ .,
Integrator dedicated o providing the services at the commencement of the éX
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managetnent period.

b) Where any national, regional law or regulation refating to the mandatory or automatic
transfer of the contracts of employment from the System Integrator to the Directorate of
Urban Local Bodies (DULB) or its nominated agency, or a Replacement System
Integrator ("Transfer Regulation™) applies to any or all of the employees of the System
Integrator, then the Parties shall compiy with their respective chligations under such
Transfer Regulations.

42.6. Transfer of Certaln Agreements

On request by the Directorate of Urban Local Bodies {DULB) or its nominated agency, the System
Integrator shall effect such assignments, transfers, licenses and sub-licenses as Directorate of
Urban Local Bodies (DULB) may reguire in refation fo any equipment lease, maintenance or
service provision agreement between system integrator and third party lessors, vendors, and
which are related to the services and reasonably necessary for the carrying out of replacement
services by the Directorate of Urban Local Bodies (DULB) or its nominated agency or its
Replacement System [ntegrator.

42.7. Rights of Access to Premises

a) Atany time during the exit management period, where Assets are located at the System
Integrator's premises, the System Integrator shall be obliged to give reasonable rights
of access to (or, in the case of Assets located on a third party's premises, procure
reasonable rights of access to) the Directorate of Urban Locat Bodies (DULE) or its
nominated agency and/or any Replacement System Integrator in order to make an
inventory of the Assets.

b) The System Integrator shall also give the Directorate of Urban Locai Bodies (DULB) or
its nominated agency or its nominated agencies, or any Replacement System Integraior
right of reasonable access to the Systemn Integrator's premises and shali procure the
Directorate of Urban Local Bodies (DULB) or iis nominated agency or its nominated
agencies and any Repiacement System Integrator rights of access to relevani third party
premises during the exit management period and for such period of time foliowing
termination or expiry of the Agreement as is reasonably necessary to migrate the
services to the Directorate of Urban Local Badies (DULB) or its nominaied agency, or a
Replacement System Integrator.

42.8. General Obligations of the lmplementation Agency/ System Integrator/

a) The System Infegrator shall provide alt such information as may reasonably be
necessary to effect as seamless a handover as practicable in the circumstances to the
Nodal Agency or its nominated agency or its Replacemenit System integrator and which
the System Infegraior has in its possession or confrol at any time during the exit
management period.

b} For the purposes of this Schedule, anything in the possession or cenirol of any System
integrator or associated entity is deemed to be in the possession or control of the

System Integrator.

¢) The System Integrator shall commit adequate resources 1o comply with its obligations .
under this Exit Management Schedule. £

429, Exit Management Plan
a) The System Integrator shall provide the Directorate of Urban Local Bodies (DULB)'c

its nominated agency with a recommended exit management plan ("Exit Management

Plan") which shall deal with at least the following aspects of exit management in relation
to the Agreement as a whole and in relation to the Project Implementation, and the

Implementation and Operations and Maintenance Service Level Agreememt SLA). _ %

e A detailed program of the transfer process that could be used in conjunction with a* i
Reptacement System Integrator inciuding details of the means 1o be used io ensure
continuing provision of the services throughout the transfer process or until the

6ol v uw




61| 7

cessation of the services and of ihe management structure to be used during the
transfer.

e Plans for the communication with such of the Sysiem Integrator's staff, suppliers,
customers and any related third party as are necessary to aveid any material
detrimental impact on the Directorate of Urban Local Bodies (DULB's} operations
as a result of underizking the transfer;

o (ii applicable)} proposed arrangements for the segregation of the System Integrator's
networks from the networks employed by Directorate of Urban Local Bodies (DULB)
and identification of specific security tasks necessary at termination;

= Plans for provision of contingent support to Directorate of Urban Local Bodies
(DULB) and Replacemant Sysiem Integrator for a reascnable period afier transfer.

The System Integrator shall re-draft the Exit Management Plan annually thereafter to

ensure that it is kept relevant and up io date.

Each Exit Management Plan shall be presented by ihe System Integrator and shail be

approved by the Directorate of Urban Local Bodies {(DULR) or its nominated agencies.

The terms of payment as stated in the Terms of Payment mentioned in the Volume-| of

this Request for Proposal (RFP) include the costs of the System Integrator complying

with its obligations under this Schedule.

in the event of termination or expiry of Agreement, and Project Implementation, each

Party shall comply with the Exit Management Plan.

During the exit management period, the Sysiem Integraior shall use its best efforts to

deliver the services.

Payments during the Exit Management period shall be made in accordance with the

Terms of Paymeitt Schedule.

This Exit Management plan shall be furnished in wiling to the Directorate of Urban_____m

Local Bodies (DULB) or its nominated agencies within ninety (90) days fror
Effective Date of this Agreement,
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43. Schedule — Vi: Sign-Of Format

Sign-Off Format for Property Survey (Stage1.1 {a))

After submission of the completed properily survey work by the Survey Agency (81}, following
sign-off formats for each Stages 1.1 (A), 1.1 (B} & 1.1 (C) needs to be filled by the Concarmed MC
for release of payment to Survey Agency (S!). (Each for DULB, 8! and Office record of LULB}

Stage 1.1

Geo-enabled Land and huilding asset property Survey, data management, assessment and data
integration info the web system including !ssuance of Notice & Bills, with Technical handholding
support in updation of property tax demand collection registers {TS 1) etc. complete in all tespect
as per scope of work '

Stage 1.1 (A} Complete survey of 100% properties as per scope of work {46% payment of
Stage 1.1)

8r. | Particulars Details as Recommendation
MNo. provided by 8 | of concern ULE

1. Name of ULB Town

2. Number of Properties as per RFP

3. Number of Properties as per current MC record

4, Nos. of Properties Surveyed and Submitied by
Si on Web Based GIS Platform (lmage / Base
Map solution for verification covering 100%
properties in MC Area)

5. Date of Submission of Property Survey Daia by
Survey Agency (Si) to MC for verification
{As per Stage 1.1 (A)

6. Signature of S with seal and sign

7. Verification of stage 1.1 (A) on Web Based GiS
Platiorm (lmage / Base Map) by the Officer /
Officials / Committee (nominated by the
concerned MC) with Date & Sign

8. Commenis/Remarks/Recommendations

It is to certify that nos. of Surveyed Properties are vetifiad on Web Based GIS T
Platform (Image / Base Map solution) by the committee appointed by MC for stage
1.1 {A) and are recommended for payment i

Coramissicner/Executive Officer/Secreiary
Muricipal Cormporation / Council / Compnittee

Memo no. Dated:

Sign Off cettificate is forwarded in originai to:
1. Director, Urban Local Bodies, Haryana, Panclikula for further necessary action.

2. M/s Yashi Consulting Services Pvt. Lid,

Commisstoner/Executive Officer/Secretary

Municipatl Corporation / Councit / Commitiee
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RFP for Conducting Property Tax Survey for Depariment of Urban Local Bodies, Haryana
1. Introduction

-Gowvt. of Haryana intends to provide a single and integrated view of information system across all
government agencies in the state for Local Level planning. Land and Properties are considered as very
important entities both by the citizen and the Govermment. For a citizen, the property is a very valuable
personal asset and a strong sense of ownership is associated with this. For the Government, land and
property takes a centre-stage for governance.' Especially in the urban areas, which is growing rapidly,
the information about properties is much needed for urban planning as well as for revenue generation.
And, much of the citizen services of the urban are also linked to the property which serves as a base,
for e.g. the Water, GAS, Utility, Underground Drainage connections etc.

One of the key components of the reforms, commenced by the State of Haryana, to ensure sustainable
urban centres, is the e-governance project starting with éssigning Unique Property ldentification (UPI)
for Property Taxation with Geo-location. The system could help in efficiently monitoring the process of
Tax collection and thereby stop the loss of revenue through effective enforcement of property tax
practices.

The intent of this document is to provide the detailed scope of work for Bidder/S| who shall be engaged
for Conducting Property Tax Survey / License Survey including issuance of Notice & Bills, with Technical
handholding support in updating of property tax demand, collection, registers etc. for different Municipal
Corporations / Councils / Committees of Rohtak Cluster for the next 4 years after completion of survey
work.

1.1. Institutional Profile ~ About Department of Urban Locat Bodies (BULB), Haryana

Urban Local Bodies are the constitutionally provided administrative units to provide basic infrastructure
and services in urban areas i.e. cities and towns. The Directorate of Urban Local Bodies Department,
Haryana was established on 1st April, 1982 to lay a solid foundation for the Urban Development in the
State of Haryana. For efficient and effective service delivery, the Department continuously replace
traditional delivery system of public services by new and improved system of governance that works
better, costs less and is capable of serving the citizens’ needs with ease.

The Urhan Local Bodies Directorate is headquartered at Panchkula and the Municipal Corporations,
Councils and the Committees are located across Haryana. At present, there are 10 Municipal
Corporations, 18 Municipal Councils and 53 Municipal Committees in the state WhICh are headed by
Municipal Commissioners and other established officers. . '

1.2. Project Background

i has become cumbrous task to provide a soiution that assigns a unique identific':ation___;:_f'or'- urban
properties which is necessary for efficient planning and management. This hecomes even more complex
with the consolidation of multiple independent plots into a single plot while building large apartment
complexes and corporate campuses or the process by which plots or dwellings are divided further when
properties are hequeathed to the next generation. Thus any optimal solution in Unique Property/House
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Addressing must solve intuitiveness not just by the numbering scheme alone but also by representing
this numbering scheme in GIS based map allowing for geo-location and utility services to be provided
effectively.

The E-Governance Project at Haryana DULB is proposed to provide a state-of-art robust, reliable and
futuristic Enterprise GIS platform, aimed to provide decision support system to ULB officials by
integrating GIS data with other IT applications and e-Govemance system. The databases will ideally
possess attributes of every individual property with information such as land owner, co-owner, mailing
& permanent address, house style, built year, individual room measurements, compliance with the
regulations of the building authorities, public / private utilities mapping to the plot, street characteristics
and amenities. There shouid also be a provision of linking every individual plots with their digital
photographs, and a link to the map showing the location of the plot.

1.3. Project Objectives

The overall objectives of the project are as follows:

» Directorate of Urban Local Bodies, Haryana invites application from eligible Bidder/SI under
National competitive bidding (NCB) for Conducting Property Tax Survey / License Survey
including Issuance of Notice & Bills, with Technical handholding support in updating of property
tax, demand, collection registers etc. for different Municipal Corporations / Councils /
Committees of Rohtak Ciuster for the next 4 years after completion of survey work.

¥ Conducting the door-to-door Property survey, Colony survey, Strest survey, license survey and
numbering of all the vacant plots, residential, commercial, institutional and industrial building.

» Conduct geo-enabled property tax survey using mobile / handheld device (to be arranged by the
Bidder/Sl at no additional cost) for faster, transparent and better survey of Buildings / Property
as per details mentioned in the RFP document in Annexure — 1

» Capturing data through mobile app at site as per the format approved by the department

Creating property codes with colony and street codes online on web application

» Integrate all the geo-tagged locations and respective surveyed data in systems database with
highest accuracy. The points should be exactly overlaid on the latest high resolution imagery
when it is made available for implementation of Property Tax Assessment and Asset
Management System.

» These urban dwellings / properties will have the Unigque Property ldentification (UPI) with QR
Code affixed to their'buildings using a metallic sheet board. This unique door number has to be
generated based on the indicative Property Code generation method as suggested and
prescribed in the Annexure — 2. - R

» Conduct analysis of the integrated data with the property data available with the ULBs to |dentrfy
any deviating properties from the property tax perspective. - S

» Generation of requisite Property Tax lists, Register and Bills / License record onime on web

application provided by DULB.
> Supplemertary Property Tax survey and issue the Assessment Notices & Bills

v
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Tax Collection will be done by concern municipal office by their own existing set-up
Host the solution at a Data Center space
Integration of Geo-tagged survey data points with the Base map on availahility from the
department
Provide training on complete solution
Provide handholding support to the identified users

The above work shall have to be accomplished for ail the vacant plots, residential, commercial,
institutional, industrial building, multi-storey building (each flat will be treated separate units and hence
therefore separate measurement will be done for individual flats) and government building etc. as per
the policy of property tax in all areas falling under the purview of Corporation / Council / Committee as
the case may be.
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2. Scope of Work

The objective of this Request for Proposal (RFP) is to provide Haryana DULB with a Unique Digital
Addressing Solution for Urban Properties / Dwellings in Rohtak Division. A property identification and
assessment solution has been proposed keeping in mind the benefits of providing Unique Property
Identification (UPI). The selected Bidder/S| shall implement the project as required by the DULB. This
RFP is for geo-tagging and surveying the properties and hosting on the central software application
platform of Property Tax. The platform will afiow DULB to perform different functions related to Property
Tax Management which would be used by DULB officials, staff, surveyors and collection agents.

The overall scope of work for the tender is listed as below.

»

Before proceeding for survey work, the bidder shall examine the existing status of tax collection,
demand and collection register of licensing and prepare a database in soft format for all the
properties eligible for the purpose of said taxes and fees and accordingly the updation /
recirculation of property record will be carried out in conformity with the latest survey proposed
to be conducted under this assignment.
GPS Latitude and Longitude survey of Land & Building assessment / license shall be conducted
using mobile / handheld device, using Map Interface to geo-tag the property to maximum
accuracy.
The Bidder/S] shall conduct each and every Property, Colony and Street survey.
Total Property Area measurement and verifying the same by making door-to-door measurement
of all the properties with help of Laser Distance meter or any other electronic measuring device
of each block area with in municipatl limit of city as per geographical scope mentioned in this
document.
The database shall be supported by the application which can portray database collected and
created, in form of Property Tax Digital Platform MIS and the same shall be accessible to the
DULB. |
All the geo-tagged and surveyed properties will have the UP| and QR Code affixed to their
buildings using a metallic sheet board and the cost of this will be bome by Bidder/Sl, and will
also take the responsibility in affixing this metallic sheet on the Urban Property/Dweliings.
The metal plate should be made of TIN and the dimensions of the numbering piate should be
3.5"12
implementation and integration with Property Tax Digital Platform consisting of =~ .~ .
o Geo-enabled Survey module I S
o Tax assessment module
o Collection module
o Property Tax Analytics module
o Citizen Services

The department and concerned MC will supervise the project and evaluate the situation and
conceptualize the plan for execution along with the Bidder. The department will also administer the

execution process of the entire project. The benefits of the proposed solution shall be:

7
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Access the database by subiect:

o According to Neighbourhood, or Ward or Zone, retrieve data to be identified

o According to Address, retrieve data associated with the Street and Colony.

o According to Type of Occupancy, retrieve data individually or by group for property or
type of property, economic use or type of economic use, data should be retrievable by
street or neighbourhood or based on ward, or for the entire city;

Easily change or retrieve a new address at any time;

Add open parameters (data associated with the address) at any time and in unlimited quantity;
Store in memory all changes in occupancy for purposes of creating history files that will make it
possible to observe trends;

Easily import and export data from/to other applications (street system, facilities, tax system) or
another database;

Print data retrieved and/or all data.
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2.1. Project Area

Following is the table showing the list of ULBs for Rohtak division with number of Indicative Properties.

173290
SONEPAT 168160
GOHANA 27012
MEHAM 10200
KALANAUR 918
SAMPLA 12549
GANNAUR 23098
{KHARKHODA 12000
JHAJJAR 19467,
BERI - 5769
CHARKHI DADRI 20367
BHIWANI 60000
BAHADURGARH 67000
BHAWNI KHERA 3840
SIWANI 4147
LOHARU 716
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2.2. Property Assessment Survey

Development of Property Tax Survey Mobile Application. _
Geo enabled property survey for properties and yet to be assessed properiies within Cluster.

2.2.1. Development of Property Tax Survey Mobile Application

DULB proposes to conduct Property Tax Survey / License Survey for which household level geo-tagging
survey has to be done. Bidder/S| shall create a Mobile Application to be used for Property Assessment
Survey. The mobile application should have the following features:

It should geo-tag each property survey sheet using Map Services APIs for capturing accurate
co-ordinates and real time location

it should be compatible with latest (last two) version of Android

Alpha Numeric data collected via survey should be integrated with central property tax
administration software which will be provided by DULB.

The mobile application should capture all the Photographs or other media in geo-tagged
format. Images should be stored in .jpeg format (Best Compression format) with GPS
information.

The selected bidder must design, develop, deploy and end user training of customized Mobile based
geo-survey application and the database system for geo-tagging all the properiies within DULB

jurisdiction.

Scope of Mobile Applicatien Development work:

>

Surveyor Module for GPS enabled mobile / handheld device with accuracy level of 2-5 Meters,
configuration of latest and prevalent Map Service or APIs like Google Maps, Microsoft Bing
Maps, DigitalGlobe, Bhuvan, Here Maps, ESRI ArcGIS, etc. (or any other with the approval of
DULB or its designated authority) for effective and accurate property tax survey

Bidder/S| has to study the capabilities and features of the available APIs in terms of diverse set
of criteria

Bidder/S| has to |dentrfy and suggest most appropriate Map AP| for the mobile application
according to the Accuracy, Error Rate, Ground truth control GCPs, Licensing, Costmg etc. and
has to get approved with the department, DULB before integration

Laser Distance Meter (LDM) or any other Electronic Measuring Device should interact with the
survey mobile application

Conduct gec-enabled property tax survey using mobile / handheld device (to be arranged by the
Bidder/S| at no additional cost) for faster, transparent and better survey of Buildings / Property
as per details mentioned in the RFP document in as per Annexure — 1 R

Provide web services and APIs for the mobile applications, to be integrated with central property
tax administration software which will be provided by DULB. SRR

Provide robust design and solutions considering the integration with backend systems and the
integration with existing systems.

10
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Integrate the latest developments from the mobility space into the mobile application, as and
when deemed suitable by the DULB or representatives thereof.

2.21.1. Key Features

The following are the indicative features of the Property Tax Survey Mobile Application which can be
installed on any GPS enable handheld device with good accuracy for effective and real time geo-enabled
property ground-truth survey:

»

»

Y v

Y ¥ ¥ ¥V V¥V

Surveyor application should be geo-enabled mobile application shouid access the latest Map
Service (Map APIs) or geo-spatial maps and available property tax data in the field

Survey application should have provision for field related Data entry in the survey form for every
property as per DULB requirement

Should generate a Unique Property |dentification (UPI) for every property captured from survey.
This ID number will be updated against all the property data in other available municipal data
sources.

In case of Multi-Storey properties and apartments, surveyor application should create parent and
child relationship for entering survey information for each unit in a separate survey form.
Separate data should be collected for Under Construction / Incomplete Buildings including geo-
tagged and geo-controlled with timestamp Photograph.

Ability to attach photograph which should be geo-tagged and geo-controlled with timestamp. The
photograph captured should cover the property form all the visible sites with optimum clarity,
such that each individual property is distinguished clearly.

Application should restrict the Upload Photograph facility from gallery so that Surveyor has to
click the p'roperty photograph on the field within the area.

Application should have basic map functionalities with user friendly dashboard, showing current
location with accuracy units on log-in.

“The surrounding buildings should provide clear distinction between works doné, work not done

and work in progress for status of the survey process.
The distinction of properties should be configurable which can be decided by DULB about
indicators like outlines and colour,

As surveyor completss field ievel data entry he should be able to submit details from field which
can be updated in near to real time in centralized database of property tax assessment Software.
Surveyor should be able to work on properties within its specified and allocated area

Surveyor should be able get intimation of rejected properties (by office users in the workflow)
through map based interface and should re-survey those properties. R
Surveyor should also be able to review the process of current status of survey.
Provision for new property addition spatially and non-spatially "
Provision for Alpha numeric IDs for all property

Provision for Property Ground - Truthing

Provision for uploading documents from site for new assessment

11
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Map Navigation facilities and Search Tool
Should support Multi Language so data can be entered in regional language
Should work in Offline Environment

2.2.1.2. Data Reguirements and Migration

All the Geo-tagged survey data points or layers should be of maximum possible accuracy and
should be able to locate and place exactly on the Image Base map (Property layers) at a later
stage.

Property Survey Mobile Application has to be integrated with Property Tax Digital Platform to be
provided by DULB

Data must flow seamiessly between Mobile Application to Property Tax application software
Data exchange between application and Property Management System must be secure and
encrypted ' '
Uploaded photographs and survey details need to be light weight for quick data transfer
Provision need to be provided for surveyors facing technical problem in data transfer through
cellular data network and shouid be able to transfer the collected data to server over intemet as

a package.
2.2.2. Geo enabled Doorto Doeor Property tagging survey

Properties shall be categorized as Open Land, Own household and Mukli-storey
Building/premise. The Categorized property shall be marked as per its usage i.e. Residential,
Commercial, Industrial, Institutional, Government owned, Religious and Mixed usage.
Residential properties which are occupied by owners and tenants (property which is given for
rent) shall be treated as separate category.

Finalization of the property survey format, a sample survey format is attached as Annexure — 1
{A) & Anpexure — 1 (B). After having discussion with Consultant, the DULB shall finalize the
contents of survey format, which shall mainly consist of name of the owner, address, contact
details (mobile/landline/email id), defined unique ID, Area (ward/zone), Pin code, etc. of each
tax payer/unit holder and other relevant information as desired by DULB.

The survey should be conducted by matching the existing property tax records (code matching)
of concerned municipality (concerned municipality will provide all existing property tax records
to successful vendor and aiso accompany in the survey, if necessary)

To capture total property area and floor wise carpet area of the property, Laser Distance Meter
(LDM) / Electronic measuring device should be used. To restrict manipulation of Data, LDM or
other device should be connected with Bluetooth to transfer the captured data directly to the
mobile application of property survey. o

To determine the plot and property dimensions, survey teams should: be composed of
experienced trained personnel. . :
Bidder shall conduct colony / society / street / sector survey in the prescnbed format and will
generate online code to each category on the web application. -

12
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Data so captured during the onsite survey will be sent directly to the central database to avoid
any manipulation of the captured data. The handheld device must have a capability to capture
the Latitude and Longitude of the surveyed property to ensure that the data is captured at the
actual location. At the time of saving data, the iatitude — longitude should be captured with
accuracy rate and the log should be maintained for QA/QC procedure.
The SI's team leaders, data analysts, etc. shall process collected Data, undertake necessary
Quality Assurance (QA) and Quality Checking (QC) activities and remove errors, if any. After the
QA/QC the data should be pushed into the database and integrated with base map whenever
made available during the contract period.
For the survey process, permission for entry into property must be obtained before conducting
survey. People may resent the intrusion onto their properties unless they understand and accept
the purpose of the survey. Community support should be sought to enhance program success.
Wherever the property Owner refuses to co-operate with the Sl for data collection, the Sl team
shail flag the same in the data collection form indicating the specific reason like “Non- co-
operation by Qccupier” with date(s) of visit.
If such cases occur in large numbers, the ULB shall depute its staff along with S! survey team to
ensure that the data is collected. The Sl will have to bear the cost of this survey.
After conducting block and colony survey S will conduct street survey in prescribed format and
generate code to such street.
A unique property identification code to each property shall be finalised by the department as
per the format and which will be properly linked by the agency with the existing property
identification code if any. Please refer Annexure — 2 for indicative unique property identification
code creation sample which shall be finalized in discussion with DULB.
The agency will also link the said unique property identification code record with the record of
property tax, trade license fees / Factory License fees. The concemed municipality will verify the
record submitted by Agency with the existing manual / computerized record with the municipality.
The survey entries shall be made directly into Mobile Tab/Mobile device as well as manual data
entry in prescribed format, for which a relevant Mobile application will be developed by Bidder/Sl.
(Please see Annexure — 1 (A) to understand sample data format to be captured in survey). The
mobile app should able to search data by Name of the Tax payer, ID, Location etc. The system
should be able to read English / Hindi language to identify records.
Digital photographs (at least 2) of each Dwelling / Building must be taken and shali be linked
with the respective property in the database.
Numbering of all vacant plot, residential plot, commercial institution and industrial building.
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2.2.3. Field Survey Data Validation

100% of the overall properties surveyed by the S| shall be audited by the concemed MCs under
the DULB jurisdiction. The bidder shall provide concerned MCs / DULB with data collected for
all the properties on Image / Map based solution for validating 100% coverage of the area.
Bidder/Si has to make the log of Horizontal Positional Accuracy showing Root-mean square error
(RMSE) accuracy for reference of the collected co-ordinates of the property.

if any irregularities are found as a result of these inspections, the selected bidder needs to rectify
the same. Bidder shall be responsible to provide requisite information and facilitate inspection
by respective department.

The findings of the audit agency shall be binding on the bidders and they shall have to re-do the
survey and provide necessary explanation for the earlier error, if any.

In case of any discrepancy, the ULB official shall accompany the agencies and shall check the
demonstration of actual survey resulis to the ULB official whose decision in this matter will be
final '
SLA measurement and monitoring for quality of property survey are attached at Annexure — 3.
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2.3. Central Software

2.3.1. Property Tax Bigital Piatform

Property Tax digita! platform will be provided by DULB developed in.NET and MS SQL. Server
as database. The Bidder/ Sl would be required to maintain the application and integrate the
same with the Web Application used for Property Survey

The same needs to be hosted by the bidder (the infrastructure space for hosting would be
provided by the department) and use the software for managing property tax data collected,
tax registers , notices as per demand during operation and maintenance phase.

2.3.2, Cloud based DC/DR Hosting Services

Proposed solution shall be hosted in a Cloud environment in a Data Centre, which shall be
provided by the department. The bidder shall install and further maintain the said infrastructure
which includes:

» Provide necessary Software licenses and required support for the solution

proposed

* Any other components required for functioning of solution
Primary Data Centre and Disaster Recovery Centre sites will be cloud enabled.
Bidder shall host the entire application centraliy at the primary data centre.
Bidder to provide all the necessary MIS reports required to meet the SLA. MIS capabilities with
customizable reports, monitoring tool/dashhoard.
The proposed applications shall be centrally hosted at the cloud enabled sites and access
provided as online service to users

» All data should be replicated between Cloud enabled PDC and DRC. There shalil
be no data inconsistencies issues with either cloud enabled data centre sites.

Bidder shall provide interoperability support (without any additional cost) with regards to
available APIls, data portability, VMs, etc. for the DULB to utilize in case of Change of cloud
service provider, migration back to in-house infrastructure, burst to a different cloud service
provider for a short duration or availing backup or DR services from a different service provider.

Officials as may be authorized by DULB shall be allowed to access the systems or its
components including databases, subject to such rights & privileges as DULB may decide
from time to time for the purpose of testing, audit, certification, review, inspection etc.

The bidder will not be allowed to change the hosting provider during contract duration without
prior approval of DULB. L

The bidder will provide regular data back up to the DULB.

15
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Integration with Property Tax, license charges, data capturing Mobile Application and
requirement of software., '

» The software managed by the bidder shall be capable of generating & printing tax bills / notices
to be issued to all taxpayers.

» The Software managed by the bidder shall be able to generate Colony wise / Ward wise / Zone
wise MIS reports.

» The Software shall be capable of making online self-assessment in respect of property tax by
Tax Payer / Assesses so that the online payment can be made by the tax payer.

» The web-based property tax information system shall also allow an easy access to download the
tax defaulter lists. It should allow an access to download demand notice or invoice for property
owners; in addition to viewing digital photographs taken during deor-to-door survey of properties.

» The Application must have Seif-Assessment module and Payment Module

» It must support Objections, Rectifications and Credentials of the users and citizens.

2.4, Project Implementation
2.4.1. Project Planning
Conducting an urban property survey involves four phases

i. Preparation

ii. Public information and education

iil. Inspection and measurements

iv. Data build-up, Validation & Updations

Planning the operation and recruiting and training staff

The survey teams should be guided by the property survey form, which is to be completed during the
survey. At least 3 to 5 days of classroom and field training are recommended for surveyors to ensure
that their observational and record keeping skills are satisfactory. Survey Agencies should use news
media, Web sites, exhibits, and brochures and posters as well as visit the target area-Block to inform
residents in advance of the survey and explain its importance. There should be outreach to community
organizations and other groups to gain support for the program.

Each premise must be clearly defined and given a number so that it can be unambiguously identified on
the map. Because of expected variations in block configurations, decide what constitutes a block for
survey purposes. All field personnel must be aware of that definition.

A door to door property survey should than be conducted and all details / attributes of that property
should be captured in the questionnaire form of the application. An extra effort should be made by
surveying staff to build the block data at the end of the day and revalidate the same a_t_t'hefeﬁd of the
survey of that Block. The Property data so captured should be fed into the system to build master data.

| 16
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2.4.2. Minirmum Qualification and Experience for Key Resources

ideally, Urban Property surveys should be conducted by two-person teams, with the qualified surveyor
recording the data and making decisions about questionable findings and to determine the plot and
properties dimensions and capturing property photographs. Survey teams should be composed of
experienced trained personnel.

The bidder shall provide qualified manpower for the following tasks for the project to be successful. The
manpower to be deployed shall be experienced and technically capable in their job. The minimum
qualifications and skill requirements of key persons are given in the RFP. The CVs of the manpower for
“Project Team” and the "Implementation & Roll out Team” shall be got approved from the depariment.

The responsibility of depositing required amounts in Provident Fund or Insurance or any other statutory
requirement, as per prevalent laws, shall solely be that of the bidder and the procuring entity /Client shall

in no way be liable / responsible for fulfilment of these obligations.
2.4.2.1.  Project iImplementation Team (Core Team)

The Program Management Unit will be set up within 15 days of the approval of Requirement
Specification, and shall be based at each concemed municipality.

8r. | Particulars (Role) Educational Qualification & Experience Duration
No. '
1. Project Manager Post Graduate in Civil Engineering / Urban Planning | Entire  Project
{ Architecture / Management with 15 years' | period of 4 years
or till date of

experience or more

Good knowledge field survey , municipal finance,
revenue surveys, slum based survey

Fluent in Hindi and good communication skills
Dealt up with at least 2 nos. of Urban Local Bodies
for field survey data coiiection using
mobifeshandheld electronic devices for properties.

Survey Team
Leader / GIS Expert

M.E / M.Tech / M. Plan / M.Sc., in Surveying /
Geography / Remote Sensing / Computer Science /
Geo informatics with 8+ years of experience in
surveying Skills: Experience in Spatial Data bases /
Remote Sensing / Urban Planning / Socio-economic
data with GIS and Handling a Team of 15 persons 5
Years of Experience in performing similar work
Good knowledge of field survey and ground trothing
exercise, property measurement, etc.

completion of all
liabilities and
hand over !
transfer to the
concerned

whicheveris later
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Worked in atleast one project for field survey data
collection using mobile/handheld glectronic devices

for properties.
3. Property Tax M.Tech / M. Plan / M.Sc., in Planning / Surveying /
Expert Civil Engineering with 8+ years of experience in

surveying Skills: Experience in Urban Planning /
Regional Planning / Spatial Data bases / Socio-
economic data and Handling a Team of 15 persons
5 Years of Experience in performing similar work

4. Surveyors (Number of surveyors to be decided by the bidder)

2.4.2.2. Operations Team {Deployment of Manpower)

Once the system is operational at each concerned municipality, appropriate teams must be provided to
man the single window stations to manage the house tax register, demand notices and distribution of
notices. The selected bidder shall provide Operations and Maintenance (O&M) services in each
municipality starting from the Go-live date of that municipality.

The selected Bidder shall deploy the O&M Team (as per requirement in each municipality) onsite from
the start of O&M period till the end of contract period.

The proposed services shall be normally manned for a period of 8 hours each day (6 days per week) as
per the requirement throughout the year (excluding national holidays) or as decided by the Office of the
Tendering Authority. But in exception condition or in urgency of work, the support might be required on
holidays. The selected bidder shall maintain an attendance register for the resources deployed.

Also, it would be the responsibility of the Selected Bidder to retain the deployed manpower for the entire
- Contract/ Project duration or in the event of a resource leaving the employment with the selected bidder,
the same shall be immediately replaced with another resource of equivalent minimum qualifications and
experience. All such events should be notified prior to the concemed municipality in writing.

The staff provided by the Selected Bidder will perform their duties in accordance with the instructions
given by the designated officers of the concemed municipality from time to time. The Department will
examine the qualification, experience etc. of the personnel provided before they are put on the
designated positions. The Selected Bidder has to take approval from department/ for the proposed staff
before their deployment. The department has every right to reject the personnel, if the same |s not
acceptable, before or after commencement of the awarded work/ project. s

It is responsibility of the selected bidder to scale up the Operations & Maintenance (O&M) team as and
when required to ensure smooth project execution throughout the duration. :

| \%y\\
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2.4.2.3. Implementation Schedule

The property survey, instailation, implementation and roll out of application modules in the
municipalities is to be done in three phases as follows:-

1. | Phase 1 (P1):

Geo-enabled Land and bhuilding asset
property Survey, data management,
assessment and data integration into the
web system including Issuance of Notice & | T + 4 Months
Bills, with Technical handholding support in
updation of property tax demand collection
registers etc. complete in all respect as per
scope of work

T+ 3 Months | T + 2.5 Months

+ 4 Years

Where T = Date of signing of the contract.
The O&M period of the DULB shall commence from the date of its “Go Live”.

The O&M period under this contract is 4 years. After completion of this O&M period, the---Q&M. period
can be extended further by the concerning DULB on mutually agreed terms and conditions, after
taking approval from the competent authority.
2.4.3. Annual Technical Support for 4 years for the Mobile Application created for
Property Survey and implemented as part of this RFP

Software version management and software documentation management reflecting features and
functionality of the solution. Annual Maintenance Contract (AMC) for all Software component Supplied

under this project.

> Provide the fatest updates, patches / fixes, version upgrades, etc.
> Bidder has to ensure that annual technical support is available for software application,

operating systems, and database for the entire O&M phase.
: 19
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> Software version management and software documentation management reflecting features

and functionality of the solution.
Database / Application Software tuning to enhance the performance of the overail system.

» Undertake regular, proactive Database Management activities.

v

2.4.3.1. Data and Man Power Management

Successful Bidder would be responsible for extending all possible support to different departmental or
contract staff for Data Management (like Data entry Screens, Report Generation, Data Analysis, Data
Cleansing, etc.). Data could be in English as well as in Hindi. Data should be Unicode compliant.

The successful bidder has to support the Property Tax department. The successful bidder will also have
to train and support the department officials in using the Property Tax Software by importing the
surveyed geo-fagged data for each department into the database and maintaining it for department
specific edits and application development.

Roles and Responsibility of the System Integrator (Successful Bidder) are:
1. Provide support and Maintenance with its own man-power for the period of 4 years from the
Go-Live stage.
2. Preparation of necessary user manuals for all the moduies and review of the same.
3. Carry out Training programs / workshops for the department personne!

2.5. Training and Change Management

Bidder is expected to manage all activities related to change management, training and transitioning to
new system. This includes

» Change Management and Capacity Building strategy for effective use of the system
¥ Carrying out training of various users of the system
» Creation of user manuals / tutorials for using the system

The bidder will provide training to identify users at each ULB and DULB as per the training plan provided
by the bidder. The training will include the following aspects:

» Report handling on Mobile Application

Report handling on web application

Data updates on web application

Tagging properties

Modifying property status with updated data

Database integration (linking Visuals, graphic and non-graphic data)

Generation of Visual thematic maps

Any other aspects that would be required to equip users for requisite knowledge and skills to
operate the system effectively and efficiently.

Y ¥ ¥V V V¥V v ¥

The users of the system are broadly classified into the following four categories:
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» Operational users — These are the users who wouid be responsible for editing data in the system.
+ Managerial users — These include the middle level Managers who would carry out limited data
entry and generate reports and query based on criteria.
+ Executive users — These include the senior and top-level personnei who would use the system
o generate analytical reports.

2.51. Training
2.5.1.1. General Requirements

The bidder's scope of work includes preparing the necessary documentation, presentations,
fiowcharts, training aids as required for successful delivery of such trainings.

The details provided in this section are indicative and due to the exhaustive and technical nature of
the project the number of training sessions may increase. Over and above the team considered for
performing the fraining as detailed in subsequent sections, bidder has to make provision for two
personnel to handle additional training needs as per requirements of DULB.

Further the bidder has to provide cost for additional and optional training sessions in its commercial

“proposal in case more training sessions are required. Bidder has to conduct such additional training

sessions on DULB’s request.
The bidder shall impart training to DULB employees and other key stakeholders on the usage and
maintenance of the application and system integration.
Bidder shall develop a training and capacity building strategy that will also include a detailed plan of
implementation. The strategy has to be muiti- pronged since:;

o The implementation is District / Division wise;

o The scope of project is vast; and : :

o Training may need to be repeated for better understanding of the Systems and IlS

applications. :

The Bidder shall propose different training modules for different user profiles at approprlate tlmellnes
and ensure that the training imparted is comprehensive and complete.
The Bidder shall provide a change management plan to DULB which addresses the various aspects
of capacity building and training. Bidder will provide tentative number of sessions envisaged by
bidder for each type of user considering their function and interaction with system.
The bidder must also prepare Training Modules/content to enable the users for self-leaming.
DULB envisages that the training and capacity building sessions for all stakeholders would primarily
be based on ‘Train the Trainer' approach. These master trainers will further frain the respective
users. The venue of trainings would be at Head Quarters, DULB or concerned MC
The training material prepared by bidder will be owned by DULB and cannot be used without prior
approval of DULB.
The trainers imparting the training should be well versed in Hindi and English language.
Training schedule needs to be provided at least 15 days in advance to DULB along with pre-reading
material and prerequisites for attendees.
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All training sessions for the implementation phase shall have to be carried out before Go-live of the
solution and feedbacks have to be maintained. '
All training sessions will require sign-off from minimum 80% of attendees failing which DULB may
ask that session to be carried out again at no extra cost.
DULB envisages that the training sessions for all stakeholders would primarily be based on ‘Train
the Trainer approach. These master trainers will further train the respective users in that ULB.
Only the conference room/space for the training including one projector would be provided.

2.5.1.2. Training Effectiveness

Bidder has to ensure that the training sessions held are effective and that the attendees would be
able to carry on with their work efficiently. For this purpose, it is necessary that the effectiveness of
training sessions is measured. The bidder will prepare a comprehensive feedback form that will
capture necessary parameters on measuring effectiveness of the training sessions. This form wilt
be discussed and finalized with DULB.

After each training session, feedback will be sought from each of the attendees on either printed
feedback forms or through a link available on the web portal. One member of the stakeholder group
would be involved in the feedback process and he/she has to vet the feedback process. The
feedback received would be reported to DULB for each training session.

For each training session, the bidder will categorise the feedback on a scale of 1 to 10, where 10
will denote excellent and 1 will denote unsatisfactory. '

The training session would be considered effective only after the cumulative score of the feedback
[sum of all feedback divided by number of attendees] is more than 7.5,

2.5.1.3. Preparation of training aids

The bidder will prepare all the requisite audio/visual training aids that are required for successful

completion of the training for all stakeholders. These include the following for all the stakeholders:

» Training manuals for officials/ users of the system

+ Video (recorded sessions) for application functionality (Citizen ¢entric and back end modules),
business intelligence, dynamic reporting etc.

+ Presentations

+ User manuals

« Installation Manual

» Application user Manual :

+ Qperational and maintenance manuals for the modules provided along with the apb'lication '

+ Regular updates to the training aids prepared under this project

The bidder will maintain a copy of all the training material on the Web-based centralized system and
access will be provided to relevant stakeholders depending on their need and role, The access to
training on the portal would be finalized with DULB. The bidder has to ensure the following points:
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e For each training session, the bidder has to provide the relevant training material copies to all
the attendees.

* The contents developed shall be the property of DULB will all rights.

l

014, Proposed Training Requirements

3 0

understand the area of their raining in depth. This section covers the number of training that is

required.

The indicative number of training sessions envisaged as of now are given in Section of Operations
and Managemsnt. These numbers and scope of training would be revised and finalized during the
project initiation phase.

252 Change Management '

Change management initiative shall focus on addressing key aspects of project including building
awareness among stakeholders. Change management shall also include development and
execution of communication strategy for stake holders. Change management workshops shall be
planned and conducted based on needs of various stakehoiders of Primary Sector System. Key

considerations for Change management process are given below:

S. No Description

1. Impact assessment — In the light of changes, how are current functioning, ULB
Hierarchy, roles and responsibilities going to get impacted.

2. Assess change readiness — How ready departments and stakeholders are?

Are there any potential blockers? Stakeholder issues and concems etc.

3. Design change management approach — This is to come up with an optimal way of
implementing Centralized Web-Based System (Phases, pilot groups etc.) and time
frames.

4. Develop change plan — This includes creating plan, identifying milestones, developing
benefit tracking mechanisms

5. Define change governance — Including appropriate decision makmg and revuew
structures P o

A special consideration will have to be given to Change communication strategy planmng and

execution given below are recommended steps are listed below:

S. No Description
1. Conduct a Baseline Communication Assessment
2. Develop and validate Communications Strategy

23
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3. Develop and Validate Communication Plan
4. Implement Communications Programs

5. Measure Results of Communication plan
6. Adijust Communications Program

2.6. Operations & Maintenance

Post go-live and stable operations, bidder is expected fo provide operations and maintenance
services for the entire solution deployed including software, Hosting support at Data Centre, etc.
for a period as defined. This includes:

>

Y

Survey of supplementary properties: - Every year 3% rise (indicative estimate) in number of
properties is envisaged. The Bidder must perform the survey for the supplementary properties
every year during the O&M phase

Provision, deployment and supervision of personnel required by DULB

Manage entire project from conceptualization to operationalization and maintenance as weli
as subsequent transfer of infrastructure/ applications and handholding for a period of six
months from the end of this contract.

Defining exit management program and knowledge transition to DULB/ concemed MC
officials ' _

Any additional overarching requirements of the solution for strengthening the services relating
to DULB and this project.

Any other overarching requirements of solution not covered above but required by bidder to
ensure proper functioning of solution.

The bidder will operate and maintain all the components of the proposed System for a period of
four (4) years after Go-live date. During O&M phase, the bidder shall ensure that service levels
are monitored on continuous basis; service jevels are met and are reported to DULB. After Go-
Live, if any system/sub-system that is deployed during the O&M phase must be added in the
proposed system. The bidder needs to implement suitable Performance improvement Process
(PIP) as may be required in the project. The bidder needs to submit its detailed approach for any
such modification /business process re-engineering in its technical proposal. The bidder will
ensure that at no time shall any data of the proposed System be ported outside the geographlcal'-_
limits of the country. SR .
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2.7. Project Management

Some of the key project management govemance requirements are covered in this section. The
bidder is expected to detail the governance framework in its proposal and can also propose its
own governance structure as part of response to this RFP. The bidder’s proposed govermance
model will be discussed between bidder and DULB at the time of on-boarding. The final
governance model needs to be approved by DULB.

Project Monitoring Committee (PMC) -

A Project Management office may be set up during the start of the project. The PMC will, at the
minimum, include a designated full time Project Manager from bidder. It will also include key
persons from other relevant stakeholders like DULB, ULBs, PMU, Consultant, etc. and other
officials / representatives by invitation. The operational aspects of the PMC need to be handled
by the bidder including maintaining weekly status, minutes of the meetings,
weekly/monthly/project plans, etc.

PMC will meet formally on a fortnightly basis covering, at a minimum, the following agenda items:

« Project Progress

¢ Delays, if any — Reasons thereof and ways to make-up lost time
+ [ssues and concemns

+ Performance and SLA compliance reports,

+ Unresolved and escalated issues;

+ Change Management - Proposed changes, if any

» Project risks and their proposed mitigation plan '

« Discussion on submitted deliverable

» Timelines and anticipated delay in deliverable if any

+ Any other issues that either party wishes to add to the agenda.

During the development and implementation phase, there may be a need for more frequent
meetings and the agenda would also include: ' R

« Development status

e Testing results

» [T infrastructure hosting and deployment status

+ Any other issues that either party wishes to add to the agenda.

Bidder shall recommend PMC structure for the project implementation phase and operations and
maintenance phase.
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2.7.1. Steering Commitiee *

The Steering Committee may consist of senior stakeholders from DULB, DULB nominated /
invited personnel and bidder. Bidder will nominate its_head or his / her immediate sub-ordinate to

be a part of the Project Steering Committee.

The bidder shail participate in monthly Steering Committee meetings and update Steering
Committee on Project progress, Risk parameters (if any), Resource deployment and plan,
immediate tasks, and any obstacles in project. The Steering committee meeting will be a forum
for seeking and getting approval for project decisions on major changes etc.

All relevant records of proceedings of Steering Committee should be maintained, updated,
tracked and shared with the Steering Committee and Project Management Office by bidder.

During the development and implementation phase of the project, it is expected that there will be
at least a monthly Steering Committee meetings. During the O&M phase, the meetings will be
held at least once a quarter.

Other than the planned meetings, in exceptional cases, DULB may call for a Steering Committee
meeting with prior notice to the Bidder.

2.7.2. Roles & respunsibilities of the stakeholders in the project implementation

2.7.2.1. Project Management Unit

Project Management Unit will be engaged to support the implementation of the system and will
monitor the following: '

« Overall project planning and management in collaboration with DULB, DULB would bhe
supervising the overall progress of the project, monitor conformance with the timelines,
budgets and service levels.

« Assist in finalizing requirements

+ Review the scope and technical solutions covering all components provided by the bidder

» Acceptance testing and acceptance -

+ Perform structured transition and rollout

« Post-deployment reviews L

+ Confirm and monitor service levels through the engagement with the bidde,i'_ through
periodic reviews

¢ Monitor the implementation of the project according to the project plan and report to the
DULB '

o Assess the progress of the implementation and recommend to DULB on release of funds
to the bidder
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2.7.2.2. Bidder

DULB envisages an integrated approach to implementation. Accordingly, all the implementation
compenents at the state level are “bundled” and contracted out to a single Systems Integrator (SI)
who would act as a single point of contact and accountability for the implementation, integration
and performance of the system for DULB. The bundle of services would include the following:

L]

Program Planning and Management

The Sl would develop and deploy required functionality that is scoped under the project
Host the Soiution '
Capacity building & Change management

Awareness and Sensitization of benefits of IT along with the application level training,
Trainers Training, System Administration and Support Training, Handholding support
Utilization Statements/ Progress Reports

Application, System and Network Maintenance

Helpdesk Support

Operations and Maintenance for 4 years

The bidder would be held responsible for the outcomes of the program and their payments would
be linked to the progress of the project as well as the outcomes of the program. The payment
schedule will be based on achieving milestones of the Project as well as on accomplishing those
milestones with predefined SLAs and Standard.

2723 DULB

Reviewing the Request for proposal

Issue of the LOI to the successful bidder

Contract signing with selected bidder

Policy Directions and Guidance for successful execution of the Project,

Creating a supporting environment for the success of the project

Timely Release of Payments to Sl as per contract

Approval of Documents/ Deliverables

Approval of various Project Components and Functionalities to be covered-in the Project
Review progress of the Project S
Ensure proper Training arrangements

Ensure deployment of appropriate handholding personnei

Other important policy and procedural issues

B
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2.7.3. General Reguirements

Within the defined timelines, bidder shall prepare a comprehensive project plan for entire
project covering detailed tasks which are to be carried out as a part of this project along
with delivery schedule and key milestones.

Bidder should setup a project management information system which will enable sharing
of project plan, regular status updates, issue register with all stakeholders involved
Bidder should define the project govemance structure detailing and highlighting roles and
responsibilities for all stakeholders involved from bidder's team, DULB and other
stakeholders. Requirements that are expected from DULB need fo be jointly arrived at
and have to be signed off between the bidder, DULB and all relevant parties involved.
Bidder is expected fo detail the project implementation approach, phases involved,
highlighting dependencies _
Project plan should necessarily cover areas of time, scope, quality, and risk managemen
for the entire project.

Plan should also include a work breakdown structure detailing various components
expected as outcomes which need to be mutually agreed with DULB.

Considering that the project involves a major transformational change within ULB’s, bidder
will be expected to detail out a comprehensive change and communications management
strategy and plan.

The project plan will be revised within mutually decided timeline and shared with all
stakeholders

Bidder along with DULB’s consent will define a change control procedure to monitor
implementation of any changes in the contract subject to conditions as faid out in this RFP.
No change will be accepted without approval of the change control board (CCB) formed

" and defined as a part of project governance structure.

Schedule for deployment of personnel will be shared upfront with DULB and will comply
with the conditions as laid down in this RFP.

The project will be managed out of DULB office in Panchkula. At all peints in the execution
of the project, key senior resources inciuding the project manager must be based at DULB
office. Although the project development/execution shall be undertaken from the SI-
premises/ project areas as required. - :

2.7.4. Initial Composition, Full Time Obligation; Continuity of Personnel

Bidder shall ensure that each member of the Key Personnel devotes substantia'l'Wbrk'ihg
time to perform the services to which that person has been assigned as per the proposal.
Bidder shall not make any changes to the composition of the Key Personnel and not
require or request any member of the Key Personnel to cease or reduce his or her
involvement in the provision of the Services during the Term (or agree to any request other
than from DULB that would have the same effect);
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o Unless that person resigns, is terminated for cause, dies, is long-term disabled, is
on permitted mandatory leave under Applicable Law or retires; and without DULB’s
prior written consent. The clauses of non-disclosure agreemert shall always
operate in any such case.

o Bidder shall promptly notify DULB of its intention to re-hire any member of the Key
Personnel who had resigned from bidder in the previous 12-month period. DULB
shall have the right to request that any member of the Key Personnel who résigns
and is re-hired by bidder within 12 months of the resignation date be re-assigned
to the provision of the Services.

In case the resource has resigned, then the bidder has to inform DULB within one week
of such resignation.

Bidder shall promptly initiate a search for a replacement and use commercially reasonable
efforts (including the expenditure of reasonable sums, such as to engage the services of
a recruiting firm) to ensure that the role of any member of the Key Personnel is not vacant
for any longer than 30 days, subject to reasonable extensions requested by bidder of
DULB.

Before assigning any replacement member of the Key Personnel to the provision of the
Services, bidder shall provide DULB with:

o A resume, curriculum vitae and any other information about the candidate that is
reasonably requested by DULB; and

o Anopportunity to interview the candidate, if required.

The bidder has to provide replacement resource, who scores at least the same marks as
the resource proposed originally on the same evaluation parameters defined in this RFP
document. Once this confirmation is received, DULB may request for an interview of the
candidate and notify bidder within mutually agreed timelines. If DULB does not request an
interview within mutually agreed timelines then it would be deemed as accepted.

Iif DULB does object to the appointment, bidder shall not assign the individual to that
position and shali seek an aiternative candidate.

2.7.5. &olicitation of Employees

During the Termination Period and thereafter, DULB shall have the right to solicit and hire:
o In case of a termination for convenience, all members of the Key Personnel; and
o In case of a termination other than for convenience, all members of the Key
Personnel; plus, in each case, any two members of the bidder Team (other than
Key Personnel) of bidder's choice and at its sole discretion. : :

P A | - 2
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2.17.6. Transition and Exit Management

a) The bidder shall submit a structured & detailed Transition and Exit Management plan
along with its technical proposal. DULE will evaluate all the Transition and Exit
management plans submitted by various bidders. DULB will adopt the best plan which wiil
be implemented by the selected bidder. The bidder needs to update the Transition and
Exit management on half yearly basis or earlier in case of major changes during the entire
contract duration. The plan needs to be discussed and approved by DULB.

b) At the end of the contract period or during the contract period or contract termination, if
any other agency is identified or selected for providing services related to DULB'’s scope
of work, the bidder shall ensure proper and satisfactory Transition is made to the other
agency. In case DULB wants to take over the project itseif, then bidder has to ensure
proper transition to the DULB team.

¢) All risk during transition stage shall be properly documented by bidder and mitigation
measures are planned in advance so as to ensure smooth transition without any service
disruption.

d) The bidder shall provide necessary handholding and transition support. This includes:

o The bidder has to ensure complete documentation for the entire system is handed
over to DULB or its appointed agency, if any.

o The bidder to handover all AMC support related documents, credentials etc. for all
OEM products supplied/maintained for the implemented/ proposed system.

o The bidder must ensure that no end of support products (software/hardware) are
existing at time of transition in the implemented system
Bidder to handoverthe list of compiete inventory of all assets created for the project
Bidder to assist the new agency/DULB in complete audit of the system including
system licenses and physical assets

o Bidder shall close all critical open issues as on date of exit. All other open issues
as on date of Exit shall be listed and provided at DULB.

€) Bidder shall provide all knowledge transfer of the system to the incoming SI/ Bidder to the
satisfaction of DULB as per the specified timelines.

f) Bidder shall be released from the project once successful transition is done meetlng the
parameters defined for successful transition.

3. Change Request and Control

The change control schedule will be govern by Schedule Il of Volume 3 Master Service
agreement from section 37.1 to 37.8.
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4. Annexure

4.1. Annexure ~ 1 (A): Data Input parameters for Asset Property

Following is the indicative list of the fields to be collected for Asset Property Survey:

Earlier
Database of
1. Old Property Number - U Properties
available with
ULB

Earfier
Database of
2, Assessment year - u Properties

' available with
uLB

Earlier
Database of
3. Old Assessment Value - U Properties
available with
uLB

Earlier
Database of
4, Old Assessment Year - U Properties
available with
ULB -

ULB7

- 5. City Survey Number - Optional
ySHvey T ptiona Revenie Dept.

5 Name of the Property M Aadhaar
’ Owner integration
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Optional. If owner
UID number of Property can provide the
Surve
" | owner same, it shall be y
captured
Type of Owner
i. Private
i.  Public
8. li. Government M Survey
iv.  Municipality
v.  Co-op Society
(CHS)
vi. Other
9. Name of Occupier M Survey
Optional. If
occupier can _
10. | UID number of Occupier provide the same, | Survey
it shall be
captured
11. | Address of Property M Survey
12. | Name of the Property M Survey
Postal Pin code of
13, al Pin code o M Survey
Property
14. | Latitude GPS on mobile
15. | Longitude GPS on mobile
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16. | 02 — Occupier M Survey
2A — Lease or Rent
2B — Encroacher
Copy of rental
17. Py . . M Survey
agreement if available
Nature of Property
i. Open Plot
ii. Individual
Bungalow
8. | ji. Twin/Duplex M Survey
Bungalows
iv.  Apartments
v. Row House
vi.  Building
Building Permission Survey /
19 M/U Earlier
: i Yes Database of
ii.  No Properties
Survey /
Year of Building Earlier
. M/U
20 Permission Database of
Properties
21 Year of Bfuldlng M Survey
Construction _
Approximate age of |
. M | Survey
22 Building - y S
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Optional. If .
owner/occupier
23. | Telephons Number - can provide the Survey
same, it shall be
captured
Optional. If
owner/occupier
24. | Email ID - can provide the Survey
same, it shall be
captured
Usage of Property
i.  Residential
25 i. Commercial . M Survey
ii. Institutionai
iv.  Religious
v. Government
If Commercial, name of
shop, Industry ltems the
26. P v V1. M Survey
are
trading/manufacturing
Width of road on which
27. , Mts. M Tape
plot is located
28. | Total Plot area Sq. Mts. M Tape
29. | Total Plinth area Sq. Mts. M Tape
If group housing, then _
whether sewage S
30. -
treatment facility M Survey
available ”
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Floor-wise details

31. | Floor Number - M Survey
Laser Distance
32. | Floor wise Carpet area 5q. Mts. M Meter
(Distometer)
Floor wise type of
consfruction
33.5| @ Kuccha - M Survey
b) Load Bearing
¢) RCC
d) High RCC
Floor wise type of use
a) Residential
34. | P} Commercial ; M Survey
¢) Institution
d} Religious
e) Government
35. | Self-Occupied/Rented - M Survey
Year of Floor
36. - M Surve
Construction . .y
37. Rental value Rs. M Survey
38. | Room No - M Survey
39. | Rainwater harvesting - M Survey
40. | Solar Unit - M _Su_rvéy' ‘
47, | Number of Toilets - M TSumvey
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piE
Water connection

i Mun
iii.  Mun+ Bore
iv. Well
43, | Water pipe size Mm M Survey
44, | Water Meter (Y/N) - M Survey
45, | Electricity Connection - M Survey
46. | Stair/Lift - M Survey
in(01)/ ic tank
47, Drain{01)/ Septic ta ) M Survey
(02}
If septic tank, please
48. Pt P Survey

provide dimensions

Advertisement of
49, - M Survey

Building Yes/No

50. | Type of advertisement - M Survey

Photograph of Building
51. | property atleast from 2 Mobile
visible locations S
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4.2. Annexure — 1 {B}:. Data Input parameters for Land Property

Following is the indicative list of the fields to be collected for Land Property Survey:

' of Properties
1. |otdLand D . u ropertie
available with
uLB
Eariier Database
) of Properties
2. - u
Assessment year available with
ULB
Earlier Database
of Properti
3. Old Assessment Value - U . pertte.s
available with
ULB
Earlier Database
of Properties
4. Old Assessment Year - (U . .
available with
UlLB
| Name of the Assesse/
5. Lessor/Lessee / Sub M Survey
Lessee
6 Name of the Present M Aadhar
' owner Integration
Option_al. if
UID ber of Land owner can I
7. - numbero - provide the Survey
Owner , ST
same, it shall be .
captured
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Type of Owner

i, Private
ii. Public
9 ii. Government M Survey
iv.  Municipality
v. Co-op Society

(CHS)
vi. Other

10. | Address of Land - Survey

11. | Postal Pin code of Land | - Survey

12. | Latitude - GPS on mobile

=2 = =2 =

13. | Longitude - GPS on mobile

Nature of Land
Propenty

i. OpenPlot
"il. - Individual
14, Bungalow M Survey
ii.  Twin/Duplex

Bungalows
iv. Apartments
v. Row House
vi.  Building

15, Boundaries of the Land

North Mts. M Survey

West Mts. M Survey
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South Mits. M Survey

East Mts. M Survey

Description of Land
Propenrty

i. Residential
16. ii. Commercial
i.  Institutional
iv. Religious

v.  Government

M Survey

Width of road on which
17. Mis. M Survey

plot is located

Photograph of land
18. | property at least from 2 Mobile

visibie locations
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4.3. Annexure — 2: Standard Performa for Property Survey DULB

Following are the Tables showing the indicative details of Code and ID with Type Fields for
collection of property details:

District Code

District Name

XX h 89,044
MC Name MC Code MC Name MC Code MC Name MC Code
XHKXKXKXK XX KOOXHK XX P $.9.4.9.0 4 XX

Area Type
Lal Dora
Regularized Colony
Planned Colony
Unapproved Colony

Others

Area Type Cod
1 .

(IR ARSI S

Ownership Type Id : Ownership Type
1 Individual
Company/Firm
Partnership
State Government Building
Central Government Building
Autonomous Bodies Building / Semi-Gow, Building
Others

=~ P | ] WM

Property Area Unit Id
A Acre
B 8q. Yard
C 8q. Feet
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B Feet
Floor id Floor
v Vacant Piot
B1 _ Basement |
B2 Basement ||
B3 Basement IIi
GF Ground Fioor
1F First Floor
2F 2nd Floor
3F 3rd Floor
Continue

Usage Id (UID) Usage Description
1 : Self- Occupied
2 Rented
3 Parking

.....

Descrip
No Rebate
Religious Property
Orphanages
Alm Houses
Municipal Buildings
Cremation / Burial Grounds
Dharamshala
Central and State government Educational Institutions
Government Hospitals
Self Defence / Paramilitary Force Personnel
Ex-service / Paramilitary Force Personnel /his/her spouse

W | =l Gy | B| CO] DI =

— |
= ]
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12 Families of deceased soldiers / ex-servicemen / ex-central paramilitary forces
personnel
13 Self-Occupied Resi. House occupied by Freedom Fighter
14 War Widow
15 Horticuiture/Agriculture
16 State Government Buildings (except
Boards/Corporation/Undertakings/Autonomous Bodies)

Property Category Property Type Property Sub Type
1 Residential 1 - House 1 Independent House
2 independent Flat
2 Flat 3 Housing Society
4 Independent
2 Commercial 3 Shop 5 Shop
4 Commercial Space 6 Shopping Malls
7 Multiplex
8 Commercial Office
3 Industrial 5 Industry 9 Industry
4 Institutional 6 Commercial 10 Commercial
7 Educational Institutional 11 Educational
8 Non Commercial 12 Non Commercial
Institutional
5 Vacant Plot 9 Residential 13 Residential
10 Commercial 14 Commercial
11 Industrial/institutional 15 | Industrial / Institutional
6 Special Category 12 | Private Hospital 16 Upto 50 Beds
17 51 to 100 Beds
18 | More than 100 Beds
13 Marriage Palace 19 Marriage Palace
Const Type Const Desc
1 Super RCC
2 RCC/RBC
3 ACC
4 Wooden Batton
5 Vacant Plot
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Shops

Booths

Following is the indicative property ID scenario and bidder can suggest best practices from
different cities and take sign off from the DULB on the property ID construct.

" Property ID: - In Property ID MMM is

Municipal Code CCCCCC means Colony
Code, SS88 means Street Code HHHHH
means House Number.
+ 18 Digit Code
+ [MMM + CCCCCC + SSSS + HHHHH]
HHHHH are alpha numeric in nature and
no special character suchas @ #8$ % * -
etc. is to be used. House number should
be kept similar as given by Gowt
departments or  colonizers  for
colonies/sectors.

-

. District Code should be taken from the table
given above. (Table — 1)

2. MC Code is the municipal code should be
taken from table given above. (Table — II)

(o]

. Colony Code is the code generated by
municipality online in application

4. Ward no. is the number of ward of the
municipality.

5. If the municipality has divided its area in
zone than same no. to used otherwise 1
to be used.

O

. Street Code should be generated on the
prescribed street survey format and the
same to be used.

19. Longitude of the property is to be taken at
the center of the front boundary wall of the
plot.

20. Water connection from Govt. supply is there

then use “Y” otherwise use "N,

21. Sewerage connection with Govt. sewerage

is there then use “Y" otherwise use “N”,

22. Year of sewerage connection is the
year in which house sewerage
connected with the main

sewerage.

23. If the owner helongs to BPL than use “Y"

otherwise use ‘N,

24. If owner belongs to BPL category than enter

the BPL card no.

25. |In these parameters details are to
be filled for the buildings not used

for residential or Govt. purpose.
a) Name displayed on the building to be
entered.

b) Type of business should be entered in this
column.

¢) Year of establishment of 1st Business to be
enter in this column. ey

43




RFP for Conducting Property Tax Survey for Department of Urban Local Bodies, Haryana

7. House/Property no. is the number which is
in use or given by Gowvt. department
such as HUDA, Improvement Trust, etc.
or colonizers.

8. Old property ID is the number given
in the existing propérty registrar
maintained in the municipality.

9. Area type code should be filied up from the
table given above. (Table — lil)

10. Ownership type code should be filled up

from the table given above. (Table ~ IV)

11. In owner details, details of all the owners

should be given for individual properties.
12.
13.

Property Area is the plot area.

Measuremeni unit is the unit in which
property area has been taken and code
to be used be taken from the table
ahove. (Table—V)

14. Year of occupation of building is the year in

which owner occupied the building.

15. Length of the property is the length of the

plot.

16. Width of the property is the width of the plot.

17. Measurement unit is the unit taken in the
measurement of length and width of the

plot, (Table — V1)

18. Latitude of the property is to be taken at the
center of the front boundary wall of the

plot.

26. Construction Detail:-This table is to
be filed for all buildings
irrespective of no. of floors.

(i) Details of all floors are to be entered floor
wise as well as usage wise in case of all
the buildings except flats. For example
there is a building of mix use of two storey
having shop and residence at ground floor
and residence at first floor then inthat case
entry for residential area of each floor are
to be entered floor wise in separate rows
of table and shop/shops in separate row of
the table. In case of multistoried flats, flat
wise Performa to be filled along with floor
id.

Floor ID is the floor whose details are to
be entered in table and ID to be faken
as per Table — VII.

(ii)

(iii) Usage ID is the ID to be taken from Table -
VI

(iv) Rebate ID is the ID for which rebate is to
be ciaimed as per Tahle — IX otherwise to
be left blank.

(v} PC ID, PT ID and PSID to be taken from
Table - X.

{vi) Type of construction to be taken from Table

27. If the shop / shops falls in Grain
Market / SubziMandi / Timber Market | -

/ Sub-Market yard notified by HSAMB -
use “Y” otherwise "N”,
o If the shop/ shops falls in Grain
Market / SubziMandi / Timber

Market / Sub-Market yard notified by

HSAMB than use Table — XII.
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For submitted property survey
data of any property, if there is
up to 5% of error identified by

the Audit Agencies

No penalty imposed. The Successful Bldd() is
required to perform re-survey of the identified
properties and correct the erroneous data entries.
No additional payment would be made for re-

survey.

4.4, Annexure - 3; 5L.As related to validation of 10% of surveyed land/building assets

For submitted property survey
data of any land/ asset
property, if there is up to 10 %
of error identified by the Audit
Agencies

28X

Where X= Price Quoted by the Bidder for property
survey. The bidder will be penalized 2 times the
rate quoted for the number of properties in which
errors were identified by the audit agencies. The
Successful Bidder(s) shall be required to perform
re-survey of the identified properties and correct
the erroneous data entries. No additional payment
would be made for re-survey.

For submitted property survey
data of any land/ asset property,
if there is more than 10 % and
upto 15% of error identified by
the Audit Agencies

4* X

Where X= Price Quoted by the Bidder for property
survey. The bidder will be penalized 4 times the
rate quoted for the number of properties in which
errors were identified by the audit agencies. The
Succeassful Bidder(s) shall be required to perform
re-survey of the identified properties and correct
the erroneous data entries. No additional payment
would be made for re-survey.

For submitted property survey
data of any land/ asset property,
if there is more than 15 % and
upto 20% of error identified by
the Audit Agencies

SKIXI

Where X= Price Quoted by the Bidder for property
survey. The bidder will be penalized 8 times the
rate quoted for the number of properties in which
errors were identified by the audit agencies. The
Successful Bidder(s) shall be required to perform
re-survey of the identified propenie's'ah,d_ correct’
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the erroneous data entries. No additional payment
would be made for re-survey.

For submitted property survey
data of any land/ asset property,
5. if there is more than 20 % of
error identified by the Audit
Agencies

Termination of Contract without clearing any of the
pending invoices

In case the survey is not compieted in the defined
timelines as specified in the RFP the bidder will be
charged 1% per month penalty on the balance
amount to be paid for survey maximum upto 10%,
beyond which the contract will be terminated
without clearing any of the pending invoices

For compietion of survey in the
6. defined timelines as per the
time schedule given in RFP

4.4.1. Error Befinitions:

In the above table error shall mean any one of the following:

a) Errors in capturing intemal measurements such as carpet area and Plot area etc. This
shall be validated against the data captured by validation/audit agencies. Differences in
the measurements upto 10% can be ignored. But for more than 10% it shall be considered
as an eror.

b) Data Captured for all mandatory fields shall be validated by the audit agencies for all the

_fields other than those mentioned in (a).

c) Discrepancies between the data captured by survey agencies and audit agencies shall be

analysed and accordingly errors will be calculated. :

Maximum Penalty applicable to the bidder shall not exceed 10% of the Total Work Order value tifl
the completion of property survey. If the total Penalty exceeds beyond 10%, it would be
considered as non-conformance to the Quality of Services and may lead to termination of the
Contract and DULB may on their sole discretion cancel the order and go afresh with the entire
property survey exercise without clearing any of the pending payment of the bidder and forfeltlng
the performance bank guarantee submitted by the bidder after receiving the order
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4.5. Annexure ~ 4: Detaiis & Features of Property Survey Mobile Application

The key features of the mobile application are explained in Section 2.2 of Property Assessment
Survey. -

4.5.1. Functicnal Reqirements Specifications

Some of the major modules required for the Mobile application are as follows:

Logi dule | User Role based login
2) User Management User administration module
User authentication and data storage for user
accounts.
3) Form Builder Create & Edit Forms, Drag and Drop customise fields
4) Asset Management
» New Property Property locations tagging.
Geo-tagging New Points, Line, Polygons creation, Photographs
tagging, etc.
+ Old Property Identification of property assessed or non-assessed.
Geo-tagging New Points, Line, Polygons creation, Photographs
tagging, etc.
+» Rejected Details for properties submitted, reasons of rejections
Properties '
s Duplicate Duplicate properties records details, provision o delete
Properties or merge these duplicate records.
5) Geo-Tagging Images — stored in .jpeg format (Best compressed
format)
6) Map Interface Basic Map Controls like Zoom In & Zoom Out, Current

Location, Map navigation, Info Tool, GPS Navigation,
GIS Layer On & Off, Legend Window, Attribute Window
7 Map Analysis Categorization of Geo-tagged points using d‘rffer'é"nt-' s
symboiogy; Colour coding for door lock, deny survey . _
under construction, broken building, start survey, | N
owner not availabie, incomplete survey; .

47




RFP for Conducting Property Tax Survey for Department of Urban Local Bodies, Haryana

Add Spatial features (Point, Line, Polygon), Merge
layers, Basic Query, Attribute management

8) Integration Should work in Offline mode for Data Capturing
Access and configurable with Laser Distance Meter or
Electronic Measuring Device

9) Alerts & Notifications Alerts for rejection, duplications and notifications of
reassigned Properties

10) Reporter Users can view and customize the reports as per

hisfher role and requirements., Reports auto generated
by system
Generates reports, charts and graphs; user analysis
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No.: YCSPL/PS/6 CLUSTERS/HARY ANA/20(8-19/ Dated: 14.08.2018

Superintending Engineer IT,
DUIL.B Panchkula
Panchkula

Sub.: Written statement for conducting property tax survey for Dept of ULB for all
six clusters. |
Ref.: Yours letter no. 9015 dated 14.08.2018.

Sir,

With reference to the clarification/consent required that as presented and
explained by our representative during presentation of above said work before
committee, that to maintain the quality of work, the integration of the surveved
property on survey data or vice versa shall be done by using Drone/UAY imagery

as base map service, at no extra cost.

So kindly treat it as our consent in interest of quality & our sincere attempt

toward timely completion of the project.

Coeps Pt LES

1 %{»j[

YASHI CONSULTING,SE RV 0141 AD2EBES ASHENDIA.COM - B10, KA
o PRIVL DAt 2744923 8 L@ YASHINDIA . COM '_ 1 PHATAK
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Aspn20.02:2010
LIST OF MUNICIPALITIES IN THE STATE OF HARYANA
SR | DWVISION SR'i DISTRICT NAME | SR, MUNICIPAL SR, NG| MUNICIFAL COUNCILS | SR, NQ. MUNICIPAL
NO, | NAME NO. | NG CORPORATION CONMMITTEES
4 2 a | 4 i 2 3 4 5 g
1 TAMBEALA | |PANCHEULA 1 [PANCHELLS
2 AMBALS T AMBALA 1 NARAINGARH
i 2 BARARA
3 IYAMUNA NAGAR | 3 YARIING HAGAR ) RADAUR
] SADHURA
4 RURUKSEHTRA | ! 1 THANESAR F SHAHABAD
B € ISMAILABAE
i ] LADWA,
] PEHOWA
7 TARNAL 5 TKARNAL 4 TRafNAL 3 EARADRI
0 NELORHER]
T4 GHARAUINDA,
. 12 ASSANDH
» i 13 lINDRI
1 i 14 NISEING
o 6 {KAITHAL - ] BLUNDERI
"""" : Z KAITHAL [ CHEEKA
i KALATAT
13 AAJOUND
7 [PANIPAT i |PANIPAT 14 SAMALKHA
3 IRDHIAK § TRORTAK & |RGHTAK G MEHAM
21 KaLANAUR
3z SAMELA
o 9 |SOMEPAT 1 T ISONEPAT 23 GANNAUR
3 GOHANA, 24 KHARRHODA
24 KUNDILI
1 | HHAJIAR 4 ’g_AHADURGARH 26 JHALIAR
27 BERI
i1 | BHVEANI - : g BHYAN 28 SRR
_____ 28 BAPAN KHERA
e 30 LOHARE
L 12 1CHARKH] DAQRI 3 CHARKH DADR]
i |[FARIDRBAD [ 13 |FARILABAD £ FARDABAD
i 14 |PALWAL 7 PALWAL 34 HATHIN
v - 3 HODAL
15 [Wigk 32 NLH
a3 FEROZPUR JHIRKHA
34 TADRU
33 PLUNHANA
ETIGURUGRAM | 15 [GURUGRAM 9 JGURDGRAM ] SOHNA 36 ALY MANDI
37 PATAUDE
. 38 FARUKH NAGAR
17 |REVUARE 10 EVEARI 3G BAWAL,
40 DHARUMERA
18 |MOHINDEREGARH H NARNAUL 41 MOHNDERGARH
42 KANINA
43 ATEL MAND|
44 NANGAL CHAUDHARY
|6 [eissan 70 |HISSAR 10 {HEsan 12 HANS] 45 BARWALA
[ 46 NARNAUND
______ i 47 UKLANA
43 BASS
49 BIBA
20 (FATEHABAD 13 FATEHABAD it RATIA
________ 14 TOHANA 51 BHUNA
N 44 TAKIAL MAND)
______ 21 ISIREA 15 SIRSA 84 RANIA
1§ FAARD| DABYWALY 34 HALANNALL
_ 55 ELLENABAD
27 LHND 17 JIND 56 SAFIDON
[T NARWANA 7 LICHANA
55 JLILANA
TOTAL MUNICIFAL CORPORATIONS 10
TOTAL MUNICIFAL COUNGILE 18
TOTAL MUNICIPAL COMMITTEES 58
TOTAL B6
L b o :
| iNpte I ™,C. Kalka and Pinjote have been merged in Panchkula Corporation on 17,03.2030

1
2.
3
4

M. C. Ambalr Sadar has been merged in Ambala Corporation on 17.03.2010
M.C. Jagadhari ias been merged in Yamuna Nagar, Corporation on 17.03.2010

20 M.C's namely Bhawani Khera, Lohary, Siwani, Tosham, Hathin,
Hasanpuy, Jakhal, Farakh Nagar, Haili Mandi, Pataudi, Punhana,
Tauru, Narnaund, Uiklana Mandl, Beri, julana, uUchana, Hatayat,
Pundri, Imori, RNiothers, Ateli  Mandi, Kanina, Katanaur,
Kharkhoda, Buria, Chhichhrauli, Radaur & Sadhaura werg
abolished on 02.03.2008.

14 M.C's namely Bawani Kiera, Siwani, Hali Mandi, Putsuci,
Tauwru, Narnaund, Beri, Ychana, Kalayat, Pundri, Indvi, [ L
Kaianaur and Kharkhods were re-constituted on 18,10.2001

5 M.C.’s namely, Hathin, farukhmagar, Julana, Ately Mandi and
Kanina weare re-constituted on 25.03.2006. .
Three MC's namely Lohary, Punhsna and Uklana have been re-
constituted on 25.08.2006, 22.10.2008 & 22.07,2011

M.C. Nangal Chaudhary, Rajount and Bhuna were constituted on
12.06.2013, 05.08.2013 and 22.11. 20614 respectively.

W.C. Barara was constituted on $4,11,2011 and abolished on 27/730.04,2012,

One MC. namely Hassanpur was constituted on 03.07.2009 and
way abolished on 36.12.2041,

M.C. Barara has been re-constituteci on 16-96-2015,

Municipal Corporation, Sonepat hag been upgraded on 06-07-2015
M.L. Racdaur has been constituted on B8-02-20146 .

M.C Jakhial Mandi has been constituted on 25-07-2017

#.¢C kundli has baen constituted on 16.10.2018

M.C Sadhura has been constituted on 02.14.2018

#.C Ismailabad has been constituted on 20.11.2018

$,¢ Bass has been constituted on 12.32.2018

M.¢ Sisal has been constituted on 20.02,2019
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